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LOK SABHA DEBATES

—

LOK SABHA

Tuesday, April 24, 1973/Vaisakha 4,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Agitation by DESU Engineers

+
*821. SHRI SHASHI BHUSHAN:
SHRI MAHADEEPAK SINGH
SHAKYA:

Will the Minister of IRRIGATION
AND POWER be pleased to stat::

(a) whether the attention of Gov-
ernment has been invited to the news
item appearing in the ‘Hindustan
Times, of the 24th March, 1973 under
the caplion “D.E.S.U. engineers pian
direct action”; and

{b) it so, the reaction of Govern-
ment thereto and steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION . AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). The main demand
of the DESU Engineers Association is
with regard to the implementation of
the revised pay scales of various grad-
es of engineers as recommended by
the Sivasankar Committee. The
Delhi Electric Supply Committee have
recommended the revised pay scales
to the Delhi Municipal Corporstion
for their consideration. The other

2

recommendations of the Sivasankar
Committee relating to service condi-
tions etc. of engineers are under
examination by DESU.
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): In
regard to the first question, the im-
plementation of the recommendation
of the Sivasankar Committee regard-
ing scales of pay has to be done by
the Delhi Municipal Corporation
because this bpdy is under the Cor-
poration. The Committee's report 1s
now being translated into Hindi and
Urdu. It will take another one month
and thep it will be considered by the
Delhi Municipal Corporation. Then
they have got to give their flnal
approval. At the moment, the Delhl
Electric Supply Committee have
accepted the recommendation of the
Sivasankar Committee with respect
to the increased salaries for various
grades. But this cannot be imple-
mented wunless the Delhi Municipal
Corporation also accept it. That is
awaiting translation of the report.

As for the second question, the
scales recommended by the Siva-
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sankar Committee are fairly good.
1 only hope it will be possible for the
Delhi Municipal Corporation to accept
them. The existing scales of pay are
no doubt comparable to what are
obtaining elsewhere in the country.
But in view of the rising costs and so
on, the Sivasankar Committee have
recommended scales of pay which are,
in our view, quite suitable,

As regards the taking over «f the
body by the Government, the matter
is under discussion. No final decl-
sion has been taken. I would say
the matter is still under considera-
tion.

st wfn wew :  ssaw W@
firr wiwe w=H N d o F
Taré wf o T A N IF AN fawr-
fokt
A

DR. K. L. RAO: The final report of
the Committee was received in Janu-
ary, 1973, and so far ag we are con-
cerned, we immediately transmitted it
to the Delhi Electricity Supply Under-
taking, and’ théy have tlklm about- two
months to finalise their
- dation and send them on to the Dellﬂ
Municipal Corporation. I presume
those miembers read Hindi or Urdu

APRIL 24, 1973

Oral Answers 4

(Interruption) and 1 think it is now
only a matter of translation which
takes about a month's time. As I
have submitfed, it is not a matter
concerned with us; it is a matter con-
cerning the Delhi Municipal Corpcsa-
tion, and so  we have got to allow
them the time required for them for
translation.

it mﬁrm I FEIEY,
ﬂﬁwimmm@mm
feft w08 f foid wr fom &

THRYg ¥l J|WA

DR. K. L. RAQ: It is true that the
power engineers are playing a very
good part in this country and ther
deserve recognition and their pay-
scales must be properly fixed. But
I would not agree that they should
threaten to go on strikes and :dopt
an attitude of agitation. The power
sector is a very sensitive sector,
where the equipment one damaged,
will not be able to function again for
nearlysixmotl‘lhlm‘bnémtor
even more than that.
peal to the power engineers in
country mot to resort to any plih
for strike. In this particulap vase,
we had a discussion with the con-
cerned engineers and I do not -hirk
they will lo on ltﬂke.

SRl R
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DR. K. L. RAQ: There is no official
body as such. There is an All India
organisation in which the engineers
from vyarious States are members. At
the moment, for example, the power
engineers in Rajasthan have gone on
strike ahd that has given a lot of
trouble for the Rajasthan State Gov-
ernment. I understand that the Presi-
dent of the as&ociahon Has coqhse led
patienice #ng ‘catled for ‘fhe ¢sssation
of the strike. I wold apbeal {firough
this House to the power englheers of
the country at large that they should
not résort {o shy strike. We will go

into evﬁgc,es, and, ﬁ:e Minis-
try of 1 ou anid. Power will be
g:d I éfw!:'tn digcussions
ane,

Moilly hot go ‘on I&f& 1
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do not ming even the other sgectors,
but the power sector isg a very sensi-
tive one.

]

wdt T D rw N wEw ¥ fE
faadt =ifrt & geam 7 €%
% araoe o feedt B W far arae-
T GHT ST | g S oST
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wH @A W oudY wgew
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DR. K. L. RAO: These power
failureg are due to other reasons than
the strike in Delhi, Power failures in
Delhi are gomewhat less compared to
the rest of the country; there is enough
of power to go round in Delhi, We
shall ask them to take steps to improve
the position so that such failures do
not occur, I shall remind once &gain
the Delhi Electric Supply Corporation
to be more careful and see that Mem-
bers are not put to inconvenience,
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Except for a few stray cases
the Government have not received any
complaints regarding emission of
smoke by the wvehicles on account of
large scale adulteration in Motor
Spirit (commonly knowp as petrol).

(b) Does not arise,

SHR] D. B. CHANDRA GOWDA:
The hon. Minister has accepted that
there is emission of smoke, but bot
on a large scale. I have received a
lot of complaints, especially from Ban-
galore that not only about the emis-
sion of smoke but also about the emis-
sion of smell. May I khow from the
hon. Minister what concrete steps he
proposes to take to probe intv the
matter and set things right?

SHRI DALBIR SINGH: He has
referred to some cases and we shall

look into it.

SHRI D. B. CHANDRA GOWDA: Ie
that one of the reasons why the con-
sumption of petrol has come down
compared to the previous years?

SHRI DALBIR SINGH: Consump-
tion of petrol in 1870 was 14,10,000
metric tonnes; in 1971, 15.16,000 met-
ric tonnes and in 1972, 15,868,000
metric tonnes. It is Wwrong to say
that consumption of petrol hag come

down.
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SHRI D. B. CHANDRA GOWDA:
My question wag whether it was one
of the reasong why cohsumption of
petrol has come down. If not, what
are the reasons?

MR. SPEAKER: He has given the
figures; it has not come down.

st gwo Qmo guA : wHaAY

g1 few W 8w aga ar Ao
¥ o a1 @y ag awwr wrar g fw
ae#r fogmg & g TR T
qag & fag @ foeas o
—uF Ffaarr §—faq 1 fedfor
Ft Zfwae wx fear mar &0 gECr
#q freet & we2T 97 WY gerefrmde
T @ oawr. draw e o feet ¥
qr fag ® o o @ ot
wof ¥ feew 1 ¥F G wmar
¢ 39 ¥ fawrs soadl & S

E

SHRI K. LAKKAPPA: Sir, the hon
Minister hag come out with a concrete
and comprehensive reply in this re-
gard. Because of this fact that a
large-scale adulteration in petrol i<
in vogue for the last several years
being indulged in by the petrol deal-
ers and agents, whether the Ministry
is thinking of re-organising the dea-
lership or agencies of such people who
are indulging in adulteration? What
{s the angwer from the hon. Minister?
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SHRI DALBIR SINGH: So far as
adulteration of petrol is concerned,
there is a possibility of this adultera-
tion being mads by the dealers with
the lower boiling golvents. A high-
powered committee which was consti-
tuted to suggest a measure for curb-
ing the consumption of petroleum pro-
ducts has suggested that the prices of
lower boiling solvents and motor
spirit should be brought nearly on
par. That recommendation has been
accepted and with this measure, there
is no disparity between the price of
the solvents and the price of M.S. And
therefore, the chances of adulteration
on' this account are eliminated.

SHRI K. LAKKAPPA: My question
is quite different. He has not
answered that.

MR. SPEAKER: He wag asking
about the change of policy with regard
to the dealership. You say “Yes' or
‘No',

SHR] DALBIR SINGH: As regards
reorganisation o¢ the dealerships and
agencies, his suggestion would be
considered.

ot wew fagr(t wrwddt - =gy
w QY fERE &, T O W a@
g fadrae w& wiger ?

WSO WA : T WY WE T W
g &

SHRI K. CHIKKALINGAIAH: Ig it
a fact that due to wore-out piston—
oil rings, complete combustion is not
affected?

MR. SPEAKER: I do hot come in
between yourself and the Minister.

He is at liberty to satisfy you. You
give him a chance to reply.

SHR] K. CHIKKALINGAIAH: [s it
a fact that dus tor worn-out oil rings
in the piston, complete combustion is
not affected? Because cabondioxide
escapes alongwith the smoke as also
monoxide which is injurious to health,

VAISAKHA 4, 1895 (SAKA)
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is it pnot necessary to see that some-
thing is done in this regard?

SHRI DALBIR SINGH: I have no#
received any such complainf,

st g T woWT . HEE
wgeg, & s S g e s a
*1§ waeqr maw ¥ Tk ¢ e
fomy Wt W= dra & fdtw wT S
REAIAE ¥ o A §
9T fagy wvier fiyar 7 Jur arv d
IEET AT T AT A% 7 Wy W9
tar #1§ $WF Twwar § s e
FE AR W PO qow gy oy ?
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Meeting of Chief Ministera of Drou-
ght affected Etates in New Delhi

..+..
*823. SHRI P. GANGADEB:
SHRI P, M. MEHTA:

Wil] the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether he attended the meet-
ing of the Chief Ministers of all
drought affected Stateg which was
convened in New Delhi on the 21st
March, 1073;

(b) whether question of water for
irrigation purposes also figured in the
deliberations; and

(c) if so, the decisions arrival at?

THE DEPUTY MINISTER IN THE
MINISTRY Oi‘l It_t.PgIGA'r‘ION AND
POWER (SHRI BALGOVIND VER-
MA): (a). A Conference of Chief
“finisters was held in New Delhi on
24-2-1973 to discuss ang finalise taking
over of wholesale trade in wheat. This
was not attended by the Minister of
Irrigation and Power. ‘There was
no Conference of Chief Ministers on
drought affécted areag on 21st March,
1973.

(b) No, Sir.
(¢) Does not arise,

SHR P. GANGADEBRB: Although the
conference did not,discuss specifically
the drpught situation in.the, country,
now that summer months are on, I
would lilke to kpow ‘“whether the
Centre has made any survey of the
last year's drought affected areas of
Orissa and i so, what measurés are
probosed _to fasét the situation, in-
cluding tdbeweélls. 1ift irrigation
ﬂ_ﬂﬂﬂdﬂ' ete. alteglly eﬁncﬂofﬁd o

{ or
pﬂoﬂ' to B8 santtionéd in these
. ~ n n
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THE. MINJETER QF IRRIGATION
AND POWER (DRE. K L. RAO): No
particular or special measures have
been taken in Orissa State. So far as
emergency agricultural production is
congerned, the Government of India
sanctioned Rs. 150 crores, for the
various States to take up-emergency
schemes which the hon. Member mer-
tioneq like lift irrigation, tubewells,
electrification of tubewells etc. Orissa
was also given a certain amount of
money for that. 1 do not know ex-
actly whether it has done 11 or not.
Since every State has done fairly well,
I am sure Orissa would have done itf
own part.

SHRI P. G. DEB: May I know
whether the Government are consider-
ing having artesian wells, as in Aus-
tralia, in the areas chronically affect-
ed by drought conditions in India?

DR K. L. RAO: Artesian wells are
nature's gift. It is a well which will
bring water higher than the ground
level, It is not possible to have
artesian wells wherever one likes I
do not know whether the hon. Member
has in mind any particulgr area. If
it is possible to have such wells in
any area, it would be our endeavour
to have such wells there.

SH.'EI P. M. M!:HT& The hon.
Mimsterhqlmtethunply that
this meeting was pot attended by the
Minister of ‘mj‘aﬂqn_md Power.
Therefgre, nothing much remains t°
be .agked. ,I would like to know
whe}.per the Irrigation and Power
Minister was in\nted to atteng this

Rdly, . is he awage
ofﬁch.t tlml. th:r‘ Fu.tn shortage
of ioodsrups in the

country apg

1he condition is vety Wm the

State of Gujarat. Is there any pro-

*%0'1-! for eagly mplemn;;ﬂcp of the

wmada  Project prave the

fgj qf the M‘%ﬁt-m areas
Lol

to the Ministry of Agricultuse; It
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was wrongly addressed to my Minis-
try. By. the time we drew the atten-
tion of the concerned authorities it
was too late to transfer it and that
is why [ am answering it, Even then,
in case the questions become too
difficult for me, as a precautionary
measure I have requested my Col-
league, the Minister of State for Agri-
culture to be present here. That is
why he is here,

So far as drought in Gujarat is con-
cerned it is very well known that it
is one of the worst drought-affected
areas in the country. A number of
projects have to be taken up. The
Narmada has to be tapped. That is
the aim of the Government,

SHRI P. M. MEHTA: He is always
keeping quiet about the Narmada
Project.

MR. SPEAKER: Why bring all this
on this simple question? You cannot
bring Narmada every time. It is not
relevant here.

SHRI JAGANATHA RAO: Apart
from sinking tubewells in the drrught
affected areas in various Statzs, is
there any scheme with the M.tmstry
for fhe constryction of temporary
bunds in running streams and some
minor irrigation schemes so that the
difficulties could be warded off?

DR. K, L. RAO: Those miner irriga-
tion' schemes are dealt with by the
Mnisfry of Agriculture,

B V. NAI!C In view of the
fact that a Iarxe nu.mber af ln'ilz‘l.i.on
pmjectl, pa.r;icularly in the d.mught-

well ag_ the Chief Ministers of States
are conoerned are ﬁgd, up, in the form
of inter-State . water disputes, be it

Narmada,, Tapi, Erishna or
mi #vill, the hon. ﬂl;ﬁw,er consi-

der the Queﬂlm of.. nationalising. all

the river resources in the national

l:urgst 20 tl:.gt we, a3, fqlve - the pa'r;
#1,-the.. drought-affected an

f -prone areas?
DR. £ L HAO: 1 ai thank¥ul to the
hon mu‘mfhnsimn!verr
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googd support to ensure that these dis-
putes are resolved as early ag possible
and to see that water is considered as
a hational asset.

W TR{WATT qUENT ;. WE A, H
Ht WERT § AT WRgaT g ¥ W
HCEIT A & § Wfgs Ui 7 fowg
®r W fawg sgaeqr T o wF
gioar gAY § ? afz &, &Y s@wr
T g !

. MR. SPEAKER: The majin Question
was as to whether he attended the
Chief Ministers’ Conference. Now you
are asking that. I am so sorry, How
fertile is the brain!

AN HON. MEMBER: The brain is
very much irrigated!

DR. K. L, RAO: It is a fact that one-
third of our country is subject to very
heavy chronic droughts and every
effort should be made to give maximum
irrigation to these drought-affected
areas. That is the main recommenda-
tion. Therefore, every effort will be
made that these drought-affected areas
are given ag much irrigation as possi-
ble.

SHR] M. SATYANARAYAN RAO: I
would like to know from the hon.
Minister whether he is aware of the
fact that in Andhra Pradesh so many
projects are pending for completion.
In view of the unprecedented drought
conditions in Andhra Pradesh, may I
know whether the Centra]l Government
is proposing to sanction the necessary
amount for completion of these pro-
jects, particularly, the Maner project?

MR. SPEAKER: You should ask whe-
ther this was also discussed in the
Chief Ministers’ Conference.

DR. K. L. RAO: The Government is
fully aware of the importance of irri-
gation and to bring as much land
under irrigation as possible. - There-
fore, the Government is selecting

APRIL 24, 1078
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some projects where we are trying to
Bive extra additional assistance to
complete the projects wms early as
possible.

SHRI PARIPOORNANAND PAINU-
LI: May I know from the hon. Minister
whether a point was discussed at the
Chief Ministers' Conference that the
drought-affected belt along the sub-
Himalayan region cap get water only
if deep drilling rigs are made avail-
able and, if so, whether the hon.
Minister will pool the special rigs
made available from the Oil and Natu-
ral Gas Commission, the Geological
Survey of India, the Ground Water
Survey, etc. so that the people of this
region can get irrigation?

SHRI KRISHNA CHADRA HALDER:
I would like to know from the hon.
Minister. ...

SHRI PARIPOORNANAND PAINU-
LI: Sir, my question has not been
replied.

MR. SPEAKER: There was no ques-
tion; you gave some information. He
ig keepihg quite over fit.

SHRI KRISHNA CHANDRA HAL~
DER: I would like to know from the
hon. Minister whether he is aware of
the fact that the districts of Bankura
and Purulia in West Benga]l are con-
tinuously drougt-affected areas and, if
so, what steps the Government pro-
pose to take to provide irrigation to
these districts of Bankura and Puru-
lia which are drought-affected areas.

DR. K. L. RAO: These two districts,
are drought-affected areas in West
Bengal. We would like.to put more
land under irrigation. ~

SHRI K. S. CHAVDA: The sub-soil
water in the drought-affected State of
Gujerat has gone down very much
and there is aggression of salite water
from the sea. May I know what steps
Government want to take in this mat-
ter? Also, will ke request the Prime-
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Minister to give her award regarding
Narmada Project before the end of
this Session?

DR. K. L. RAO: The sub-soil water
will always go down in times of
drought, and nothing can be done ex-
cept waiting for thg rainfall

Regarding Narmada Project, as I
submitted earlier, all these matters
have been placed before the Prime
Minister. I hope, the award will be
given in a short time. (Interruptions)

MR. SPEAKER: The main question
was ‘whether he attended the meeting
of the Chief Ministers of all drought-
affected States and whether the ques-
tion of water for irrigation purposes
also figured in the deliberations’. But
its scope is being expanded very far.
Already 40 minutes are over in the
Question Hour and we have not gone
beyond the third question.

Next Question.
Mohapatra.

Mr. Shyam Sunder

Subarnarekha Project in Orissa

*824. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
IRRIGATION AND POWER be pleas-
eq to state;

(a) whether any progress has been
made on Subarnarekha Project in
Orissa; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). A statement is
laid on the Table of the House.

Statement

(a) and (b). In November, 1970 the
State Government of Orissa had for-
mulated a scheme consisting of em-
bankments and drainge improvement
in the lower reaches of Subarnarekha
at an estimated cost of Rs. 10.48 crores
to sive relief to the area from HAoods

VAISAKHA 4, 1895 (SAKA)

Oral Answers 18
and drainage congestion. After exa-
mination of the scheme in the Central
Water and Power Commission and

taking into account the increase in

the depth of inundation and the pro-

blem of rehabilitation of the people
between the embankments, it was sug-

gested that the possibility of storage

reservoirg in the wupper reaches for

moderation of floods lower down should

be investigated, A Technical Com-

mittee appointed by the Centre in

August, 1972 is examining thig aspect.

The scheme is to be finalised based on

the report of the Committee which is

likely to be ready by June, 1873.

SHRI SHYAM SUNDER MOHA-
PATRA:. The hon, Minister {g aware
that the Subarnarekha Project has
passed through various Ministrieg suc-.
cessively from 1952 till now. I want
to put this question whether the Tech-
nical Committee which the Ministry
has now appointed will be the last
Committee in this regard and whatever
be the decisions of tHe Committee will
be worked out by the end of this year.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
flood control problem of Subarnarekha
is one of the difficult problems in the
country. Actually one project was
sanctioned for West Bengal but it
could not be implemented because the
people protested and there were diffi-
culties. Now the suggestion is build-
ing storage reservoirs in the upper
reaches. A Committee has been ap-
pointed to examine this and it is in the
pracess of investigation. I hope, the
Committee will be able to give a proper:
solution. I will not be able to say
straightway that that will be the best
golution. I must await the report.

SHRI SHYAM SUNDER MOHA-
PATRA: We understand that there is
going to be a big dam in Bihar and
two small dams in West Bengal and
Orissa. Pending construction of dams,
will the hon. Minister request the-
Government of Orissa to take up the-
drainage channel so that there will-
be no menace of floods?
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DR, X, L, RAQ: Yes, Sir, as I sub-
mitled eaplier, we wanted to effect the
flood cantrol in the Subarnarekha river
by storage rmservoirs. It envisages
constyuction of storages on the Suba-
rnarekha at Chandil and on its tribu-
tary gt Chaibasa and on the Dulong
river in West Bengal and we have got
to depend on that.

The suggestion made by the hon.
Member is one of the measures to be
taken up, that u to say, to construct
drainages at the end to drain of[ the
water as much as possible. I was also
thinking of that. I hope to recommend
it for the first stage of construction.

SHRI SHYAM SUNDER MOHA-
PATRA: Thank you.

SHRI SAMAR GUHA: With regard
to this ten crore project of Subarna-
rekha embankment—Rs. 8 crores on
the Orissa side and Rs. 2 crores on the
West Bengal side, the work was sanc-
tiomd but {t was suddenly stopped on
repnuntation by somqbodr 1t took
several years fo bring the two Govern-
ments of Orissa and West Bengal to
the game table and take the final deci-
sion. Now, th.e hon. Minister is going
to inyolve another Govemment the
Govemment ot Bihar ang to make a
complete realignment of the pew pro-
jeet. ﬁow. it is two years since the
alternafive decision was tajken. I want
to k.now from yaqu as to how lon.g you
would e to make -8 fpal decigion
about new, re ent mvolving
three ﬁtaic,u Imd thn i:p the
que pn fo io
the angwer ;ron; ypq. ow
you tske and when is this proje*t
going to be execul.ed?

DR. K. L. RAO: The offginal project,
as I submitted earlier, consisted of em-
bankments in.Orissa terrifory and also
in West Bengal. One was estimated at
Rs. 125 coorés and the othér was estl-
mated at Rs. 10 ms. Only the West
‘Bengal project was sanctioned and also
:twn:am:hbermﬁkqenhd At

‘bankment where fhe wa
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rise by 8 after the construction of the
embankment. Therefore, naturally,
they protested and the number of peo-
ple involved is not an ordinary num-
ber. It is 70000 to 80000 people and a
huge number of villages is also involv-
ed. Therefore, it could not be imple-
menied. Then we thought of the other
method of trying to control by storage
reserveirs. In order to reduce the
time limit, we have appointed a com-
mittee and I hope the commitiee will
be submitting is findings in the month
of June. Thereafter we will take a
decision as quickly as possible.

SHRI ARJUN SETHI; Pending fina-
lisation of the comprehensive scheme
for the Subarnarekha basin on the
basis of the report of the Technical
Committee, I want to know whether
the State Government of Orissa has
submitted any scheme to the Irriga-
tion & Power Ministry so that the
drainage scheme of Bagarai and
Jaleswar area of Balasore district can
be taken up immediately before this
Rs. 10 crore project is finalised.

DR. K. L. RAO: It is a small scheme
and it would not answer the purpose.
We have asked the Orissa Government
to go ahead with these two but we
expect a much more comprehensive
scheme on drainage.

Redilireiieit and supbly of Residual
Fuel Oil to Dhuvaran Power t

*g%5. SHRI D. P. JADEJA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what was the liqu}iimént of
Residual Fiel Oil for Dhuvaran Power
Plant in Gujarat during the last three
years, year-wise; and _

(b) the quantity supplid during the
said period?

THE DEPUTY MINISTER IN THE

GH): {a) and (b). THe

tlonhﬁhftht

tock, Yecally known 4
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oil, have been met in full during 1970
and during 1971. During these 2 years
the regiurements and supplies were
identical ie. 3,02,052 (onnes wduring
1970 and 3,17,2668 tonnes during 1871.
In the year 1972, however, the total
production of this product It Koyali
Refinery fell short of its total require-
menis for power generation in the
western region. Consequently the
shortfall in the total requirements of
about 524,000 tonnes was made good
by the supoly of 4,43,035 tonnes LSHS
and about 81,400 tonnes furnace oil
produced from imported crude oil at
the Bombay Refineries or furnace oil
imported at Bombay.

SHRI D. P, JADEJA: Is the Gov-
ernment aware of the fact that due to
short supply of RF to the Dhuvaran
project, to-day there is a 50 per cent
power cut in the State of Gujarat?
May I know as to whuat are the rea-
sons for the short supply of RF to
Dhuvaran and what special measures
are being taken by the Government to
have thelr full requirements met?

SHRI DALBIR SINGH: It has now
been decided to make good the supply
to the Dhuvaran power station because,
in spite of our past commitments to
other projects which we made in 1966
and 1968, we have now decided to
supply the requjrements of this Qhuva-
ran power station and there ig no com-
plaint now. I can tell vou that there
is no difficulty of this LSHS, to supply
this material to Dhuvaran power sta-
tion

SHRI D. P. JADEJA: He bhas not
answered my question, T asked: What
are the reasons for the short supply. 1
asked then: What measures are being
taken by the Governmeni? These are
my questions to which he has no’t
given answers. I am asking ano
supplementary and I am exepecting
that both supplementaries will be ans-
wered by the Minister. It is this. Is
there some labour problems in ONGC
which are the main reasons for the
supply not ‘being made fo' Dhuviran
power station?

VAISAKHA 4, 1095 (SAKA)

Oral Answers 22-

SHRI DALBIR SINGH. e reasons
for the shottake are Guite obvious and
it is well know to everybody. There is
shortage of power due to drought con-
ditions in flfe country and this short-
age of power is known to everbody and
people have diverted their attention to
the use of diesel instead of electricity.
So there is increase in demand. The
need for this commodity is obvious and
it is due to all these reasons and also
due to strike in ONGC the shortage is
there. But now, as I said earlier, we
have overcome the difficulty.

SHRI P. G. MAVALANKAR: The
Minister’s answer is inadequate and
unsatisfactory. He has not given the
precise reasons as to why the RFO is
not supplied to Dhuvaran power sta-
tion; the te_J‘t.til_e mills and other indus-
trial units of Gujarat are affected and
they are suffering. There is an un-
precedented 50 per cent wpower cut.
There is already a power cut from last
October because of the fact that the
Dhuvaran plant is not gettiog' RFO in
adequate guanfities and because of
difficulties in regard to negotiations
about fixation of prices and therefore
there is this lack of supply fo Dhuva-
ran power station. What gteps are be-
ing taken by the Government now at
least to see that the Dhuvaran power
station gets this RFO in adequate quan-
tities? Why is he not mentioning this
thing?

MR. SPEAKER: He has alreagdy said
that thf‘:hﬂﬁculty is overcome now.,

SHRI P. G. MAVALANKAR: Then
why is he not ‘lt__pl.yi:_l; to my querries?

SHRI DALBIR SINGH: We have
commitment to Ahmedabad Eleétric
Supply company apd Trombay power
station also. The commitment' was
made in }966 and 1868. Put after that.
soon after the persistent demands o;
the Gujarat Goveérnment, we have de-
cided as I already told you, to divert
the sup_ply of this LSHS to thls power
station and thia is beln: done. '
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‘SHRI P. G. MAVALANKAR: Then
why should this thing happen? Why
should there be such acute power
shortage? How can this thing happen?
There is acute power cut.

MR. SPEAKER: Let there be no con-
‘troversy over it.

SHRI K. S. CHAVDA: 1 have just
now come from Gujarat. There is ac-
ute power cut there.

SHRI P. G. MAVALANKAR: I want
yvour protection, Sir. The answer must
be at least a correct answer. I want
the correct answer. I can undetrstand
the answer being not satisfactory but it
must be factually correct.

MR. SPEAKER: The question is if
you are feeding the hen properly why
not the full egg is coming.

SHRI 'DALBIR SINGH: As I have
already told we had commitments to
fulfil in the past and during that period
we had to fulfil those commitments
also but later on we had diverted the
supply of this commodity to Dhuvaran
power project. Sir, there is a pro-
gramme for expansion also and we
have not got that much gquantity to
fulfil the requirements due to that
expansion but presently we are send-
ing maximum possible quantities to
Dhuvaran.
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() s gra A e &
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Sir, I presume the reference is to
the fire accident in which the dining
car of the Saurashtra Mail was in-
volved on 31st March 1973 between
Lilapur Road and Bhaskarpara sta-
tions. The cost of damage to railway
property involved in this accident has
been estimated at approximately
Rs. 49,000.

(c) The accident has been inguired
into by a committee of railway officers
and their report is awaited.
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) to (c). Sir,
a stiternent is laid on the Table of the
House.

Statement

(a) Rail transport demands for fri-
ght have been recewed fmm varlous
sectors and a final decision on the ex-
tent to which rail transport is to be
provided has still to be taken in con-
sultation with Planning Commission.

(b) Ip view of this and because in-
formation is still to be received on the
origin destination pattern of traffic,
zonewise details have not yet been
worked out.

(c) As the freight transport capacity
depends on the lead and pattern of
traffic, it is not possible to indicatc a
single figure of trensport capacity at
any time. However. during 1973-73.
which is the last year of the Féurth
Plan, the Railways expect to lift about
215 :mll:on tonnes of originating
traffic correspondmg to about 147
billion net tonne kilometres provided
there is no undue interference to rail-
way operations due to agitations,
bundhs, etc.
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WRITTEN ANSWERS TO
QUESTIONS

Meeting of Indo-Bangladesh Joint
River Commission

*828. SHRI HARI KISHORE
SINGH:

SHRI BIBHUTI MISHRA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether a meeting of Indo-
Bangladesh Joint River Commission
was held recently; and

(b) if so, the outcome thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). The Indo-Bangladesh Joint
Rivers Commission met in Dacca dur -
ing 20—31 March, 1973 and reviewed
the progress made in wvarious joint
studies and investigations taken up
by them.

Certain recommendations on flood
forecasting and warning arrangements
between the two countries were
agreed. They appreciated the progress
made in the joint aerial and hydro-
graphic survey of the Ganga-Padma
from Farakka to the off-take of Gorai.
In regard to the joint investigation of
the flood problem of the Sylhet-Cachar
and adjoining areas, the Commission
dlesired that the Superintending Engi-
neers of the two sides and their staff
should start investigations without
delay.

The Commission also examined the
flood problem in the northern region
of West Bengal and adioining areas

441 LS—2.
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in Bangladesh and the design aspects
of the barrages on the Teesta and
made certain recommendafions. They
further considered the long-term plan-
ning for flood control and river deve-
lopment for mutual benefit.

Rebate to Fertilizer Industry

*829. SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether inflow of fresh invest-
ment into fertilizer industry is totally
inadequate to meet the country's
future requirements; and

(b) whether Government have exa-
mined the question of extension of
the development rebate and tax rebate
for priority industries to fertilizer in-
dustries and if so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) During the last 5
years the flow of private sector invest-
ment into this area was not suffi-
ciently encouraging. However, in the
recent months, several pri\rate enter-
preneurs 'have indicated interest in
the build up of additional fertilizer
capacity both in terms of expansion of
existing plants and setting up of new
ones.

(b) The fertilizer industry is clasa-
ed as one of the priority industries
and as such is eligible for all conces-
sions and benefits which are available
to such industries,

Damage caused to Telegraph and
Telephone Lines due to impounding
of water in Pong Dam

*830. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether Pong Dam Authorities
have intimated the P and T Autho-
rities regarding the possible damage
to Telegraph and Telephone lines in
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Dehra Tehsil of Kangra District con-
sequent upon the impounding of the
Water in this area; and

(b) whether any compensation is
proposed to be paid to the P and T
Authorities for the dislocation of these
lines by the Project Authorities and
reconstruction thereof?

THE MINISTER OF IRRIGATION
ANDP POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) Yes, Sir. An advance payment
of Rs. 5 lakhs has already been made
to P and T authorities for this pur-
pose,

Bevision of rate of Pension comsequent
mpon treatement ol Dearness allowance

as pay of Retired Railway Empleyces
Danspar Division (Eastern Railway)

*831. SHRI BAMAVATAR SHASB-
TRI:

SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether about 600 pension cases
are pending with the Divisional Ac-
counts Officer, Eastern Railway, Dans-
pur and 500 cases are pending with
the Divisional Superintendent Dana-
pur, and whether the authorities have
failed to advise Accountant General,
Bihar, Ranchi to pay pension to the
retired Railway employees of Dana-
pur Division (Eastern Railway) at
higher rate consequent upon the treat-
ment of dearness allowance as pay;

(b) whether the revised rate of
pension is due to the retired staff
from the year 1880 as per Board's
order; and

(e) it so, what action Government
propose to take to expedite the pay-
ment of pension to the pensioners at
higher rate?

APRIL 24, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The pension of Railway staff who
retired in the period from December,
1088 to November, 1871 is to be revis-
ed, where necessary, consequent on
Government's decigsion to tireat part
of the Dearness Allowance as Dear-
ness Pay for certain purposes.

In Danapur Division, revision of
pension cases of 282 such retired staff
remains to be finalised.

Conversion of Ranchi Lohardaga Nar-
row 2::2 line into Broad Gauge
( Bastern Railway)

*882. SHRI KARTIK ORAON: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have
taken a decizsion for the conversion of
Ranchi-Lohardaga narrow gauge into
a hroad gauge; in the South Eastern
Railway; and

(b) it so, when the construction
work is likely to be started?

THE MINISTER OF RAILWAYS
(8HRI L. N. MISHRA): (a) No, Sir.

(b) Does not arise,

M/s. Devi Dayal Tube Endustries
Limited

*333. SHRI BIRENDER SINGH
RAO:
SHRI 5. N. MISRA:

Wil] the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the amount realised by the
Liquidator of M/s. Devi Dayal Tube
Indystries, Bombay by selling the
assets of the Company; and
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(b) whether Government propose
to utilise, the amount to pay off lia-
bilities of the Company especially to
the fixed depositors?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) and
(b). Information is being collected for
being laid on the Table of the House.

Shortage of Petrol, Diesel, Furnace
Oil and Kerosene in Mysore

*834. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the President of My-
sore Chamber and Commerce has re-
quested the Central Government to
rush oil products to Bangalore where
industry has been crippled and public
is facing inconvenience due to short-
age of petrol, diesel, furnace oil and
kerosene; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) There were shortages of some
petrolewn products like Keroseme Qil
and Diesel Qils in the Bangalore area
In the month of February, 1973. These
shortages occured mainly on accoun:
of inadequate produet availability re-
sulting from late arrivals of import
tankers, railway transport bottlenecks
resulting from the civil disturbances in
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Andhra Pradesh and also the disrup-
lions caused to railway loadings of
Madras consequent on curtailment of
power supplies to the oil companies’
installations. Apart from these factors,
there has ben a steep increase in the
demands for products like Kerosene
Oil and Diesel Oils as a result of the
drought conditions prevailing in the
various parts of the country includ-
ing Mysore. Special steps like runn-
ing special rakes carrying petroleum
products from Cochin were taken to
ensure that the demands of the Banga-
lore region are met to the maximum
possible extent. The position has now
improved considerably.

Effect of steps taken to reduce the
cost of Basic Brugs

*835. SHRI SAT PAL KAPUR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
refer to the reply given to Unstarred
Question No. 2018 on the 6th March,
1973 regarding the steps taken to
reduce the cost of basi¢c drugs and
state the effect of the steps taken by
Government so far to reduce the cost
of basic drugs?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): Efforts to secure reduction
in cost of production of basic drugs
by fuller utilisation of installed capa-
cities, by Research and Development
to reduce process costs and by adop-
tion of the most advantageous tech-
nology available to the industry in
new projects, are of a continuing na-
ture. Anmtihiotics Project, Rishikesh
has succeeded in u:h.ievmﬁ some re-
ductions in the cost of production due
to better efficiencies and improvements
achieved in the plant as may be seen
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from the following indices of actual costs:—

Products Standard Indices of actual costs.

ms‘:n ﬁ” 1967-68 1968-69  1969-70 1970-71 1971-72
Potassium Penicillin * 100 545 395 247 177 141
Sodium Penicillin =~ - 100 983 612 235 156
Procaine Penicillin . 100 667 343 190 156
Streptomycin sulphate 100 1075 415§ 311 205
Tetracycline o o 100 48 241 155 138
Oxy-Tetra-Cycline 100 320 126 9%

The effects of enhancement of ca-
pacities under the scheme of liberali-
sation for fuller utilisation will be
realised only after production has
been stabilised at the levels approved
by the Government. However, in-
creases in costs of raw materials, ser-
vices and wages of labour are some
of the factors which tend to neutralise
efforts to reduce costs of bulk drugs.
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Schemes taken up by North Bengal
flood control Commission

*837. SHRI B. K. DASCHOW-
‘DHURY: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the schemes taken up by the
North Bengal Flood Control Commis-
sion in the current year and to be
taken up in the coming year and the
estimated amount required for the
same;

(b) whether the North Bengal
Flood Control Commission has taken
up Rajarhat and Torsha Embankment
Scheme and Balarampur Torsha Em-
‘bankment Scheme; and

(¢) if so, the main features thereof
and whether the work will be started
before the next rainy season.

‘THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The North Bengal Flood Control Com-
mission have included 45 flood control
schemes in the programme for the
current year 1973-74. The schemes
included in the programme consist of
raising and strengthening of existing
embankments, construction of new
embankments, anti-erosion and river
training works and town protection
schemes. The important schemes are
as follows:—

(I) Scheme in progress

Estimated cost
(Rs. lakhs.)

{§) Protection of. right Bank
of rivir Testafrom Mandal
ghat in Jalpaiguri Dis-
trict to Bibigarj in P.S.
Haldibari . ' &

(ii) Protection of right bank
of river Teesta from Bibi-
ganj to Jharsingeswar
in P.S, Haliibari , .

(iii) Protectior. of right bank
of river Tecsta from tail-
end of Karala c¢mbark-
ment Scheme toMondal-
gla .

6844

65°90

30*50

Bstimated cost
(Rs. lakhs)
(iv) Jalpaiguri Town Pro-
tective works-Phase 1T
Diversion of Karals 150°00
(II) New Schem to be taken up

(i) Raising and strvrgthcp-
ing of embankments on
Jalpaigur:1 Conch-13¢har

and Darjecling Districts , 5462

(ii) Protection of the lcft bank
th river Tce;’tn from
& ari t em, ]
—Ext“;sio'n oof Prhmﬂ?l
(from Ch. 6784 to13184
mts. in Jalpaiguri Dis-
trict) . . . 40°00
(iii) Preventing diversion
of river Mechi for pro-
tection of Naxalbari and
Kharibari area on left
bank of river Mechi in
Darjecling District F 2946
The State Government have estima-
ted the requirement for the schemes
in progress and to be taken up during
1973-74 as Rs. 233 lakhs. The pro-
gramme for the year 1974-75 is to be
drawn when preparation of the
Annual Plan for 1974-75 is takem up
sometime at the end of 1978,

(b) and (c). The Rajarhat Torsha
Embankment Scheme and the Bala-
rampur Torsha Embankment Scheme
have not yet been finalised and ap-
proved for implementation. The State
Government of West Bengal have re-
ported that they are not likely to
be taken up before the floods of 1978.

Rural Electrification in States

*838. SHRI SAMAR GUHA: will
the Minister of IRRIGATION AND
POWER be pleased to refer to the
reply given to Starred Question No.
491 on the 27th March, 1973 regarding
rural electrification in States and
state:

(a) the total amount spent for rural
electrification and energising pump-
sets, separately for different States
and Union territories during the Jast
three years;



39 Written Answers

(b) whether Government have taken
any steps for removing abnormal dis-
parities in regard to expenditure for
rural electrification and setting up of
pumpsets in different States and Union
territories;

(¢) if so, the main features there-
of; and

(d) the total expenditure allotted
for the purpose during the year 1973-
747

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
to (d). A Statement is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-4861/78].

Setting up of Iron and Steel Yard at
Jo@hpur

*339. SHRIMATI KRISHNA EKU-
MARI OF JODHPUR: Will the Minis-
ter of RAILWAYS be pleased to
state:

(a) whether Government have re-
ceived any proposal for the establish-
ment of an Iron and Steel Yard at
Jodhpur; and
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(b) if so, the decision taken there-
oa?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) No, Sir.

(b) Does not arise.

Visit abroad of experts team: on under-
grownd Rallways fer Metropolitan
Citles

*840. SHRI R. K. SINHA: Will the
Minister of RAILWAYS be pleased to
state:

{n) whether a team of experts re-
cently visited some foreign countries
to study the working of underground
trains in those coumtries, if so, the
members of the visiting team and the
names of countries visited by them;
and

(b) the findings of the team?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Follow-
ing two teams of railway officials,
went abroad for about six weeks
each:—

Team Names/Designation Period Countries
- vis
1 2 3 4
. . June-July U.S.S.R.
m sch;;n{'ANmi’:okmve Oﬂincr 1972 s“:::'ée
R thl éermnmr,,
Metropolitan Transport Project (M.T.P.) Calcurta. JH;;lngary,
apan.
,, Shri P.Varsdechari, Chief Electrical Engineer, M.T.P.y P -
Calcutta.
,» Shri V. C. A. Padmanabhan, Chicf Engineer, Southern » »
Railway, Madras
,» Shri K.S.A. Padmans*'.sn, Director Finsnce, Railway Board » . »
Shri P. P. Ayyar, Dy. Chief Operating Superintendent, » 5
» G yyar. »
. shn S. Nmmhn Dy. Chief Signal &Tcl.eu:-mmumuon
, M.T.P., Calcutta.  + » .
,» Shri E. Srecdhann, Dy. Chief Engineer, M.T.P,, Calcutta. - 5
apan, UK.,

3nd

th, Chief Blectrical Engineer, Western Railway, September/
Sw October 72 rmce,wut

Sm.'dea,
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1 ]

3 4

2ND Sh:: D. R. Kochhar Addltzonal Dmcton Rnlllng Stod:, September
R.D. Qctober

S.0., Locknow.

Japan, U.K
Framce,

1972 West

Gﬂ'mmy.

» Shri P. V. Ramamurthy, Supetintendent Mechanical Work-

shops, I.C.F., Madras.

» Shri A, K. Ray Chowdhury Dy. Financial Adivsor, Eastarn

Railway, Calcurtta.

» Shii A K. E:rny. Chief Electrical Engineer,
M.T.P., Calcotta. - . ’ . .
» Shri C. G. Khot Second Secretary (S&T)

Embassy of India, Tokyo.

First team was concerned with
study-cum-observation of foreiga
- metros, whereas the second team. was
concerned with the design of rolling
stock and its procutement aspects for
M.T.P. Calcutta.

(b) The teams observed and discus-
sed the various aspects of the cons-
truction techniques, system selection,
equipping and operation of the metro-
systems. From the experience gained
and the knowledge obtained from ab-
road, the teams are confident that the
Calcutta Rapid Transit line (Dum.
Dum-Tol yganj section) and its opera-
tion has been planned aceording to
the modern trends prevailing abroad.
The teams also feel confident that it
would be possible to implement the
project successfully.

W R & fay ST e dew
T A WA ST s
7855. Y. WeRet : W Tw war
qg qATA B IR 5
(%) mrarE & WF Y 9
&5w qA e A FfRa A g d

() war  wert TR o ¥ Wy

Termifeay &1 wga< 7 afa g g ; WK

(7) afx @, & ITOwE WA
o Qe o Wt € § WR TR
R & Froor firedl THT a7 ¥7

nﬁmammw
ot ohft ) (%) R gt

(@) it 4 | &gw qwmet
o ¥ Iy X SEy b daw 4w
I ¥ alwrw ¥ frg @ § Wi
miedt i @ Wy ¥ wwr o
HraT v 78 &

() 339 ¥¥weN a dww qEETERT
Y W § | I W ¥ miew) FY

TR T HE drar oy aff
TEa |

W & wiafe &F § &% Wi et
FTET "W AT

7856. st wEW : wWT W He
Tg TaTX 8 ¥ G fiv

(%) =1 W@ ¥ wefesat & &
A WR TH FAAT T W §

(w) afx &, & =3 ¥ foad
wrafesl § & ®99C W)X §2X aWT
A, WA WA T T §

() =T F@TC ¥ wE OFT DT
T § fored weaia & 23 a1 WA
fesi & UL AW o7 K ATfEH qAW-
®IAU K1 0T AR AT G ; G
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() st dvomT wafe & o= &
& At wparhve A earf s
¥ g ® s

gl wafey # wpnfaa A &
W §9T §OEI G0 qereA fean o
we

Unioa for Supply of Medicines

7858. SHRI D. B. CHANDRA
GOWDA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether a Bombay pharmaceu-
tical firm has signed an agreement
with Medexport of the Soviet Union
for supply of medicines to that coun-
try; and

(b) it so, the names and quantity
of medicines to be supplied and the
foreign exchange expected to be earn-
ed annually therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) The items included in the agree-
ment are Mallerii and Intestopan.
The total foreign exchange expected
to be earned out of this business is
Rs. 172.6 lakhs and the agreement is
valid up to 30th November, 1873.

Manufacture of Non-Essential goods
by Foreign Oil Companies

7859. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the foreign oil compa-,
nies are being permitted by Govern-
ment to start manufacture of non-
essential goods not related to petro-
leum products and if so, the items of
non-essential goods that are being
manufactured by each of the foreign
oil companies in the country;
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(b) whether his Ministry and the
Ministry of Industrial Development
have any co-ordination to exercise any
check in the matter; and

(¢) whether any foreign exchange
and foreign know-how ure needed for
these manufacture and if so, how
much of foreign exchange has been
permitted by Government during the
last three years to these cumpanies
and if these items are being manu-
factured by Indian firms for these
companies then what steps Govern-
ment propose to curb this practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] DALBIR
SINGH): (a) No, Sir.

(b) The manufacture of non-essen-
tial goods not related to petroleum
products by the foreign oil companies
would require and industrial licence
under the Industries (Developme:t
and Regulation) Act, 1951. In the mat-
ter of examination of application for
industrial licences by foreign oil
companies, there is coordination bet-
ween the Ministry of Petroleum und
‘Chemicals and the other concarned
Ministries,

(c) Does not arise.

Trash programme fer Nlirogen Fer.
filizers during Fifth Five Year Plan

7860. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleas-
ed to state:

(a) whether there has been any re-
commendation made about crash pro-
gramme for creation of an additional
capacity of two and half million ton-
nes of nitrogen fertilizers during the
Fifth Five Year Plan by one of the
Committees appointed by the Planning
Commission; and

(b) if so, the salient features of
the recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  DALBIR

SINGH): (a) and (b). The Ap-
proach Document for the Fifth Plan
has projected an outpui estimate of
39.12 laxh tonnes of Nitrogen and
11.75 lakh tonnes of P,0O, by 1978-79.
The document also recognise tiic need
for higher production to cbviate subs-
tantial imports from the balance ot
payments angle. Fertilizer Corsump-
tion is presently assessed by the
Ministry of Agriculture at 52 lakhs
tonnes of Nitrogen and 22 lakh tonnes
of P,O; by the end of the Fifth Plan.

Supply of Power to Madhya Pradesh
from Hirakud

7861. SHRI RANABAHADUR
SINGH: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether Government are aware
of quantum of power to which Ma-
dhya Pradesh is entitled from Hira-
kud; and

(b) if so, the quantum thereof and
the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Government of
Orissa have agreed to supply 5000 KW
of power to Madhya Pradesh from
Hirakud system. The points of sup-
ply, the wvoltage of the transmission
line, its construction as also the tariff
for supply are, however, yet to be
finalised by the two States.

Grant of loan to M.P. L.1.C.

7862. SHRI RANABAHADUR
SINGH:

SHRI G. C. DIXIT:

Will the Minister of TRRIGATION
AND POWER be pleased o state:

(a) whether L.I.C. of India has been
insisting on execution of Mortgage
Deed for grant of loan to Madhya
Pradesh Electricity Board in spite of
the fact that the State Government
have agreed to give guarantue for the
loan to the Madhya Pradesh Electri-
city Board; and
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(b) if so, whether Government of
india propose to exempt the Madhya
Pradesh Electricity Beard from execu-
tion of mortgage deed and issue suit-
able instructions to the LIC. in this
behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Loans to State Eiectricity
Boards' are granted by L.I.C. under its
Mortgage Scheme. The L.IC. has in-
formed that so far the Madhye Pra-
desh Electricity Board has not
expressed any difficulty with regard
to execution of Mortgage Bond for
obtaining Loans from the L.IC, nor
has the L.LC. recelved any request
from either the Government of Ma-
dhya Pradesh or the Madhya Pradesh
Electricity Board for advancing loans
to the Board pagainst Government
guarantee. For obviating the diffi-
culties of those Electricity Boards
which may not be having ready
assets for mortgaging at a particular
time, the L.I.C. considers the request
of the Electricity Boards to grant
such loans on the guarantee of the
State Governments for an intering
period of one year during which pe-
riod the Boards are expected to fulfil
the necessary requirements for mort-
gaging the assets of adeqguate wvalue.

(b) does not rise.

Details of the cost of Matatila Power
to Madhya Pradesh by U.P. Govern-
ment

7863. SHRI RANABAHADUR
SINGH: Will the Minister of IRRI-
GATION AND. POWER be pleased to
state:

(a) whether the U.P. Government
have made awvailable to Madhya Pra-
desh the details of the cost of Mata-
tila power;

(b) whether this matter has been
raported by the State Government of
State Electricity Boapd to the Gov-
ernment of India; and
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fc) if so, the action tpken by Gov-
ernment in this matier?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The Government of Uttar
Pradesh have net, as yet, made avail-
able the reguired defails to Madhya
Pradesh.

(b) This matter came up for discus-
sion at the meeting of the Central
Zonal Counci]l held in 1869 when the
two State Governments agreed to
withdraw their objections and abide
by the repopumendations of the Sach-
dev Comymjttee. Since then this mat-
ter has not beeh reported to the
Central Government,

(c) Does not arise.

Fixation pf rate for supply of power
to Madhya Pradesh from Hiraknd

7864, SHRI RANABAHADUR
SINGH:

SHRI G. C. DIXIT:

Will the Minister of TRRIGATION
AND POWER be pleased to state:

(a) whether Madhya Pradesh has
been requesting for flxation of the
rates for the supply of its due share
of power from Hirakud on the basis
of the oost of gemeration at [irakud
plus traoemission cgst; and

(b) if so, what difficulty the Gov-
ernment of India have in agreemng
to the request of Madhya Pradesh for
fixatien of rate on the basis of cost
of generation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Yes, Sir, The
States of Madhya Pradesh and Orissa,
have, however, not so far come to an
agreement, as the points of supply,
the voltage of transmission line and
itz construction are still to be finalised
by the two states. The Chief Miris-
ters of the two States said that they
would' settle between thembelves. The
matter will be pursued by Govern-

.
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Sanction for ¥agachi and Valehole
Project in Mysore

7865. SHRI G. Y, KRISHNAN: Wili
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether technical sanction has
been accorded by the Central Govern-
ment for the Yagachi and Valehole
projects and whether they would be
taken up early this year; and

(b) if so, the funds proposed to be
provided by the Central Government
for the projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Irrigation is a
State subject and funds for execution
of irrigation projects are provided by
the State Governments in their deve-
lopmental plans. The Central assis-
tance to State Plans is given in the
form of block loans and grants which
is not related to any individual sector
of development or project.

Valehole project was accepted by
Planning Commission in September,
1971, The Government of Mysore had
reported during working ground d.s-
cussion that Rs. 0.25 lakhs was to be
spent on this project in 1972-73 and
another Rs. 0.25 lakhs in 1973-74.

The Yagachi project has been tech-
nically examined. It has not been
possible for Planning Commission to
give approval for inclusion of this

Project in the developmental Plans-

of Mysore on gmunds of Stare's limni-
ted resources.
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Take Over of Ropar-Nangal Dam line
by Rallways

7868. SHRI PANNA LAL BARUPAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway line from
Ropar to Nangal Dam has been taken
over by the Railways; and

(b) it so, what amenities for pas-
sengers and employees are proposed to
be provided on this line?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes.

(b) Amenities proposed to be pro-
vided for passengers and Railways
Employees on this section are as
under:—

(i) Work of conversion of Ary
system latrines to flush sys-
tem at Nangal Dam is being
considered for provision in
1973-74.

(ii) Improvement to watering ar-
rangements at Nangal Dam is
being considered for provision
in future years Works Pro-

gramme.

(iil) 27 Units type I and 20 Unita
type II quarters at Nangal
Dam are under constructlon.

Procedure to deal with preferences to
applicationy for fixation of Drug Prices

7860. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the -
reply given to Unstarred Question No.
4739 on 27th March, 1973 and state:

(a) whether the applications receiv-
ed are considered chronologically, that
is according to the date of receipt of
each, or any preference is given to any
application or category of applications;
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(b) it so, what are the general
principles followed for giving prefer-
ence and the nature of applications,
which were given preference;

(c) whether any time limit is pro-
posed to be laid down for final dis-
posal of pending applications received
during the year 1972; and

(d) the total number of meetings
held by the Drugs Prices Review Board
to-date, since 1st January, 1972 and
whether in a number of cases. final
decision is not taken by the Board and
consideration of such applications is
deferred?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). By and large, the appli-
cations received for price fixation, if
complete in all respects, are considered
chronologically. Applications concern-
ing drugs meant for the treatment of
cancer, heart diseases, etc. are, how-
ever, given preference, depending upon
the urgency of the cases.

(¢) The number of pending applica-
tions received during the year 1972
is not large and as the Price Review
Board is now meeting more frequently,
those applications are expected to be
disposed of soon.

(d) Since January 1972 the Board
has met on 24 occasions. In certain
cases the Board had to defer considera-
tion, since it wanted further details.

Quantity and value of Drugs Exported
by foreign Drug Firmg guring 1972-73

7870. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the quan-
tity and value of exports of drugs of
each of the forelgn drugs manufactur-
ing firms during the year 1972.73?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
The details of exports made by firms
during 1972-73 are being collected and
will be laid on the Table as soon as
possible.
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Initial and Present Forelgn Investment
in apd Ameunt Bemitted by M/s.
Hoeochst and Pharmaceuticaly Ltd.

and Warper Hindustan Ltd.

7875. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what was the initial foreign
investment in M/s. Hoechst Phar-
maceuticals Ltd., and Warner Hindus-
tan Ltd., and what js the present
foreign investment in the two Com-
panies;

(b) how has the increase in foreign
investment been achieved, whether by
fresh investment from abroad or from
profits made in this country:

(c) what is the amount-year-wise
remitted by each of the two Companies
by way of profits, dividends, technical
know-how fees, royaltles etc, during
the last 3 years; and

(d) what are the profits after tax
and before tax made by the two com-
panies, year-wise, during the last 3
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN GH):
The information is being collected and
will be placed on the Table of the
House,

Grant of Import Licences to M/s.
Hoechst Pharmaceuticals Limited
and Warner Hindustan Limited

7876. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the nature of import licences
granted to M/s. Hoechst Pharmaceyti-
cals Limited and Warner Hindustan
Limited, during each of the last three
years and the outgo of foreign ex-
change involved;

(b) the nature of industrial licences
including C.0.B. licences, if any,
granted to the two companies; and
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(c) whether Government have any
proposal to curb the activities of the
two firms which have a substantial
foreign investment and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) The details of import licences
granted to M/s. Warner Hindustan
Ltd. and M/s. Hoechst Pharmaceuticals
Ltd. are being collected and will he
plased ap the Table p¢ the House.

(b) A statement showing the Indus-

trial licences granted to these two
firms in regard to the manufacture of

drugs is laid on the Table of the
House, [Placed in Library. S¢e No.
LT-4862/73].

(e) No, Sir. These two firms have
foreign equity investment of 50 per
cent and the regulation of the activi-
ties of these firms will be governed by
the general policy in force from time
to time.

Fourth Plan target for Bural Elecirifi-
cation in Kerala

7877 SHRI VAYALAR RAVI: Will
the M ister of IRRIGATION AND
POWER be pleased to state;

(a) the Fourth Plan target for rural
electrification in the State of Kerala
and the percentage of this target to
the total number of villages in that
State and:

(b) the total number of villages
electrified at the end of 1672-73 and
the total amount proposed to be spent
in 197874 and the share of Central
Government in this amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) During the Fourth Plan, the
empha in the rural electrification
schemes continues on the energisation
of pumpsets. Electrification of villages
is a subsidiary part of this programme
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and no targets were fixed as such for
village electrification. However, the
Government of Kerala had program-
med to electrify 436 villages during the
Fourth Plan period, which is 27.7 per
cent of the total number of villages;
and

(b) Out of 1,573 villages in Kerala,
1.330 vilages representing 84.5 per cent
had been electrified upto 28-2-1873.
The proposed outlay for rural electri-
fication in Kerala for the year 1973-T4,
in the State Plan is Rs. 5.50 brores.
Aduit.ve ulADCES 1IN e 100N Ou waf
term loans are provided in the Central
Sector through the Rural Electrifica-
tion Corporation for implementation
of rural electrification schemes of
State Electricity Boards. The quantum
nf loan assistance during the vyear
1973-T4 will depend upon the number
of schemes sponsored by the State
Electricity Board and approved by the
Rural Electrification Corporation in
accordance with the guide-lines morms
and viability criteria laid down by the
Corporation.

Representation against the transfer of
Rallway workshop from Cannenore

7878. SHRI RAMACHANDRAN
KADANNAFPALLI: Will the Minis-
ister of RAILWAYS be pleased to
state:

(a) whether Government received
any representation against _the pro-
-osal to transfer for the Rallway work-
hop from Cannenore; and

(b) it so, their reaction thereto?

THE DEPUTY MINISTER IN
THE ' MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). There is no Railway
workshop at Cannenore but there is
a steam locomotive shed at Cannenore,
and the Question presumably refers
to this Shed.

As a result of rationalisation, steam
locomotive holding in Cannenore Shed
has come down to 8 locomotives only
and it has, therefore, become neces-
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sary to transfer a small part of the
staff to the Shorenur Locomotive Shed,
in a phased manner, in the interest of
rationalisation of maintenance work.
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Production of power generation in
Dhuvaran Power Station, Gujarat

7880. SHRI VASANT SATHE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Dhuvaran Power Station
in Gujarat had to reduce power gener-
ation due to shortage of residual fuel
resulting in 15 per cent cut in use of
power by industries for 20 days ie,
from 19th February, 1973, to 9th March,
1973;

(b) if so, the loss sustained by the
industries during this period; and

(c) the reasons for failure of sup-
plying agencies to suoply the residual
fuel to Dhuvaran Power Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). Yes, Sir. Due to short
supply of RF.0. the power generation
was reduced for 20 days resulting in
enforcing a cut of 15 per cent in use
of power by industries, This has re-
sulted a loss to industrial production
and the extent of loss hac not been
assessed. The reason for reduction of
R.F.O. supply was due to the shutting
down of one of the Reflnery Units for
attending emetgent maintenance and
repairs. The normal supply of R.F.O.
all these days being just adequute to
meet the generation demand, the stock
could not be built to meet such con-
tingencies.

Inability cxpressed by Rajasthan {o

supply power generated from Kota

Atomic Station to the neighbouring
States

- 7883. SHRI P. GANGADEB:

SHRI PURUSHOTTAM
KAKODKAR:

‘Will the Minister of IRRIGATION
AND POWER be pleased to state:

.(a) “whether Rajasthan Government
have expressed that they will not be

1L§~3.

in a position to supply power tfo any
of the neighbouring States and would
utilise all the power that would be
available from the Kota Atomic Power
Project;

(b) it so, whether the Centre has
agreed to this proposal;, and =~

(c) if not, the steps being taken by
the Centre in this rerard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)):
(a) Yes, Sir.

(b) No, Sir.

(c) The question of allocation of
power from the atomic power stations
including the Rajasthan Atomic Power
Station is under examination,

Acreage of land under canal and
tube-well irrization in Rajasthan

7884. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the total land under canal irri-
gation system in Rajasthan, District-
wice;

(b) the acreage of land to be brought
under irrigation as a result of comple-
tion of Rajasthan Canal; and

(¢) the acreage of land to be brought
under irrigation facilities by the end
of Fifth Five Year .Plan including
canal and tube wells?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVTND VERMA):
(a) District-wise areas lrrlgatgd;:mm
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canals in Rajasthan during 1970-71 are
indicated below:—

District Nat Areairri-
gated by
Canals

(Hectares)
Bharatpur . . . 22,236
Bikaner 1,026
Bundi 61,407
Ganganagar 538,970
Jhalawar . 373
Kota v . 101,993
Sawai Madhopur 29,311
Sikar . . . 218

The remaining districts are not pro-
vided with canal irrigation.

(b) In Rajasthan Canal Stage I,
587,000 hactares are proposed for irri-
gation in Ganganagar and Bikaner
Districts. In Rajasthan Canal Stage
II, 668,000 hactares are proposed to be
{rrigated in Bikaner and Jaisalmer
Districts,

(c) The details of the Fifth Plan
have not yet been drawn up.

Asgoclation of Engineers for the main-
tenance of Loktak Project in Manipur

7885. SHRI N. TOMBI SINGH: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a). whether the State Government
ifn Manipur have shown continued re-
luctance to spare Engineers for the
Loktak Project;

(b) if so, whether the maintenance
of the Project after its completion is
likely to suffer due to lack of local
engineers having been adequately as-
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sociated with the construction of the
project; )

(c) if not, what is the present ratio
of local deputationists and the en-
gineers of the Central Cadre; and

(d) whether Government propose to
improve the present composition and
if so, on what lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (d). Loklak Project is one
of the three hydro-eleciric Projects
which are being executed by the Gov-
ernment of India. On completion of
the project, its maintenance and opera-
tion will also be under the Central
Government. As the Government of
Manipur are themselves short of en-
gineers, they have not been able to
spare the services of many engineers
for appointment on the Loklak Project.
Out of the 17 engineering posts filled
at present, 2 are held by officers of
Manipur Government. The State
Government has recommended 2 more
officers whose cases are under con-
sideration of the Union Public Service
Commission. In addition, 5 Section
Officers of the State Government are
also working on the Loktak Project.
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7887. SHRI M. M. JOSEPH: Wil
the Minigter of IRRIGATION AND
POWER be pleased to state:

(a) whether the DESU was urged
by the Technical Supervisory Staff
Association on the 17th March, 1973
to implement its demands; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) Yes, Sir.-

(b) The demand which relates to
recognition of the Association i{s under
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consideration of the D.ES.U. in con-
sultation with the Labour Commis-
sioner. Another demand concerning
the alleged assault on an inspector is
a matter for investigation by the
police. Lapses, if any, on the part of
the D.ES.U. staff in conpection with
the alleged assault are being enquired
into by the Management. Action on
some other demands has to await a
decisien on the issue of recognition.

Pilferage of Goods at Patna Cisy
Railway Station

7888. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are awarle
that there is a large scale pilferage of
goods from the Railway wagons and
Godowns and Parcel office at the Patna
City Railway Station and bad charac-
ters in collusion with the Railway
staff and Railway protection Force
have been doing this mischief for the
last many years continuously with the
result that the Railways have sustain-
ed huge loss;

(b) if so, what is the estimated
amount of loss. paid as compensation
to the concermed parties for the last
three years;

(¢) whether Government are further
aware that each Station Master and
Booking Clerk and reservation T.C.
and Parcel Clerk is alleged to have
earned huge amounts at Patna City
Railway Station and each such Station
Master or parcel clerks is alleged to
be paying huge price in the D.S. office
for his posting at Patna City Railway
Station; and

(d) whether in view of the above,
Government propose to institute an
enquiry into this matter?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Tt is not a fact that there is huge
pilferage of goods from the Rallway
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wagons, Godowns and Parcel Office at
the Patna City Rajlway Station.

(b) Compensation paid by the Rail-

wayd to the parties concerned in this

during the year 1970, 1971

ndw Is Rs. 2,42,267, Rs. 172'?38
and Rs. 1,45,736 respectively.

(¢) No such incident has come to
notice.

(d) Does not arise.

Demand of different types of coal by
. States for 1973

7889. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived the coal demand of (he States
for the year 1973; and

(b) what are the demands of Guju-
rat State for steam coal, hard coke und
soft coke for the year 1973 and the
quantity expected to be supplied?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes. y

(b) In order to ensure equitable dis-

tribution of coal to the different States
the limits upto which each State can
programme for different types of coal
are fixed jointly by the Railway and
the State Governments. The monthly
quotas for steam coal, hard coke and
soft coke fixed for Gujarat State dur-
ing 1973 are as under:—

Small scale industries .. 185 wagons
Hard coke . 508 wagons
Soft coke ..360 wagons

Every effort will be made to meet
the demands to tbe maximum extent
possible,
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Central assistance to West Bengal for
pre-monsgon, anti erosion measures ou
Ganga

7890. SHRI INDRAJIT GUPTA: Will
the Minister of IRRIGATION: ANB: -
POWER be pleased {o state;

(a) whether the West Bengal Gov-
ernment have drawn the Centre's ur-
gent attention to the need for im-
mediate pre-monscon, anti erosion
measures on the Ganga near Dhulian
and Aurangabad and places adjacent
to the National Highway in order to
avoid serious damage;

(b) whether an ad-hoc amount of
Rs. one crores has been asked for by
wav of central assistance for this pur-
pose; and

(¢) if so, Government of India's

reaction in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). The State Government of
West Bengal have prepared a scheme,
estimated to cost Rs. 63 crores. [for
measures against erosion by the Ganga
for the protection of valuable areas.
important towns etc., and the National .
Highway and have sent it in the first
week of March, 1973, 1o the Centre for
scrutiny and according appToval for its
implementation. As this is a major
scheme requiring detafled examination
and approval of the Technical Ad-
visory Committee of the Planning
Commission, which would take time,
and some works are to be implemented
immediately before the ensuing floods
in the vulnerable reaches, it-has been
suggested to the State Government to
prepare the schemes indicating the
programme for the immediate works.
The nature of works to be implemented
immediately has recently been dis-
cussed and finalised at a meeting of
the Central and State technical officers.

A request for an ad hoc assistance
of Rs. 1 crore to meet the expenditure
on the immediate works has been ye-
celved from the State Government.
This can be censidered properly after
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the scheme reports for the immediate
workg are prepared and approved,
Meanwhile Government of West Ben-
'gal was requested to underiake emer-
-gent works.

Release of Security Deposit of Globe
Motors, New Delhi by Delhi High
Court

7891, SHRI HARI SINGH: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Security Deposit of
Rs. 20 lakhs deposiled by Seth Mun-
dhra of M/s. Globe Motors, New Delhi
has been released by the order of the
Delhi High Court and if so, under
what circumstances; and

(b) whether M/s. Globe Motors
deposited this amount by the order of
Delhi High Court for payment of 5th
instalment to depositors in time?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): (a) and (b). Under the
Scheme of compromise of arrangement
in respect of Globe Motors Limited,
sanctioned by the High Court on
31-5-1969, after payment of the first
‘nslalment, the amount of guaraniee
would be equivalent to a figure which
would be sufficient to cover the sub-
seguent two instalments till the entire
payment is made to the Depositors or
to Rs. 15 lakhs, whichever is less.
When the fourth instalment fell due
for payment on 22nd March, 1972, the
High Court by its order dated the 24th_
March, 1972, allowed the prayers of
"the company in its application No.
122/72 inter alia, that the guarantee
be replenished to the extent of Rs. 15
lakhs when the fifth instalment under
the Scheme fell due. The fifth instal-
. ment wunder the Scheme fell due on
22nd March, 1973 and the company is
reported to have filed application C.A.
No. 175 of 1973 seeking orders of the
Court for extending the date for pay-

“ment of the said instalment by one
year from 22nd March, 1873 to 22nd

March, 1974 and for allowing the com.
pany to replenish the Bank guarantes
of Rs. 15 lakhs by 22nd March, 1874
instead of by 22nd March, 1973. It is
understood that this case is now fixed
for hearing on 7th May, 1973.

Payment to depositors of Globe Motors
New Delhi '

7892. SHRI HARI SINGH: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be p.lenad to
state:

(a) when the 5th instalment ig going
to be paid to the depositors by M/s.
Globe Motors Ltd., New Delhi which
was due on lst April, 1973;

(b) whether the Company has mov-
ed the High Court of Delhi for tihe

extension of period and if so, for how
much period; and

(c) what specific and effectivk steps
Government propose to take for get-
ting released the 5th instalment tc the
depositors?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): (a) and (b). The company
is reported to have filed application
C.A. No. 175 of 1973 seeking orders of
the Delhi High Court for extending
the date for payment of the instalarent
by one year from 22nd March, 1073 to
22nd March, 1974. It is understood
that this case is now fixed for hearing
on 7th May, 1973. )

(¢) The Government has no lgcus
standi to take any steps, - The matter
entirely rests with the High Qourt.

Abolition of unreserved accommoda-
tion in Grand Trunk Express

7893. SHRI M. RAM GOPAL REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether provision of unreserved
accommodations has been  revently

o
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abolished in the Grand Trunk Express
and some other trains; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes.

(b) This has been done with a view
to prevent overcrowding and to bring
much needed relief to the long-distance
pasnengers.

Engineers working in D.E.S.U.

7894. SHRI SHASHI BHUSHAN:
Will the Minister of IRRIGATION
AND POWER be pleased to stale:

(a) the total number of Engineers
working in the Delhi Electric Supply
Undertaking, category-wise;

(b) the number of them in each
category, who are permanent and the
number of those who are still tempo-
rary;

(c) the maximum length of service
of temporary hands; and

(d) whether some posts of engineers
in different categories in DESU are
lying vacant, if so since when and
efforts being made to fill these vacan-
cies?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (d). A statement giving the in-
formation is laild on the Table of the
House. [Placed in Library. See No.
LT-4863/73],
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Outcome of Discussiens held with
Iragl Delegation in April, 1973

7897. SHRI P, GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether an Iragi delegation
visited India in the first week of

April, 1973; and

(b) if so, the outcome of the dis-
cussions held with the delegation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) As a result of the discussions,
following five Agreements were con-
cluded:—

(i) Letters establishing a Joint
Commission at Ministerial
level for implementation of
economic, technical and acien-
tific cooperation bétween the
two Governmerts were signed
and exchanged.

(ii) An Economic and Technical
Cooperation Agreement which
ailms at developing, extend-
ing and consolidating econo-
mic, technical and trade
relations between the two
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countries on the basis of
equality and mutual benefit
wag signed. The Agreement
envisages Commercial ex-
changes including supplies
of crude oil, commddities and
services and the establish-
ment of projects between
the two countries on a
balanced basis to the extent
possible—the imbalances,
to be corrected every six
months by payments in
convertible currency.

India will assist Iraq in imple-
menting certain projects like rail-
ways lines, steel rolling mills, textile
mills, sugar plants, power transmis-
sion and distribution systems,
soda ash plant, manufacture of
water pumps and light engineering
industries, fertilizer project, alu-
minium project, paper mill expan-
sion, ete. In addition, India will also
furnish economic and techrical studies,
designs, plans, technical know-how
and documents connected with erec-
tion work, production licences and
patents, spare parts of Indian manu-
facture for the initial requirements
of the respective plants, machinery,
and equipment, services of Indian
specialists and training facilities for
Iragi nationals in Irdia as may be
requested for by the Government of
the Republic of Iraq from time to
time. The Agreement also provides
for assistance to ‘be given to the Gov-
ernment of Irag in the development
of its agricultural and allied activities.

(ili) An agreement for a US
$ 50 million credit by Iraq in
the form of crude o1l supplies
to meet a part of the forzign
exchange requirements of the
Mathura Reflnery was signed.
The Agreement slso provides
for the purchase of crude oil
by India from Iraq on a
long term basis.

(iv) Heads of Agreement for a
‘Service Contract’ for oil
exploration in Iraq by the
0il and Natural Gas Commis-
sion were signed with the
Iraqi National Oil Company.

(v) An Agreement, in principle,
was reached to strengthen
cooperation between the two
countries in the field of
engineering design for Petro-
leum industry.

Scheme to provide Irrigation Facilities
in Jammu

7898. SHRI P. GANADEB;
SHRI K. LAKKAPPA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have for-
mulated any scheme to provide irri-
gation facilities in the backward sreas
of Jammu region; and

(b) it so, main features of the
scheme and the cost thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b), One major
and one medium scheme, in addition
to the existing schemes, in the Jammu
region have been proposed, (i)
Ravi Canal Scheme is a major scheme
estimated to cost about Rs. 30 crores.
It envisages construction of Head-
works on river Ravi downstream of
the tailrace of proposed Thein Power
House and a lined canal with a
capacity of 31.7 cumecs (1120 cusecs)
to irrigate 31800 hectares (79,500
acres) of land, (ii) Munawar Tawij
lift irrigation scheme is a medium
irrigation scheme estimated to cost
about Rs. 60 lakhs. Under phase I
of this scheme, 1.62 cumecs (60
cuseces) of water would be lifted from
Munawar Tawi River to irrigate 2000
hectares of land in the Chamb Sector.

Employment in Talcher Fertiliser
Factory

7899, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state the number of
workers anticipated to be employed
in Talcher Fertilizer Factory?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): About 1500, of whom sbout
1300 would be in the workmen
category.

Medium Irrigation Project III Bala-
sore

7900. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

(a) whether an medium irrigation
project has been taken up in Bala-
sore; and

(b) if so, what is the programme
for execution of the project in
1073-747

THE DEPUTY MINISTER IN LHE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). The Goverument
of Orissa have reported that no
medium irrigation project has been
taken up by them in Balasore as
there is no natural resource for it,
and a major project namely Salandi
project is already serving the district.

Purchase of Shares of R. G. Shaw
Wallace and Company

7901. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether his  Ministry has
objected to the purchase of shares of
R. G. Shaw Wallace in London by
Mr, Kalyan Kumar Basu: and

(b) it so, the reasons for
action?

such

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D. R. CHAVAN): (a) No, Sir,

(b) The question does not arise.
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Attaching of one Three-Tier Comart-
ment with Ahmedabad Mail

7902. SHRI D, P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether only one two-tier
compartment from Delhi to Okhla is
attached to Ahmedabad mail;

(b) whether in view of the diffi-
culties experienced by military per-
sonnel in getting seats/sleepers in the
train, Government purpose to 1ttach
one three-tire compartment also to the
said train from Delhi to Jamnagar;
and

(¢) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) One
two-tier coach from Delhi to Okha
is attached to the Ahmedabad Mail.

(b) No. It is not operationally feasi-
ble to introduce an additional through
coach for want of room to attach an
extra coach by the connecting fast
irains.

(¢) Does not arise.

Sale of Porbander Thermal Power
Station to Surashtra Chemicals

7803, SHRI D. P. JADEJA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Central Govern-
ment have been approached for the
approval of sale of the Porbander
Thermal Power Station in Gujarat to
Saurashtra Chemicals; and ~

(b) if so, the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Yes 8ir, In August
1971, the Government of Gujarat
approached the Ministry of Irrigation
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and Power with the proposal to sell
in 1978 the Porbander Thermal Power
Station to M/s. Saurashtra Chemicals
Limited. For the expansion of their
factory, the Saurashtra Chemicals re-
quired an additional 45 tonnes of
steam per hour and further quantities
of power and sea water by 1974, To
meet these requirements, the
Gujarat Electricity Board had the
following three alternatives.

1. To expand the j:ower station to
meet the demand;

2. To sell the power station to the
Company;

3. To run the station mainly to
meet the requirements of
Steam.

The Commitiee set up by the Board to
examine the economics of the various
alternative come to the conclusion
that it was not advisible for the Board
to expand the power Station which
was established in 1959, at a cost of
above Rs. 1.5 crores especially when
the station was basically uneconomical.
The second alternative was preferred
to the third because supply of steam
was not among the essential functions
of the State Electricity Board under
the Electric (Supply) Act, 1948,

(b) After carefully examining all
aspects of the case, the Ministry of
Irrigation and Power approved the
proposed sale of the power station to
M/s. Saurashtra Chemicals Ltd. in
1973 at a price which might be to the
best advantage to the State Electri-
city Board.

Salg of Thermal Plant in Gujarat to
Saurashtra Chemicals

7904, SHRI D. P. JADEJA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether a Plant of 15 MWA
situated at Porbander in Gujarat has
been solg to Saurashtra Chemicals;

(b) if go, whether any global tender
was invited; and

. MOHD. SHAFI QURESHI):

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Yes, Sir. Agreement
for sale of 15 MW Power Station at
Porbander to Saurashtra Chemicals
has been executed and the power
station is proposed to be handed over
in June 1973.

(b) No tenders were invited for
sale,

(c) The sale of power station to
Saurashtra Chemicals arose because
their request for additional supply of
steam and sea water from the Board
who are supplying the same since
inception and power station ig located
adjacent to the factory. The price
agreed to is higher than the origional
book value of the plant.

False Submission of Monthly Reports
by Supervisory Staff of P.F. Sectionm,
D.A.0., New Delhi (Northern Railway)

7905. SHRI DHAN SHAH PRA-
DHAN: Will the Minister of RAIL.
WAYS be pleased to refer to the reply
glven to Unstarred Question No. 4893
dated the 27th March, 1973 regarding
false submission of monthly progress
reports by supervisory staff of Provi-
dent Fund Section, Divisional Accounts
Office, New Delhi (Northern Railway)
and to state the time by which the
disciplitnary proceedings against the
concerned staff will be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
The dis-
ciplinary proceedings are still in pro-
gress. Efforts are being made to ex-
pedite the same.

Generation of Power

7906. SHRI RAJDEO SINGH: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether in view of the fact that
hydel generation of power is depen-
dent on unpredictable rains, Govern-
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ment propose to go the whole hog for
thermal power and Atomic power in
future; and

(b) if so, the proposals under con-
sideration in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) No, Sir. As a long-term
measure, Government intend to achi-
eve a balanced development between
hydro, thermal and nuclear resources

of the country.

(b) It is proposed to add 21 million
kw. of generating capacily during the
Fifth Five Year Plan comprising of
11,8 million Kw. thermal, 8.6 million
kw hydro and 0.6 million kw nuclear.

Supply of Rigs for Oil Drilling to Oil
and Natu:al Gas Commission by Heavy
Engineering Corporation, Ranchi

7807, SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) whether three giant rigs for oil
drilling designed by the Heavy Engi-
neering Corporation, Ranchi and Capa-
ble of drilling wells upto a depth of
5 kilometreg have been supplied to
Oil and Natural Gas Commission;

(b) if so, whether first of the three
rigs has struck oil at Shibsagar in
Assam in a record drilling time of 75
days at a depth of 3314 metres; and

(c) whether all the three said rigs
are belng used only in Assam or also
in Gujarat and if in Gujarat also, what
are the prospects there?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir. These rigs are,
however, malnly of Russian design.

(b) Yes, Sir. It has drilled a well
where oil has been struck but the
drilling time was not a record.
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(c) Only one rig out of the three
has been deployed in Assam, -the
second rig is being deployed in Rajas-
than and the third rig is awaiting de-
ployment.

Alternative Employment to Gangmen
working on Kangra Valley Rallway

7008. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a representation has
been received from more than 30 Gang-
men working on the Kangra Valley
Railway, who had been served with
notices of termination of their services
in the month of March, 1973;

(b) whether their request for provid-
ing them with alternative employment
is being  considered by Government:
and

(c) if so, the decision taken on their
request?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD_ SHAFI QURESHI): (a) Yes,
by Northern Railway. They are sub-
stitute Gangmen.

(b) Yes.

(c) Efforts are being made to uti-
lise their services against requirements
of Gangmen for improved maintenance
works, dismantling of track or in other
construction works.

Opening of a Station at Barial in
Kangra District on Kangra Valley
Raillway

7909. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of RAIL-
WAYS be pleased to state: _

(a) whether a request to open a
new Railway station at Barial in Teh-
sil Dehra of Kangra District on the
alternate track under construction In
Kangra Valley Railway has been re-
celved by his Ministry; and

(b) if so0, the decision taken in this
regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) Yes,

(b) The suggestion to open a halt
station at Barial will be kept in view
and this would be provided if found
justified on traffic considerations.

Financial Assistance to Himachal Pra-
desh for Electrification of Villages by
R.E.C.

7910. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Rural Electrification
Corporation of India has drawn up a
plan to help in the electrification of
the rural areas in Himachal Pradesh;

(b) If so, the amount of finanecial
assistance sanctioned in the case of
each of the 12 Districts of the Hima-
chal Pradesh for the year 1973-74; and

(¢) the number of villages proposed
te be electrified during this year, Dis-
trict-Wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRlI BALGOVIND VER-
MA): (a) and (b).
are provided by the Central Govern-
ment through Rural Electrification
Corporation for rural electrification
schemes of State Electricity Boards.
So far the Corporation has sanctioned
upto March 1973 nine rural electrifica-
tion schemes of Himachal Pradesh
envisaging loan assistance of
Rs. 303.426 lakhs for electrification of
1,008 villages, energisation of 633
pumpsets and power supply to 972
small scale and agro industries. The
break-up of financial assistance sanc-

Additive finances

tioned by the Corporation District-
wise is given below:—

Nome of Pistrict Amonnt of loan
. sanctioned
1 (Ra. in lakhs)
1. Sirmur District 40°253
2, Kangra District 225250
3. Bilaspur Mandi and
tKum;ra District 28+660
4. Mahasu District . 45'735
5. Kulu District §3°528
ToTAL 393'4:3—

The loan assistance during the year
1973-74 will depend upon the number
of schemes sponsored by the Hima-
chal Pradesh State Electricity Board
and approved by the Rural Electrifi-
cation Corporation in accordance with
the criteria prescribed by the Corpora
tion.

(c) It is proposed to electrify
about 500 villages in Himachal Pra-
desh during the year 1973-74. The
district-wise break up of villages to
be electrified has not been finalised
so far.

Running of Trains of Kangra Valley
Rallway between Guler and Joginder
Nagar

7911, PROF, NARAIN CHAND PA-
RASHAR: Will the Minister of RRIL-
WAYS be pleased to state:

(a) whether a representation has
been receivd by Government regard-
ing the running of trains on Kangra
Valley Railways between Gulr and
Joginder Nagar after the dislocation
of rail services between Jwall and
Guler; ana

(b) whether Government have con-
sidered this representation and if so,
the decision taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
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. (b) It is not possible to operate train
services on the isolated Guler-Joginder
Nagar section. However, alternative
arrangements have been made for
carrying both passenger and goods
trafic by road during the period of
suspension of rail traffic on the sec-
tion.

Examination conducted by Railway
Service Commission, Calcutta for Class
I (Technical and Non-Technical) Post
7912. SHRI RAMAVATAR
SHASTRI:

SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of class III posts
(Technical and non-technical, region-
wise for which written-and oral exa-
minations were held by the Railway
Service Commission, Calcutta during
the year 1972;

(b) the number of Bihari and non-
Bihari candidates who appeared in the
examinations reglon-wise, separately;

(c) the number of Bihari and non-
Bihari candidates selected, region-wise,
separately; and

{(d) the percentage of Bihari and
non-Bihari selected candidates, sepa-
rately?

-THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) In-
formation is being collected “and will
be laid on the Table of the Sabha.

(b) to (d). Such State-wise statistics
are not maintained.

Popularity of House Building Advance
on Eastern Rallway

7913. SHRI RAMAVATAR
SHASTRI:

SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS be
pleased to state:

{a) whether rules regarding grant
of house building advance in Rallways
are complicated and time consuming;
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)

(b) whether the scheme regarding
the House building advance iz not
popular in Indian Railways, parti-
cularly on Eastern Railway; and

(c) the number of applications
pending at present and the number of
applications sanctioned on each divi-
sion of Eastern Railway during 1972
and the steps Government proposes to
take to popularise the scheme?,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) In
the matter of advances for house
building, railway employees are gov-
erned by the same rules as other
Central Government servants. The
rules on the subject have been framed
by the Ministry of Works & Housing
who are the controlling authority for
these advances.

(b) The popularity of the house
building advance scheme of the Minis-
try of Works & Housing inter alia
depends on availability of land for
individual construction and other
allied factors at various places. On
the Eastern Railway also the scheme
is gradually gaining popularity.

(c) The particulars are given belowj.

Name of the Divi-  Applice- Applice-
sion tions tiors
pending  sanctioned
at present  during §
1972
Sealdah Division 4 2
Howrah Division . 10 3
Asansol Division . I 1
Dhanbad Division . 1 Nl
Danapur Division . I . 4
Other Offices . 46 81

(H.7. Workshops.
etc.onthe Esstern -
Railway). . . I ad e e

Wide publicity {s given by publishing
these rules in the Eastern Rafllway
Gazette.
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Different Policles in Respect of Top

Officials and Class III Staff Drafted for

Metrojolitan Transport Prolect, Cal-
cutta

7914. SHRI RAMAVATAR
SHASTRI:

SHRI K, M, MADHUKAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether work in Metropolitan
Transport Project, Calcutta has not
started in full swing but top officials
have been nosted;

(b) whether staff working in Class
II1 posts from back dates are enjoying
the higher grade though they are not
entitled to such higher grades in open
line;

(c) whether the class III stafl are
now taken there only in their open
line grades; and

(d) if so, the reasons for .adopting
two different yardsticks in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) After
posting of officlals of different dis-
ciplines for construction work, Metro-
politan Transport Project (MTP).

Caleutta has nearly finalised the tender

for construction of the first section of
the elevated portion of the line near
Dum Dum. This tender is now under
consideration of the Railway Board.
M.T.P. is progressing similar tenders
of other two sections of the Dum Dum-
Tollyganj Rapid transit system.

(b) to (d). Staff are initially drafted
to the Metropolitan Transport Project,
Calcutta, on the basis of their open
line pay and grade. They are promo-
ted to higher grades, if suitable, sub-
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ject to the availability of vacancies.
Different yard-sticks have not been
adopted,

Selection of Master Craft Fitters etc.
in Electric Department, Ajmer Divi-
sion (Western Rallway)

7915. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 4906 on the
19th December, 1972 regarding cancel-
lation of selection of Master-Craft
Fitter ete. in the Electric Department
of Ajmer Division (Western Rallway)
and state the names of the categories
for which Syllabi weTe already pro-
vided at the stations and the dates on
which they were provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The Syl-
labi for the following categories were
notified by the Western Railway on
9th December, 1965 and subsequently
clrculated by the Divisional Superin-
tendent, Ajmer in 1972:

1. Highly-skilled Metal
scale Rs. 130—212(A).

. Electric Fitter (Bench), scale
Rs. 175—240(A).

3. Electric Fitter (Bench), scale
Rs. 130—212(A).

4. Metal Turner, scale Rs. 175—
240(A).

5. Electric Fitter (Power),
Rs. 175—240(A).

6. Electric Fitter (Train Lighting),
scale Rs. 175—240(A).

7. Letter Writer, scale Rs. 130—
212(A).

8. Moulder and Cormaker, scale
Rs. 130—212(A).

9. Welder, scale Rs. 130—212(A).
scale Rs. 130——;1_’

Turner,

[

scale

10. Carpenter,
(A).
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Railways Communicatiop in Backward
Areas of Chotanagpur and Santhal
Parganas

7916, SHRI KARTIK ORAON: Wil
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether the attention has peen
drawn to the dire need for Railway
communication in the backward areas
of Chotanagpur and Santhal Parganas:

(b) it so, the reaction of Govern-
ment thereto. and

(c) the nuumber of the Railway pro-
jects tuken up for the conversion of
narrow gauge railway line into broad
gauge in this region?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) A new strategy for construction
of new railway lines required for de-
+elopment purposes in such backward
areas is under consideration, as indi-
cated in para 41 of the speech of the
Minister of Railwzys while presenting
the Budget for the year 1973-74 on 20th
February, 1973. The selection of new
lines to be taken up on thig basis has
not yet been made. Meanwhile, an
appreciation is being made for a B.G.
line from Mandarhill to Santhia via
Dumka with a branch line to Baidya-
nathdham, in this area. This proposal
will be further considered after the re-
purt is received. Another proposal
for a rail link from Hazaribagh to
Rampurhat partly falling in Santhal
Parganas is also receiving considera-
tion.

(c) No such projects have been
taken up. However, a traffic survey
has been carried out for conversion of
Purulia, Kotshila N.G. line into B.G.
in Chotanagpur area. The report is
under examination. A decision will
be taken after the examination is com-
pleted.
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Method of Reservation of seats for
Scheduled Castes and Scheduled Tribes
in the House of the People

T919. SHRI B. K. DASCHOWDHU-
RY: Will the Manister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the manner of calculation of seat
in any particular State or Union Ter-
ritory both for the House of the Peo-
ple and the State Legislature where
the percentage of population as a frac-
tion is .5 per cent or more; and

(b) in case frction of population
percentage Is less than .5 per cent say.
4 per cent Scheduled Caste and also
for Scheduled Tribes and both together
comes to .8 per cent and in such cases
where taking into consideration the
population of Scheduled Castes and
Scheduled Tribes one geat will be
reserved for any ong of these com-
munities?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) The cal-
culation for determining the number of
seats i) be allocated to a State in the
House of the People is made to the
second decimal place and where the
result is .5 or above, the fraction is
ordinarily rounded off to the next
higher integer. So far as the State
Legislature 1s concerned, the total
number of seats assigned to the Legis-
lative Assembly of any State shall, in
accordance with the provisions of the
proviso to section 8 of the Delimita-
tion Act, 1972, be an integral multiple
of the number of seats in the House
of the People allocated to that-State
and as such the guestion of calculation
does not arise.

(b) In case the fraction is .47 for
the Scheduled Castes and .40 for the
Scheduled Tribes, the two fractions
cannot be combined to make .87 which
may be rounded off to one and the seat
reserved for Scheduled Castes or the
Scheduled Tribas. This is because the
reservation of seats for Scheduled



89 Written Answers VAISAKHA 4, 1885 (SAKA) Written Answers

castes is separate and distinct from the
reservation of seats for Scheduled
Tribes.

Regular Status to Bearers of Rajdhani
Express Train (Delhi-Howrah Roaute)

“ 7920. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether bearers in the Rajdhani
Express running between Delhi and
Howrah are still casual and they are
being paid a very poor salary without
any D.A;

(b) the benefits and facilities pro-
vided to those casual employees in the
Rajdbani Express; and

(c) whether higs Ministry propose
to appoint them as regular employees;
and if so, when; and if not, the rea-
sons therefor? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
The bearers employed on the Rajdha-
ni Express are regular staff in autho-
Tised scales of pay with allowances.
There are, however, five casual per-
sonnel employed at Rs. 4 per day for
serving drinking water, selling sweets
and cigarettes, cleaning and other
duties connected with passenger rela-
tions. The question whether these
duties should be performed by regular
employees is under consideration.

Absorption of Casuall. Labourers

7921. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of RAILWAYS
be pleased to state:

-'ta) the total number of casual wor-
kers in the Railways, category-wise,
and Zone-wise;

(b) the period from which those
workers have been working as casual
and their rate of wages along with
mode of payment; and
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(c) the policy to absorb those casual
workers In regular establishment and
the reasons for keeping them as casual
for long years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a) to (c).
A statement indicating the number of
casual labourers on Zonal Railways
and the period for which they are in
employment is laid on the Table of
the House. [Placed in Library. See
No. LT-4864/73].

Casual labourers are mostly engaged
in ungkilled categories on works of
seasonal, intermittent and sporadic
nature as also on construction pro-
jects. Those governed by Minimum
Wages Act are remunerated on datly
basis according to the rates prescribed
under that Act. Those not governed
by the Minimum Wages Act, are re-
munerated on daily basis according to
the rates prevalent in the locality.
Casual labourers employed on works
other than projects for more than six
months are, however, remunerated on
regular scales of pay. In all these
cases wages are drawn on a monthly
basis.

Following Government's policy to
fill up regular Class IV posts from
amongst casual labourers and substi-
tutes to the maximum extent possible,
a large number of casual labourers
have already been absorbed against
regular posts. The process of absorp-
tion Is a continuous one,

Supply of Domestic Gas to Applicants
in Ghaziabag

7922. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the applicants in Gha-
zlabad for IOC domestic gas connec-
tion has fo wait for longer period in
comparison to Delhi applicants; and

(b) if so, the reasons therefor and
the remedial measures propose to
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expedite the supply of domestic gas to
applicants in Ghazlabad?.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

" (a) and (b). The present rate of gup-
ply of new gas vunnections falls short
of the requirements including in Gha-
zubad and in Delhi. However, the
pusition in Ghaziabad, if judged in the
context of the oldest date of registra-
tion of customers on the waiting list,
is reiatively better off than in Delhi.
Efforts are being made to progressive-
ly increase the production and distri-
Jution arrangements of cooking gas.
Its demand, however, is so large and
s growing at such a fast rate that
. :he normalisation of the situation does
1ot appear to be practicable in the
foreseeable future.

Meetings of Ministers of Irrigation of

States to decide future Policies Re:

Eural Electrification and Energising
New Pump-Sets

7923. SHRI SAMAR GUHA; Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether meeting of Irrigation
Ministers of different States and Union
territories was bheld for deciding future
policies in regard to rural electrifica-
tion and energising new pump-sets;
and y

(b) whether special preference in
regard to expenditure for the above
purposes is proposed to be given tu
the Eastern States of Assam, Manipur,
Tripura, West Bengal, Bihar and
Orissa having high agricultural poten-
tials?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The Bixth Conference of
State Ministers of Irrigation and
Power held at Srinagar from 28th
June to 1st July, 1972, discussed inter
glia_the progresg--of Tural electrifica-
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tion in the Fourth Plan. While not-
ing the rapid progress made the Con-
ference desired that the tempo should
be kept up during the remaining period
of the Fourth Plan and also urged that
steps be taken to extend electricity to
the weaker sections of the society.

(b) Programmes for rural electrifi-
cation are drawing up and imple-
mented by the various Stale Govern-
ments. Besides, additive finances in
the form of long term loans at low
rates of inlerest are provided by the
Central-Government through the Rural
Electrification Corporation for rural
electrification schemes of State Electri-
city Boards. To accelerate the pro-
gress of electrification in the backward
States substantial allocations have been
made in the Fourth Plan. The Rural
Elecctrification Corporation is also
laying emvhasis for ganctioning more
schemes for the backward States. So
far ihe Corporation has sanctioned 4035
rural electrification schemes of all the
State Electricity Boards for loan assis-
tance of Rs. 213.58 crores. Of these
405 schemes, 94 schemes envisaging
loan assistance of Rs. 55.14 crores re-
late to Eastern States of Assam, Bihar,
Meghaolaya, Orissa and West Bengal

Assistance to West Bengal for Tista
Embankment Scheme

. 7924. SHRI SAMAR GUHA:
SHRI GADADHAR SAHA:

Will the Minister of TRRIGATION
AND POWER be pleased to state.

(a) whether Central Government
have received any reguest for financial
assistance from the Government of
West Bengal regarding Tista Embank-
ment scheme to control floods in the
Northern Bengal areas: and

(b) it so, the main features thereof

and Central Government's reaction

thereto? -
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). In August, 1972,
the Government of West Bengal had
made a request to the Centre for
financial assistance of Rs. 335 lakhs
during the year 1972-73, for meeting
the expenditure on continuing and new
flood control schemes (excluding the
Karala Diversion Scheme) under the
North Bengal Flood Control Com-
mission which included the embank-
ment schemes on the river Teesta.
Subsequently, in March, 1873, the re-
quirement of Central finance assis-
tance for these schemes was reduced
to Rs. 115 lakhs. No Central assis-
tance could, however, be provided to
the State Government for these
schemes during 1972-73.

The Karala Diversion Scheme under
the North Bengal Flood Control Com-
mission, is included in the priority
flood control works, for which special
financial assistance is given by the
Centre. The requirements of Central
assistance indicated by the State Gov-
ernment of West Bengal for 1972-73
for this Scheme was Rs. 35 lakhs and
this was included in the total of Rs. 3
crores released to West Bengal Gov-
ernment for the priority flood control
schemes during 1972-73.

Discovery of Oil-Fields in Orissa

7925. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS bhe pleased to state:

(a) whether new oil-flelds have been
discovered in Orissa: and

(b) if so, where?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). No oil fleld has so far
been discovered in Orissa.

44] L5—4.
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Memorandum from the Marwar
Chamber of Commerce and Industry,
Jodhpur Regarding Ilncrease in Demur-
rage and Wharfage Charges, Jodhpur
Division (No:then Railway)

7926. SHRIMATI KRISHNA
KUMARI OF JODHPUR: Wil the

Minister of RAILWAYS be pleased to
state:

(a) whether Government. have re-
celved any memordandum from the
Marwar Chamber of Commerce and
Industry, Jodhpur, regarding the re-
cent increase in demurrage and whar-
fage charges 1n Jodhpur Division;

(b) if so, whether Government pro-
pose to reduce the above rates in view
of the fact that the increase in these
rates has served as a great disincen-
tive to the industrialists and also that
the region Is very backward; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) No.

(c) The rates of demurrage and
wharfage charges have been standard-
ised for all stations on the Indian
Railways, There is no ground for
making any exception in the case of
Jodhpur Division.

The rates have been enhanced not
with a view to augmenting railway re-
venues but for the purpose of secur-
ing quicker release of wagons and

: speedier removal of consignments from
railway premises.

Amenities for Railway Colony, Delhl
Kishan Ganj

7928. DR, LAXMINARAIN PAN-
DEYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railway colony in
Kishan Ganj, Delhi does not have pro-
per sanitation and lghting arrange-
ments; and
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(b) if so, the reasons therefor and
what arrangements are being made to
provide thesg amenities there?

THME DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Sanita-
tion and lighting arrangements are
available in Delhi Kishan Ganj
Coleny.

(b) Does not arise.

Request from UP. Reparding Setting
up of Thermal Power Statlon in UP,

7629. SHRI R. K. SINHA: Will the

Minister of IRRIGATION AND
POWER be pleased to state:
(a) whether Government have re-

celved some request from Uttar Pra-
desh for setting up a Thermal Power
Station in Uttar Pradesh:

(b) if so, the main features thereof;
and

(c) whether there is any proposal
to set up a thermal power station in
the Eastern U.P. and particularly in
the Faizabad Division if o, the parti-
culars thereof and if not, the specific
reasons therefor?

THE DEPUTY MINISTER IN THE
MINIBTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Yes, Sir. The U.P.
State Electricity Board/U.P. Govern-
ment have submitted the following
thermal generation schemes:—

I~s*alled
Capaciry
MW)

1. Obra Thermal Smmn Ex-
tension—Stage I

2. Pstdubgan)
Station Eneii
v

3. Dbra T!nmm
BxteaMonsStage 1

4. Obra  Theims! S'Il!im
(Lef: Bank) .

s. Garakhpur Thermal Suuon

6, Gl Turbine Starions at
1 atfabad and Panki

3 =200
"!'hl!rmtl
onsaStige
" . 235§
Shtion
. 2X32p0

5 %200
2 %200

4x25
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(c) There is a proposal for a ther-
mal power station at Gorakhpur in
Eastern Uttar Pradesh. However, the
exact location of the power station
will be decided after the detailed in-
vestigations of allernative sites in the
area which are at present being carried
dut by the State Electricily Board are
completed.

“Sarju Yojana'
7930. SHRI R. K. SINHA: Will the
Minister of IRRIGATION AND

POWER be pleased to state:

(a) the present position in respect
of “Barju Yojana';

(b) the time by which this Yojana
is likely to be completed; and

() the areas likely to be benefited
from this and the extent of benefit to
each of the area?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1I BALGOVIND VER-
MA-: (a) Presumably the Hon'ble
Member refers to the Sarda Sahayak
Pariyojana, the present position of
which is as under:—

Gitja Burrage: Work on Girja Bar-
rage comprising 36 bays was started
in Oetober, 1970. 63 bays on the left
bank, including 3 under sluice bays and
divide wall and 2} sluice bays on the
right bank, the head regulator and the
guide bund in most of its length have
been completed. The remaining work
is planned to be completed by 19735.

Lower Sarda Barrage: The barrage
comprising of 20 bays, the bridge, the
installation of gates and some work of
gulde buhds have been taken up dur-
ing 1872-73 and is proposed to be com-
pleted by 1974.

Link Channel: Half the excavation
wétk In the Link Channel and six
out of seven bridges on this channel
has been completed. The remaining
wotk dre proposed to be completed by
1973.



97  Written Answers VAISAKHA 4, 1895 (SAKA) Written Answers 98

Feeder Channel: 250 Km, long feeder
channel involving 749 lacs m? of earth
work was taken up in hand and 11 lacs
m? of earth work haz already been
completed. The remaining earth work,
work on bridges and syphons upto
105 Km, cross regulators and lining of
the feeder chammel in single cthannel
reach up to 105 Km. are proposed to
be completed by 1974.

Digtribution system: This work in-
volves remodelling of 1203 Km length
of branches comprising construction
of twin channels of egqual capacity and
5112 Km. of Distributaries, Minors and
Water courses and construction of
2608 Km. length of new channels. So
far land has been aucquired in about 40
Km. length of branches and on some
Distributaries and Minars on Darya-
bad Branch System. The work is In
Pprogress.

(b) As per the present plans the
Barda Behaeyak Pariyojana is diksly
to be completed by 1978 except for
some finishing work which is expected
to be completed by 1980.

(¢) 17.12 lakh hectares of land in
Barabanki, Lucknow, Rae-Bareli, Lak-
himpur, Sitapur, Varanasi, Ghazipur,
Faizabad, Sultanpur, Pratapgarh, Al-
lahabad, Jaunpur and Azamgarh dis-
tricts will be ultimately brought under
brrigetion.

Sanctioning of Permanent €Cadre for
y Magjdhani Express

7831. SHRI R. N. ‘BARMAN: Will the
Minister of RAILWAYS be pleased 4o
state;

{a) whether Government .haw.; sanc-
tioned sny permanent Cadpe for Raj-
dhanl Express;

(b) if sa, what are the pasts and the
number ‘thereof; and

(c) the numher of employeeg serv-
ing in the Rajdhani Express who .ape
at ,present .not permanent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
MOHD. SHAF{ QURESHI): (a) No.

(b) Does not arise,

(c) Of the staff working on the New
Delhi-Howrah Rajdhani Express, 24
are tempeTary while on the New Delhi-
Bombay Central Rajéhani Express, 22
are temporary.

Orissa Government Represendation in

Study Group for Engipeering-cum-

Tralic Sarvey fer Comstructien of
Banspani-Jakhapurs Rall Link

7932. SHRI ARJUN SETHI: Will the
Minister of RAFLWAYE be pleased 1o
state:

(a) whether Engineering and Trafflc
surveys were carried out during 1064
65 for the construction of the Bans-
pani-Jakhapura rail link, Orisse;

(b) if so, how the same rail link
has been included in the Budget for
1973-74 for preliminary Engineering-
cum-Traffic surveys again;

(c) whether any representative
either of Orissa State Government or
peoples’ representatives are taken in
the Study Group to go into the aspect
of infra-structural development; and

(d) If not, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYE (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The results of the earlier sur-
veys having become somewhat out-
dated, Iresh surveys are necessary.

(c) and (d). The Survey Team main-
tains close lialson with the Btate Gov-
ernment and other concerned interests
in determining the ‘traffic pobential
alignment ete. In the Study Group
appoimted by the Department of Mines,
Chairman, Orissa Mining Corporation
was included as one of the members.
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Outlays on Rural Electrification during
Fourth Plan

7933. SHRI ARJUN SETHI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total outlays with State-wise
break-up on rural electrification during
the Fourth Plan; and

(b) the States, where shortfalls are
expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). The details of out-
lays under State Plans during the
Fourth Five Year Plan, State-wige, are
given below:—

S1.  Name of State QOutlays
No. durin
Fourt
Plan
1 2 3
(Rs. in
crores)
1, Andhra Pradesh 15+00
2. Assam . 10*88
3. Bihar 36-00
4. Gujarat ., 16°-0
5. Haryana . 10°c0
6. Himachal Pradesh 1-21
7. Jammu & Kashmir 100
8. Kerala | 4-50
9. Madhya Pradesh 22-00
T0. Msharaghtra . % 25-00
11, Manipur . . N 079
12, Meghalaya . . .
13. Mysore 1550
14. Nagaland 0-07
15. Orissa 6-08
16, Punjab . 9-00
17. R_niul:harl 14-00
18, Tamil Nadu . 41°15
19. Tripura . . 0°30
20. Uttar Pradesh . . 61-00
21. West Bengal . 10+00
_f Union TCHi(O‘I.’iCI 337 45
7°24
ToTAL (ALL INDIA) 294°69
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Besides, Rural Electrification Corpo-
ration hag been set up in the Central
Sector with an outlay of Rs. 150 crores
in the Fourth Plan to provide additive
finances to the State Electricity Boards
for their rural electrification schemes.
This outlay has now been increased to
Rs. 190 crores.

According to wpresent indication
shorfall in State Plan expenditure is
likely to occur in the States of Assam,
Bihar, Maharashtra, Mysore, Tripura
and West Bengal.

Electrification of Harijan Basties in
Viliages

7934 SHRI ARJUN SETHI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total number of Harijan
Basties in villages which have been
electrified so far in the country, State-
wise; and

(b) whether there will be any
shortfall in this work at the end of
the Fourth Plan, if so, the extent
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Prior to December 1871
there was no separate programme for
electrification of Harijan Bastis. As
it was observed that due to un-
remunerative loads Harijan Bastis
adjoining villages already electrified
had not been provided with electricity,
a scheme was introduced in Decem-
ber, 1871, for providing electricity to
Harijan Bastis in villages already
electrified. It was proposed to cover
20,000 Harijan Bastis during the
Fourth Plap and according to infor-
mation received, 9743 Bastis were
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electrified during 1972-73. State-wise
details are furnished below:—

Andhra Pradesh 632
Bihar 600
Haryana 18¢
Gujarat . 490
Madhya Pradcsh 253
Maharashtra 762
Maninur . 4
Mysore 7
Orissa’ . 52
Puniab . 38
Rajasthan 250
Tamil Nadu 3144
Tripura . ” 8
Vittar Pradesh 3315
West Bengal NIL
TortaL 9_7.2

(b) Based on the progress made 80
far and subject to availability of
furds, it is expected that by »>nd
large this target of 20,000 villages
would be achieved.
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Supply of kerosene oil and petroloum
t» Bangladesh

7937. SHRI BIBHUTI MISHRA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Government of
Bangladesh have asked India to sup-
pPly kerosene oil and petroleum to
Bangladesh; and

(b) if so, to what extent Govern-
ment have met their demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHR!  DALBIR
SINGH): (a) Yes, Sir.

(b) Supplies of Kerosene Oil, Motor
Spirit and other refired petroleum
products were made to Bangladesh
initially under Government of India's
Commodity Grant and later under a
commercial agreement entered into
by the Indian Oil Corporation with
the Government of Bangladesh. The
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quantities so supplied are shown be-
low:—

(i) Under Commodity Grant sanctien-
ed by the Government of Indic.

(in metric tonnes)
41,418
57980

The full requirements as specified
by Bungladesh from time to timme were
met through the agency of the Indian
0i] Corporation. These gupplies
were made till November, 1972.

Kerosene Qil . . .
Oth=r refined petroleum products

#i) Pnder commercial agreement bet-
ween the JOC and Bengladesh
Government (as on date).

(in mertric tonnes)

29,363

31,567

Kerosene Qil . . R

Orher refined petrocum products

In addition to the above, Bangla-
desh Government have now requested
the Government of India to arrange
further emports of Kaerosene Oil,
Motor Spirit and other refined petro-
leum products to the extent of 56,000
tonnes in addition to the present con-
tract of 128 lakh tonnes to be
supplied upto the end of August, 1973,
These are required to be supplied in
May and June, 18738. Efforts are being
made to meet thtse additional require-
ments tp the extent possible,

Rallway line from Raipur to Jagdal-
pur in Bastar District of Madhya
Pradean

7938. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether survey work in regard
to the Railway lime from Raipur to
Jagdalpur in Bastar District has since
Been completed;

(b) if so, the time by which the
construction, work will be started and

APRIL 24, 1973
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() if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). There is already a B.G. line from
Raipur tp Dhalli-Rajhara via Bhiat.
A traffic survey for a B.G. line from
Dhalli-Rajhara to Dantewara/Jagdal-
pur in Bastar area has recently been
completed and the report ig under
examination of the Railway Board.
Meanwhile Final Location Survey for
this line has also been taken up.
Further consideration to this proposal
will be given after the results of this
survey become known.

Utilization of resources for generation
of Power in M.P,

7839. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether resources for generat-
ing power in Madhya Pradesh are not
being utilized properly;

(b) whether any survey in this re-
gard has been made by the Central
Government during the last two
years; and

(c) if so, the maip features thereof
and reaction of the Central Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The natural energy
resources available in Madhya rra-
desh for power development are being
utilised in a phased manner., As a
result of this the power supply posi-
tion in Madhya Pradesh has always
been comfortable.

(b) and (¢). The hydro-electric
power polential in Madhya Pradesh
hag been estimated at over 4 million
KW at 80 per cent load factor, accord-
ing to the hydro-electric survey con-
ducted in the fifties. However, no
survey has been conducted by the
Central Government during the last
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The total reseryes of cosl are esti-
mated at 8,480 million tonnes, which
are located in the Central India Coal
fields of Mydeya Pradesh. Madhya
Pradesh generates 177 MW of hydro
and 600 MW of theymal power at
present, During the Fifth Plan, it is
praposed to sdd 186 MW hydro and
1,180 MW of thermal capacity.

Production of fertilizers hit dus to
shortage of Power

7540. SHRI SUKHDEO PRASAD
VERMA.: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether production of fertili-
zers has been hit due to the shortage
of power in the cquntry; and

(b) if so, the extent thereof and the
positive ateps Qovernment propose to
take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) A production loss of ahout
40,000 tonnes of Nitrogen in 1071 72
and about 60,000 tonnes of nitrogen
during 1872-73 was sustainmed on
account of pewer cuts, voltage fluctua-
tions/dips ete. Efforts are being con-
tinued to (i) secure exemption for
the fertilizer industry from power
cuts imposed by the concerned autho-
rities; and (ii) ensure stability of the
power systems.

Central help for Srisailam

7941, SBHRI P. NARASIMHA
REDDY:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of JRRIGATION
AND POWER be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the edi-
toria] under the heading “Central
Help for Srisailam” in the Hindu,
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(b) whether the Central Govern-
ment propose to treat this vital power
project on par with the Kalinadi Pro-
ject in Mysore for suitable assistance
outside the Plan to enable its early
completion?

THE DEPUTY MJINJSTER IN THE
MINISTRY OF TRRIGATION AND
POWER (SHRI  BALGOVIND
VERMA): (a) Yes, Sir,

(b) In the case of Kalinadi Stage I
Project in Mysore, the Centre agreed
to finance the project only during the
Fourth Plan period in order to enable
the State to bring the Project into
operation in the first half of the Fifth
Five Year Plan. The State is expect—
ed finance the Scheme during the
Fifth Plan period. The question of
financing Srispilam Project during the
Fourth Plan period by the Centre will
have to be examined among other
relevant considerationg from the point
of view of the States' ability to finance
it within the State Plan during the
Fifth Plan period. "

Seiting up of Captive Power Genera-
tion Plants by Private Industrial
Uity

7842. SHRI P. NARASIMHA
REDDY:

SHRI M. S. SANJEEVI RAO:
Will the Minister of IRRIGATION

. AND POWER be pleased to state:

(a) whether Government have de-
cided to permit and encourage Private
Industrial Units to set up Captive
Power generation plants; and

(b) if so, what jncentives are pro-
posed tp be given to initiate and
accelerate this practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (BHRI BALGOVIND
VERMA): (a) and (b). As a measure
of better energy utilisation, Govern-
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of captive power plants by process
industries using steam or having by-
Pproduct fuel,

No incentives are, however, pro-
posed to be given for such installa-
tions.

Acute searcity of kerosene and diesel
oll in Andhra Pradesh

7943. SHRI P. NARASIMHA
REDDY: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government are aware
of the acute scarcity of Kerosene and
Diese] Oil in Andhra Pradesh conse-
quent on the fall in electric power
supply; and

(b) whether any additienal alloca-
tions have been made and proper
distribution thereof ensured to pre-
vent black-marketing?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Shortages of
kerosene oil, Light diesel oil and high
speed diesel oil in Andhra Pradesh
have been reported during the last
few months mainly on account of un-
anticipated curtailment in power
supply, including to the refinery at
Visakhapatnam and its ancillary
industries. Some shortages have also
occurred as a result of transport
bottlenecks caused by the civil dis-
turbances in the State. With the
normalisation of the situation in the
State, steps have been taken to im-
prove the petroleum product supplies
in the State. Allocation of HSD has
been increased to take into account
the increased requirements due to
power cuts. Specia] efforts are veing
made to ensure that sufficient gquanti-
ties n! these products are imported
to meet the current spurt in demands
all over the country. The State
Government has also been taking
suitable regulatory measures to ensure
proper distribution of these products.
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Weekly rest and overtime allowance
to Health Inspectors of Delhi and
New Delhi Rallway Stations

7944. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3153 dated the
13th March, 1973 regarding weekly
rest/overtime allowance to Heglth
Inspectors of Delhi and New Delhi
stations and to state:

(a) whether Dy. Station Superin-
tendent, Station Masters, Train BExa-
miners and other similar staff are
getting weekly rest at New Delhi
and Delhi main siations; and

(b) whether Health Inspectors wor-
king in hours shifts are being given
rest at Howrah Railway Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The Deputy Station Superintendent
at Delhi and New Delhi stations, who
are classified as ‘Supervisory', are
not entitled to weekly rest; the Sta-
tion Masters and Train Examiners
working at these stations, who were
previously classified as ‘Supervisory’
and who have been reclassified as
‘Continuous’ with effect from 1-2-1872
are being granted weekly rest through
local arrangements as far as possi-
ble.

(b) The Health Inspectors in scale
of Rs. 130—212 working at Howrah
Railway station are being granted
weekly rest.

Extension of Kamala River Embank-
ments

7945. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be plessed to refer to
the reply given to Unstarred Ques-
tion No. 3858 on the 20th Mar:h,
1073 regarding extension of Kamala
River Embankments and state:

(a) whether plans for execution of
the project of extending embank-
ments upto Mirchia in Nepal has been
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finalised and the same is being in-
cluded in the Fifth Five Year Plan
for completion; and

(b) it so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The scheme
for the extension of Kamala embank-
ments in Nepal has not been finalised
so far. The inclusion of the scheme
in the Fifth Plan is to be considered
after the scheme is finalised, taking
into account the relative priorities
and the economics of the wvarious
schemes and the outlays that will be
provided for the flood contro]l sector.

Import of Petrolenm Ol and Lubri-
in Indian Territory

7946. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3857 on the 20th March,
1973 regarding completion of Western
Kosi Canal in Indian Territory and
state:

(a) whether in view of the inade-
quacy of the amount of Rs 2500
lakhs and the target of completing
even the second phase of the project
by the end of the Fifth Five Year
Plan, it is proposed to make full
financial provision in the Fifth Plan
for the Western Kosi Canal Project;
and

(b) if not, how the project is pro-
posed to be completed in the Fifth
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI . BALGOVIND
VERMA): (a) and (b). According to
the phased programme prepared by
the Government of Bihar for the
construction of the Western Kosi
Canal Project the second phase of
the project in the Indian territory
will be substantially completed by
1978-79 i.e., end of the Fifth Five
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Year Plan. For this purpose, the
State Government have proposed a
provision of Rs. 2500 lakhs in the
Fifth Five Year Plan, which has not
yet been finalised.

According to this programme, the
project is expected to be completed
by the State Government in all res-
pect by 1979-80 i.e., first year of the
Sixth Five Year Plan,

Import of Petroleum ©il and Labii-
cant Products from India by Nepal

7947, SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
refer to the reply given to Starred
Question No. 388 on the 20th March,
1973 and state:

(a) whether consideration of the
proposals regarding import of petro-
leum oil and lubricant products from
India by Nepal has gince been com-
pleted; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Not yet Sir,

(b) Does not arise.

Funds for Power Generation Schemes

7048. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the creation of a special
fund at the Centre to finance Power
generation schemes in States with
good hydro-potential; and

(b) if so, the main features there-
of and whether any decision has been
taken in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). There is no
proposal at present for the creation
of a special fund at the Centre to
finance power generation schemes in
States with good hydro potential.

Feeder Canal of Farrakka Barrage

7949, SHRI MUKHTIAR SINGH
MALIK: Will the Minister of TRRI-
GATION AND POWER be pleased
to state:

(a) the estimated length, breadth
and depth of the propased feeder
capal which is being coastructed as
part of the Parrpkka Barrage; and

(b) the capacity of the said feeder
cana] in terms of cusecs of water?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI BALGOVIND
VERMA): (a) Length : 3840 Km.
(about 24 miles). Breadth : Bed-

Width—151 metres (495 feet). Width
at full supply depth : 187.50 Metres

(615 feet). Depth: Full supply
depth—6.10 Metres (20 feet).

(b) The capacity of the feeder
canal at full supply depth is 1132

cubic metres/Sec, ie, 40,000 cubic

feet/sec.

Report of Study Team about working
of Fertilizer Corporation of India

7950, SHRI MUKHTIAR SINGH
MALJK: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to gtate:

(a) whether the report submitted
by the Study Peam about ths work-
ing of the fertilizer Corporation of
India has been scrutinised and deci-
gsion taken thereon; and

() it ee, the hread outiines of the
decision taksn?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The Report
sybmitted by the Action Committee
on Public Undertakings about the
working of the Fertilizer Corporation
of India is stil] under consideration
of Government.

Supply of sufficient quantity of
residual fuel oil ¢p Dhuvaran
Power Piant

7951, SHRI VEKARIA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether due to short supply of
Residual Puel 0il te Dhuvaran Power
Plant, the electric Power generation
was curtailed and mpre than 50 per
cent cut was jmposed on industry
and agriculture in Gujarat; and

(b) if so, the action taken by Gov-
ernment to supply sufficient quan-
tity of Residual Fuel Oil to Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Aegcording to the in-
formation obtained from the State
Government, g 50 per cent cut in
power consumption wag imposed in
Gujarat only from 16th to 22nd April,
1973. Earlier the cut imposed was
only about 186 per cent and from
23rd April, 1978, it is about 25 per
cent. This has been due to the agita-
tion by the ONGC staff which has
resulted in reduced production and
supply of crude oil to Koyali refinery.

(b) Presently the entire production
at Koyali Refinery of Low Sulphur
Heavy Stock (LSHS), locally known
8§ Begidual Fuel Oil (RFO), is being
supplied to the Dhuvaran and
Ahmedabad Thermal Rower Plants
in Gujepat. Effarts are being mede
by the ONGC to come to a settle-
ment with the employees’ unions.
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Compisiton, of Uksai Hydro Power
Project =

7962, SHRT VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of IRRIGATION
AND POWER be pleased to siate:

(a) the reasons for delay in com-
missioning of Ukai Hydro Power
Project in Gujarat: and

(b) the steps taken by Government
for speedy completion af the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). Due to the
succesgive revisions of deHvery sche-
dules by HEIL, the commessioning of
the Ukai Hydro Power Project in
Gujarat has been delayed. TPhe sup-
pliers have bmen requestad to expe-
dite the delivery of the equipment.

Complaint by Contrasiers agalagt
staff of Divisional Accounts Office
(Northern Railway), New Delhi
for delay in issue of cheques

7953, SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether recently a complaint
has been received by the administra
tion from some contractors against
the staff of Divisional Accounts Office,
Northern Railway, New Delhi for
causing unnecessary delay in issue
of cheques;

(b) whether a similar - complaint

was also made by a Member of Par- *

liament in December, 1972 against the
same staff quoting specific instances;
and

(c) if so, the action taken against
the gtaff at fault?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes. But it was only a general com-

Written Answers 114
plaint about delays in payment of
bills.

(b) Yes

(c) The investigationg are still in
progress.

Change in Departure Time of Jayanti
Janta Express from Cochin and
incressimy its speoed

7854. SHRI C. K. CHANDRAPPFAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Jayanti Janta Ex-
prass starting from Cochin to Delbi
stops at Shorapur Junctian for about
two hours;

(k) if so, whether Government have
considered a proposal to start this
train from Cochin at least one and a
half ‘hours later than its present
scheduled time;

(¢) what is the difficulty to speed
up this train; and

(d) whether the running of this
train is ecomparatively slower than
the G, T. Express and if so, the rea-
sons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes.

(b) Later departure of Jayanti
Janta Express from Ernakulam is at
present operationally not feasible due
to passage difficulties.

(¢) and (d). The running of Jayanti
Janata Kxpress is comparatively
slower than 15 Dn/16 Up Madras-
New Delhi G.T./A.C. Express as the
maximum permissible speed for G.T./
AC. Express is 110 KMPH while for
Jayanti Janata Express it is 160
KMPH only. A proposal to speed up
the Jayanti Janata Expresg over the
New DelhiGudur gection is, how-
ever, under examination.
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New Railway Divislon in Southern
Rallway

7955. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any proposal is under
consideration to set up a new Rail-
way Division in the Southern Rail-
way;

(b) whether Government have also
received any representation in this
regard; and

(c) if so, the gist thereof and the
decision of Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) No.

(b) and (c). Representations for
setting up an additional division on the
Southern Railway had been received
in the past primarily for reasons of
increase in workload thereon, The
existing railway machinery is suitably
geared te absorb and handle normal
increases in workload and therc is no
immediate need for creating a new
division on that Railway on the basis
of increase in workload. The situa-
tion is, however, being watched cons-
tantly and in' case the workload on
the Southern Railway increases ep-
preciably, necessary action to cope
up with it will be taken at the ap-
propriate stage,

Setting up oy workshops, stores
Depots in Kerala

7956. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether railway lines in Kerala
are earning about 30 percent of the
gross earnings of the Southern Rail-
ways;

(b) the amount of the earnings of
the Railway lines in Kerala in rela-
tion to the groas earning of the
entire lines in Southern Railway;

divisional
‘Workshops,

(¢) how many extra
egtablishments like
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Stores Depots etc. are there under the
Southern Railway and where are
these located; and

(d) how many such establishments
are so far set up in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Information about earnings
is not compileq State-wise but Rail-
way-wise,

(c) Information ig given in the
statements ‘A’ and ‘B’ laid on the
Table of the House, [Placed in Lib-
rary. See No, LT-4865/73].

(d) One viz.,, the Cresoting Plant
at Olavakkot.
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Secretary’s status to Chief Central
Water and Power Commission

7958. SHRI R. V. SWAMINATHAN:
Will the Minister of JIRRIGATION
AND POWER be pleased to state:

(a) whether Union Government
have decided to accord the status of
Secretary to the Chief of Central
Water and Power Commission;

(b) if so, the reasons therefor; and

(c) to what extent this will help
the working of the commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) to (c). In order (i) to
confer on him a statug commensurate
with his duties and responsibilities,
(ii) to enable him to discharge his
functions effectively and efficiently
and deal directly with the State Gov-
ernments and other Ministries/De-
partments of the Government of
India at an appropriately high level
in the discharge of such functions
and (iii) to enable him to participate
in the formulation of Government

policies and programmes involving’

geientific and technological considera-
tions in the area of Irrigation and
Power and in their effective imple-
mentation, ex-officio status of Secre-
tary to Government of India ° has
been conferred on the Chairman
Central Water and Power Commis-
sion. This will enable the Commis-
sion to function smoothly, effectively
and speedily.
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Oonstruction of am ower-bridge at
Koderma (Bihar)

7861, SHRI SHANKAR DAYAL
SINGHM: Will the Minister of RAIL-
WAYS be pleased tp state:

proposal
Railway
Bihar;

(a) whether there is a
for the construction of a
over-bridge at Koderma in
and

(b) if so, when the work will start
and when it will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). There is no proposal for
construction of Road over-bridge in
replacement of any level crossing at
Koderma. But a proposal for cons-
truction of a new Road over-bridge
near Koderma on Nationa] Highway
No. 31 as a “deposit work” (entirely
at the cost of Road Authority) is
being processed by the Railway Ad-
ministration in consultation with the
Public Works Department, . Govern-
ment of Bihar. The estimate for the
work hes been sent to the State
Government for acceptamce. Work
-can be started only after the accept-
ance by 'State Government. It is
however too early to say when it
‘will be completed.
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Percentage of Profits being made by
Drug Industries and Abolition -of
Brand Names

7883. SHRI N, K. SANGHI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have
made any survey to find out the
percentage of profit that is being
made by the drug industries at pre-
sent;

(b) whether proposals for abolition
of brand names and reversal to the
generic names of medicines to re-
duce the cost of the finished pro-
duct have been examined by Govern-

. ment; and

(c) if go, Government's reaction In
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) With a view to make
an assessment of the working of the
Drugs (Prices -Contral) 'Order, 1970,
a study on the prafitability of 100
firms manufacturing drugs is being
made.

(b) and (c). The implications of
brand names and of abolishing them
are under examination.
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Shortage of Light Diessl 0il i
Bhavoagar

7867. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Bhavnagar faces acute
shortage of light Diesel oil;

{b) i1 go, whether thiz has hit herd
peasants who have to fetch water
from wells for their fields by operat-
ing oil engines; and

(e) i so, the steps Qovernment
kave taken in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). There were
some shortages of Light Diesel Oil
in Bhavnagar during the last few
months, These shortages occurred
mainly on account of unanticipated
spurt in the demand for the product
consequent upon severe drought con-
ditions and power shortage and also
on account of delays in the receipt
of import tankers.

(¢) The Gujarat Government have
posted an official of the Civil Sup-
plies Department at Kandla to co-
ordinate distribution of light diesel
oil in Gujarat State to prevent any
scarcity arising in any part of the
State. This official is maintaining
constant coordination with the oil
companies and with the Collector of
Bhavnagar, The availability posi-
tion at Kandla has also been im-
proved.

Difficulties experienced by Textiles
Mills in Baroda due to short supply
of wagons for carrying coal

7968. SHRI P. M. MEHTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether in Gujarat State the
shortage of wagon has greatly hit Coal
supply to the textile mills in Baroda;

(b) whether State Government have
been urging the Central Government
to provide more wagons for the pur-
pose; ancl

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Not
known to this Ministry,

(b) Yes, in general.

(c) Within the resources available
efforts are being made to transport
coal to the maximum extent possible.
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Occupation of a portion of Shastri
Bhavan by Indian Oil Corporation

7969. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state: -

(a) whether some members of the
staff of the Indian Oil Corporation are
occupying a portion of the Shastri
Bhavan, allotted to the Ministry of
Petroleum and Chemicals and if so,
the reasons for this allotment and
what is the rent paid by the Indian
QOil Corporation to the Ministry for
the same;

(b) the reasons why IOC is occupy-
ing office space in Shastri Bhavan
when parts of its own bullding at
Janpath are let out;

(c) whether Government are aware
that because of this hearness to the
Ministry, certain officers of the Minis-
trl are interfering in the autonomy
of the IOC and in its staff appoint-
ments; and

(d) whether it is the policy of
Government to all public sector orga-
nisations to occupy part of the office
space near the administrating Minis-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Some employees of the
Indian Qil Corporation have been de-
puted by the Corporation to work In
the Freight Surcharge Cell of the
Ministry of Petroleum and Chemicals
in Shastri Bhavan. The Freight Sur-
charge Cell was created in the Ministry
to deal with the various under-re-
coveries and over-recoveries made by
the marketing oil companies_including
the I0C, under Freight Surcharge
Pool Scheme, consequent upon Gov-
ernment’s acceptance of the recom-
mendations of Shantilal Shah Commit-
tee’s Report on the pricing of petro-
leum products. As the Cell fumec-
tlons in the Ministry, the question of
any rent being paid by the IOC to the
Ministry does not arise,
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(b) As will be seen from the ans-
wer to part (a) of the question, IOC
is not occupying any space in Shastri
Bhavan. It is also not a fact that any
part of the office premises occupied
by the IOC at Janpath has been rented
out to any party. If the reference
here is to the Shopping Centre in the
Indian Oil Bhavan, the same has not
been rented out to the IOC by the
Ministry of Works and Housing.

(c) There has been no interference
by any officer of the Ministry in the
autonomy of the IOC in its staff ap-
pointments.

(d) Does not arise,

Duration of closure of Lucknow-Bah-
raich Road crossing and first crossing
West of Chowkaghat

7970. SHRI B. R. SHUKLA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether duration of closure of”
level-crossing at Lucknow-Bahraich
road immediately West of Jarmal road
and first crossing west of Chowkaghat
(N.E. Rly.) is unusually long; and

(b) if so, what supervision is made
over the proper timing of closure and
opening?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Dves not arise,

. Conferemce of States' Ministers of
Power/Chief Engineers on power
shortage

7971. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of IRRIGA-
TION AND POWER be pleased to

state:

(a) whether any conference of the
States' Ministers of Power/Chief Engi-
neers, has been convened to devise
measures to tide over the current
power shortage; and

{b) it so, when?
441 LS—5
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). To relieve the
power shortage to the extent possible,
conferences of Chief Ministers and
Ministers of Power in Western Wor-
thern, Southern and Eastern Regions
were held under the Chairmanship of
the Union Minister of Irrigation
and Power, at Bombay, New Delhi,
Bangalore and Patna, respectively in
October-November 1972.

Trade apprentices engaged in D.V.C.

7972. SHRI INDRAJIT GUPTA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the D.V.C. has been
engaging trade apprentices under the
Apprentices Act, 1861;

(b) if so, the number of such ap-
prentices engaged annually since 19871;

(¢) how many of them have been
absorbed in the D.V.C. on completion
of their training and having passed
the trade tests; and

(d) whether the aforesaid appren-
tices are given preference in appoint-
ment to regular vacancies and if not,
the reasons therefor?

THE DEPUTY MINISTRY IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir.

® 1971 43
1972 63
1973

32 (Another batch will
be recruitsd in
Sepiember, 1973).

(¢) No apprentice has been absorbed

directly in the D.V.C,

(d) No preference has been given
to the apprentices by the Corporation
as there is no eommitment on their
part to provide the apprentices with
employment on completion of train-
ing. Besides the Corporation has also
been facing the problem of absorption
of its own surpluses employees.
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Unified Rallway Police Farce

7973. SHRI D. B. CHANDRA
GOWDA: Will the Minister of RAIL-
WAYS e pleased to state:

(a) whether there is any move to
create a unified Railway Police Force
‘to put <down increasing crime on the
Railways; and

(b) il so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No, but this idea amang others
will be considered in discussing with
State Governments measures to com-
bat crirue and to improve the law and
order situation on the Railways.

Introluction of Special Fares for
Tourists

7974, BHRI D. B. CHANDRA GOW-
DA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any representation has
been made by the Travel Agents Asso-
ciation of India that Railways should
introduce gpecial fares for tourist
groups when fares are paid in foreign
excharge; and

(b) if so, the reaction of Railways
Ministry thereto?

THE DEPUTY MINISTER IN THE
_MINISTRY OF RATLWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
suggestion for offering special conces-
sional fares to foreign tourists who
pay the rail fares in foreign exchange
was made by some representatives of
the Travel Agents Association of India
during its Convention held at New
Delhi in March, 1073.

(b) 'The proposal is not feasible of
adoptivn.
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Haryana's Claim ever Ravi-Beas
Waters

7975. DR. RANEN SEN: Will the
Minister of IRRIGATION AND PO--
WER be pleased to state:

(a) whether the Government of
Haryana have made a claim on Ravi-
Beas Waters; and

(b) if so, the decision of Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, &ir.

{(b) No decision has so far been taken
in the matter.

Value of current production and de-
mand of Drugs and Pharmaceuticals

7976. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the value of current production
of drugs and pharmaceuticals along-
with shares of Public Sector, Private
Sector (Indian-owned), and foreign-
controlled Sector in this total separate-
ly;

(b) the current demand (value) for
drugs and pharmaceuticals in the
country and projected demand by the
end of the Fifth Five Year Plan:

(¢) Fifth Plan target of productions
and respective shares of each sector
in this total; and

(d) whe'her the indigenous sector
is facing a stiff competition from the
foreign-controlled sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI - DALBIR
SINGH): (a) The production of phar-
maceuticals in the form of finished
formulations in the year 1971-72 was
of the order of Rs, 300 crores. Of
this, the share of the public sector
was of the order of 8 per cent while
that of the foreign controlled firms
has been of the order of 45 per cent.
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(b) The current demand in value of
the finished formulations is estimated
at Rs. 350 crores and the demand at
the end of the Fifth Plan is estimated
at Rs. 800 crores.

(¢) The Task Force for the Drugs
and Pharmaceuticals Industry set up
by the Planning Commission has
identified the bulk drugs and alse
quantified the estimated requirements
by the end of the Fifth Plan period.
The report of the Task Force is under
consideration of the Planming Come

mission.

(d) Drugs and Pharmaceuticals is «
highly research intentive industry. The
foreign firms operating in India with
their experience and name establish-
ed in the country have a definite edge
over the Indian sector. In order to
improve the status of Indian sector,
the present industrial licensing policy
has provided for an adequate en-
couragement for its growth.

Gap between demand and supply of
- Fertilizars

' 7977. SHRI JYOTTRMOY BOSU:

BHRIMATI BHARGAVI
THANKAPPAN:

. Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a study made by
Planning Commission has revealed
that the gap between demand and
supply of fertilizers is likely to widen
instead of being narrowed by 1983-84;
and

- (b) if so, the main features of the
study and the steps, if any, being taken
tp bridge this gap?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) No such study has been
made.

"(b) Does not arise.
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Comperison of twrm-over of Fereign

Drug Firms with indigenons produc-

tion and prefils made by them during
1972

7978, SHRIMATI BHARGAVI
THANKAPPAN:

SHRI VAYALAR RAVI:

Will the Minister of PETROLEUM
AND CHEMICALS bhe pleased to
state:

(a) how does the turnover of for-
eign drugs manufacturing companies
compares with that of the indigenous
production of drugs; and

(b) the total amount of profits made
by each foreign drug firm in 1972?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Information
regarding turnover of foreign drug
manufacturing companies for the year
1972/1972-73 and total profits made by
each foreign drug firm during 1972/
1972-78 is not yet available.

Introduction of a Direct train from
Delhi to Saurashtra region

7979. SHRI ARVIND M. PATEL:
Will the Ministes of BAILWAYS be
pleased to state:

(ni whether there is a great de-
mand for a direct train from Delhi
to Saurashtra region in Gujarat; and

(b) if so, when this demand is like-
ly to be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
Representations were, however, re-
ceived for extension of 35 UP/36 Dn.
Kirti Express to and from Delhi.

(b) Apart from lack of through tra-
fiic justification, the introduction of a
through train between Saurashtra and
Delhi is, at present, not operationally
feasible for want of adequate termi-
nal facilities in Delhi area and section
capacity enroute,
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Generation of Power in Gujarat

7980. SHRI ARVIND M. PATEL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the total generation of Power
in Gujarat State during the last three
years; and

(b) the estimates of the power to
be generated there in 1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The total generation of
power in Gujarat State including 50
per cent share of Tarapore Nuclear
Power Station is as under:

1970-71 . 4176°2 million kwh
1971-72 . 4048 -0 million kwh
1972-73 . 48820 million kwh

(estimated)

(b) The estimated power generation
during 1973-74 is of the order of 5100
million kwh.

Complaints re. non-implementation of
regulations by Foreign Pharmaceutical

7981. SHRI VAYALAR RAVI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state whe-
ther there have been any complaints
of non-implementations of Govern-
ment regulations by foreign pharma-
ceutical companies and if so, the steps
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): Government regulations pro-
vide for the regulation of the prices
of drugs, quality control, capacities
licensed, labour relations, Exchange
Control, etec. The concerned depart-
ments of Government keep a watch
on the activities of all companies in-
cluding foreign companies regarding
their sphere of activities, and neces-
sary action is taken with regard tuv

APRIL 24, 1973

Written Answers 132
any complaint which may be received
from time to time.

Share capital of 0. and N.G.C, in
Foreign Oil Companies and profits
earneqd thereon

7982. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total amount of share-capi-
tal owned by the Oil and Natural Gas
Commission in foreign oil companies;
and

(b) the amount of royalty and divi-
dend received on these inves‘ments
during the last three years and how
it compares with the royalty and divi-
dend paid by India to different foreign
oil companies during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The Oil and
Natural Gas Commission in collabora-
tion with AGIP S.P.A. of Italy and
Phillips Petroleum Company of USA
had entered into a Joint Structure
Agreement in January 10685 with
National Iranian Oil Company for
participation in the search for and
production of petroleum in an Off-
shore area of Iran. The Commission
subsequently transferred its rights and
obligations acquired under the afore-
said agreement, to its wholly-owned
subsidiary, M/s. Hydrocarbons India
Private Ltd.

The Joint Structure Agreement does
not constitute a separate juridical en-
tity. The amounts contributed by
HIPL as its share of the expenditure
under this Agreement are, therefore,
not in the nature of share capital. The
net surplus is repatriable to India
after meeting all expenses in Iran
under the Agreement. No surplus
has become repatriable upto the year
1972,

A sum of Rs, 26,856 has been invest-
ed by HIPL as share capital in the
Iranian Marine International ©Oil
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Company (IMINOCO), Iran, which is
a no-profit no-loss Company formed
by the parties to the Agreement in
order to carry out the operations in
the area acquired under the Agree-
ment. There is no question of any
royalty or dividend to be received on,
this investment. As there is no com-
parable agreement with any foreign
oil company operating it India in the
fleld of oil exploration and production
no comparison is possible. The only
foreign oil company which is collabo-
rating for oil exploration and produc-
tion in India is the Burmah Oil Com-
pany in the Oil India Ltd. Here again
there is no payment of royalty to the
BOC but the latter is entitled to a
dividend which is in accordance with
the provisions of the Agreement bet-
ween the Government of India and
the Burmah Qil Company relating to
the Oil India Limited. The dividend
on their equity capital paid to and
repatriated by them during the years
'70—'72 is shown below:—

1970—13 per cent net dividend
1971—Interim [
dividend | |
of T per |
cent ret
and
1972—Interim |
dividend |
of Tper |~
cent net [

{
{ (Final dividend yet
to be settled).
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Seminar on “Total Energy and
Energy substitution”

7985, SHRI M. RAM GOPAL
REDDY: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether a seminar on ‘“Total
energy and energy substitution” was
held recently; and

(b) if so, the conclusions of
Seminar?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PEWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir. A Seminar on
total Energy and substitution was
held from March 26 to 28th 1973, at
New Delhi.

(b) The Seminar recommended
establithment of total energy stations,
which will supply both electrical
power and steam to process industries.

7987. st wEww Wi W
dgtfeaw sl vemaw s aE TR A
T war e -
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lmpori of Indomethacin and Flagyl

by M/S Merck Sharp and Dhome of

India Limited and M/s. May & Baker
Raspectively

7988. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply givén to Unstarted Question
No. 4138 on the 27th March, 1878 and
state:

(a) how long M/s. Merck Sharp and
Dhome of India Limited have been
importing Indomethacin and the
prices at which the material was
imported frem time to time;

(b) why no action was taken
earlier to compel the party to import
and market the material at cheaper

" priee;

(c) .whether Flagyl was imported
and marketed by M/s. May and
Baker at hightr pbices end the Party
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has since been compelled to import
it from cheaper source; and

(d) if so, why Flagyl is not
mentioned in reply to part of
unstarred Question Neo. 47387

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR

SINGH): (a) M/s. Merck Sharp
& Dhome of India have been 1m-
porting Indomethacin since 1967.

The quantity and the price at which

the same was imported is given
below:
Year Quantity C.I.F.
importsd price kg.
at whi
imported
kg. Rs.
1967 " . 743 4,543
1968 . 341 4,554
1969 340 4,570
1970 N 5875 4,572
1971 . . ¥ 900 4,320
(b) Indomethacin N. F. is stated

to be the research product of M/s.
Merck and Co., Principals of M/s,
Merck Sharp and Dhome of India
Limited. Government have been
exploring the possibility of importing
the same from alternative sources in
required quantities and quality. The
item has since been canalised for
imports threugh S.T.C. for the year
1873-74.

(c) Flagyl is a brand name of the
forfulation of tHe bulk drug of
M/s. May and Baker. This formula-
tion is not permissible for imports
since 1870-Tk

(d) Unstarred Question No, 4788(c)
asked for information concerning
import of bulk dru' by some foreign
companies. “Flagyl”, being the
name of a foritiulktion, wis not
included thersin.
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Fixation of prices of Bulk Drugs

7080. SHRI K. 8. CHAVDA: Wil
tha Minister of PETROLEUM AND
CHEMICALS be pleased to :tate:

(a) whether in the applications for
approval of prices of formulations,
information is furnished, inter alia
regarding import prices of raw
matetials, that is bulk drugs, inter-
mediates etc.;

(b) if so, what cross checks are
applied by the Drugs prices Cell of
ihe Ministry to see that higher prices
for raw materials are not charged by
manufacturers, particularly foreign
dominated firms in order to severe
higher prices for their formulatiens;

(c) whether any representations
have been received by the Prices Cell
from official and non-official sources
regarding higher prices for raw
materials claimed by foreign firms
for the purpose of fixations of higher
prices for their formulations; and

(d) if so, what are the outlines of
such representations and what action
has been taken thereon?

THE DEPUTY MINISTER 1!{ THE
MINISTRY OF PETROLEUM AND

CHEMICALB (SHRI ., DALBIR
SINGH): (a) Under the Drugs
(Prices Control) Order, 1070 ' the

manufacturers of formulations are
required to furnish information con-
cerning costs of bulk drugs, other
chemicals and excipients used includ-
ing prices of imported raw mauterials
while seeking approval of prices of
their formulations.

(b) Information furnished by the
parties in their applications for price
fixation is cross checked with the
data aveileble in the Ministry.
‘Wherever necessary the latest infor-
mation is also collected through the
Drugs Ceontroller of India who in
appropriate ceses consults the port
authorities.

(¢) and (d). A few communica-
tions have been received in the Miris-
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try indicating the prices of a few
druges in the international market.

With a view to -eliminate the pos-
sibility of high prices being paid
for bulk drugs by the foreign con-
troMed firms, the number of items
canalised through S.T.C. has been
increased, Furthermore, the prices
of Bulk drugs, wviz, Diazepam,
Chlorodiazepoxide, and Dexame-
thasone have been fixed in the im-
port Trade Control Policy Book.

Sale of Bulk D¥ugs under the Provision
ol Drug Prices (Control Order), 1970

7990. SHRI K. §. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there is a provision in
the Drugs Price (Control Order)
1970, to the effect that the Central
Government or any officer authorised
by them in this behall, may, from time
to time, by order direct any manufac-
turer of bulk drugs to sell to such
formulators such bulk drugs at such
prices, as may be specified therein;

(b) whether some bulk drugs are
being produced in this country which
are entirely used for captive consump-
tioh ahd are not being supplied to
other formulators; and

_ (c) it so, the reasons for which
actiosn under the provision referred to
i pert (a) has not been taken to
break the monopoly and reduce the
prices of the concerned drugs?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI' BALBIR SINGH):
(a) and (b). Yes, Sir.

(¢) The need for issue of such an
ordétr uhder the PPCD hbks not arisen
so far. In suitable casés, the regquire-
ments of other formulators are met
through imports. depénding upon the
essentiality of the products.
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Irtigation Projects to be takep up in
Orissa in Next Two Years

7991. SHRI K. PRADHANI: Will the
Minister of IRRIGATION AND POWER
be plecaseq to state:

(a) the names of the irrigation pro-
jects that are proposed to be takem up
during the next two years in Orissa;

(b) how many of them are in back-
ward or tribal areas; and

(c) the extent of land going to be
irrigated and power expected to be
produced?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). The Fifth Plan irrigation
programmes have not yet been sent
up by the Government of Orissa.

Revenue lost during 1972-73 due to
Ticketless Travel

7992. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to
state the likely revenue lost during
the year 1972-78 due to ticketless
travel?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Estimates
of the incidence of ticketless travel on
the Indian Railways are not made
from year to year and as such, sepa-
rate figures of the loss of revenue for
1972-73 are not available. On the
basis of sample checks conducted ©on
all Indian Railways during 1967-68
the loss was estimated to be of the
order of Rs. 20 to 25 crores per annum.
Subsequent checks have revealed that
the incidence has come down notice-

ably.
Withdrawal of Suit by Iragi Petroleam
Company

7993. SHRI S. R- DAMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the terms
of arbitration settlement under which
the Iraqi Petroleum Company has
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withdrawn its suit filed earliep in
India against the use of its crude and
other products?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINCH):
The suit filed by M/s. Basrah Petro-
leum Company against the Indian Oil
Corporation in the Bombay High Court
against the import of North Rumaila
crude oil and Petroleum Products from
Iraq was withdrawn by them un-
conditionally and there was no agree-
ment of arbitration or otherwise with
them by the Indian Oil Corporation.

Assistance Sought by West Bengal for
Raral Electrification

7994. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TRRIGA-
TION AND POWER be pleased to
state:

(a) whether any extra financial
assistance hag been sought by the
Government of West Bengal for Rural
Electrification;

(b) if so, the quantum thereof; and

(c) the total amount sanctioned by
Government in thig regard?

THE DEPUTY MINISTER [ THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to (c). Yes, Sir, The Plan-
ning Commission has received a
request from the Government of
West Bengal for additional funds
of Rs. 20.62 crores including a
loan of Rs. 2.62 crores likely to
be available from the Rural Electri-
fication Corporation to implement
Crash Programme of rural elec-
trification for electrification of about
10,000 villages in that State by the end
of 1973. The additional requirements
were discussed by the Planning Com-
mission with the officers of State Gov-
ernment in May-June 1972 and certain
clarifications were sought for from the
State Government. Revised proposals
based on these discussions have not
been received in the Planning Com-
mission so far.
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The Rural Electrification Corpora-
tion which hag been set up in Central
Sector, provide additive flnances o
the State Electricity Boards for im-
plementation of their rural electrifica-
tion programmes. The corporation
has so far sanctioned 31 rural electri-
fication schemes of West Bengal for
loan assistance of Rs, 2143.909 lakhs.
On completion these scheme will result
in electrification of 5516 villages,
energisation of 21,338 pumpsets and
power supply to 16,757 small scale and
agro-industries.

The West Bengal stands second in
the quantum of assistance so far sanc-
tioned by the Rura]l Electrification Cor-
poration.

An additional assistance of Rs. 14.33
croreg was given to the Government
of West Bengal during the year 1972-
78 under Emergency Agricultural
Production Programme which covers

inter alia for energisation of pump-
sets,
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Ad-Hoc Assistance for Irrigation
Schemeg in the Country

7895. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of IRRIGA-

TION AND POWER be pleased to
state:

(a) whether any ad-hoc assistance
has been sanctioned by Government
to help any programme or scheme
related to Irrigation in any State in

the country during the last three
years; and -

(b) if so, which are those States and
what are the schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Ad-hoc Central
Non-Plan assistance given to States
during the last three years for irriga-
tion projects is indicated below:—

Name of State and Scheme

1970-71 1971-72  1972-73
1 2 3 4
1. Andhra Pradesh
Pochampad Project + 100 1-32 2:00
2. Bihar
Gandak Project « . 311 —
3. Haryana
(a) Share of Excess Expmdunre on Beu Pro:cct
prior to 1968-69 - 'e 2:29
(b) Beas Project 1972-73 . 370
(c) Special Irrigation Projects . . . 350
4. Punjab
(a) Share of Excess Ex-pendmm: un Ben Prowu
prior to 1968-69  * . 339
(b) Beas Project 1972-73 . .s 658
5. Rajasthan
(a) Rajasthan Canal + : 3-00 350
(b) Beas Project - . . . . . 10'3§
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Bemunerative Assignments to Judges
of High Courts

7996, SHRI PILOO MODY: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether High Court Judges are
permitted to accept remunerative
assignments from any organisation
and/or autonomous bodies; ang

(b) if not, what action is proposed
to be taken in case some High Court
Judges accept such remunerative
assignments?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). Serv-
ing High Court Judges mre precluded
from accepting any remunerative
assignments outside their normal
duties except on a specific request
from the President. Their services
are sometimes utilised opn assignments
which are of a judicial or quasi-judi-
cial nature. Even in such cases they
are not allowed uny extra remunera-
tion, except such facilitieg as are ad-
missible under the rules framed under
the High Court Judges (Conditions of
Service) Act, 1953,

Where 3 serving Judge is called upon
‘to perform additional functions out-
side his norrhal dutied, whether judi-
cial or pon-judicial, ng payment by
way of honorarium or other remune
ration for such work is admissible. In
the event, however, of a Judge being
called upon to perform special work
e.g. membership, or Chairmanship of
a Commission, reasonable ‘out-of-
pocket allowance may be paid which,
of course, could not be described as
Temuneration.

There i8 no objection to Judges
‘taking up work falling under the fol-
lowing categories without the approval
‘ot the Presidemt:

(1) Work of a literary, artistic or
sclentifi¢ nature (including
‘publishing f books op these
‘subjects).
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(li) Broadcast talks op non-con-
troversial subjects.

(ili) Setting of papers on legal sub-
jects for examinations held by
Universities or Governments
but the Judges are expected
not to receive remuneration
for setting papers and evalu-
ating answer books except in
the case M.L. or Doctor of

Laws examination.

No case where a serving High Cuurt
Judge has accepted any remunerative
assignment outside his normal (utics
without a specific request [rom (e
President hag come to the notive of
Govérnment. H any such case t0
notice, suitable action will e consi-
dered.

Report of Cemmittee Appointeg to

Enguire inty Demands of D.ES.U.

Generation Engineers and Supervisors
Association

7997. SHRI PILOO MODY: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the Three-man Com-
mittee appointed to enquire intas the
various demands of DESU Generation
Engineerg and Supervisors Associalion
has gubmitted its report; and

(b) if so, what action is being taken
by the DESU management fo imple-
ment the recommendations of the
Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir.

(b) The repott hag heern remitted to
the Delhi Electric Supply Committee
(DESC) for consideration. The Gene-
ral Manager, Delhi Electric Supply
Undertaking has reported that the
Delhi Electric Supply Committee
passed a resolution on the 15th Feb-
ruary, 1873, recommending to the
Delhi Municipal Corporation (D.M.C.)
the revision of pay scales of Assistant
Executive Engineers ang Assistant
Engineers. The Delhi Electric Supply
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Committee consideredq the recommen-
dations régarding pay scales of Exe-
cutive Engineers and above on the 7th
April, 1973 and recommended to the
Delhi Municipal Corporation the revi-
sion of their pay scale also. The
Delhi Eleetric Supply Committee also
recommenhded to the Delhi Municipal
Corporation the revision of the pay
scales of the following categories:

(1) Controller

(2) Assistant Controller

(3) Superintendent

(4) Foreman

(5) Inspector Grade 1

(6) Inspector Grade II

(7) Shift Charge Engineer Grade
In

(8) Assistant Shift Engineer

(9) Senior Chemist

(10) Chemist

(11) Assistant Chemist

The Delhi Municipal Corporation 1s
expected to consider the matter short-
ly.

The remaining recommendations of
the Sivasankar Committee are under
examination in Delhi Electric Supply
Undertaking.

Developmdnt of Irrigation and Power
Infrastructure in Tribal Areas

7998, SHRI GIRIDHAR GOMANGO:
Will the Minister of IRRIGATION
AND POWER be pleaseq to state;

(a) whether the level of irrigation
and power ifrastructure in tribal areas
is much below the general level in the
country;

(by if so, the assessment made in
this regard; and

(¢) the steps taken by Governmert
for the development of irrigation and
supply of powet ip these areas during
the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWBER (8MRI
MA): (a) and (b). An Expert Com-

BALGOVIND VER-

mittee on tribal development in the
Department of Social Welfare have
estimated that irrigation facilities in
the tribal areas is less than 1 per cent
of the cultivated area as against the
All India average of about 21 per cent.
Similarly rura]l electrification hag not
reached far deep into the tribal areas
because of small habitations ang gparce
population.

(c) The tribal blocks in the country
are being identified in order to ensure
that the development of these blocks
is taken up by the State Governments
along with their other development
schemeg during the Fifth Five Year
Plah. It is also proposeq to bring the
tribal areas unhder the scope of the
Rural Engineering Survey Scheme, in
order to properly survey the areas and
draw up specific schemes,

Level of Irrigation in Tribal Aress of
Orissa and Bihar

7999. _SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-

TION AND POWER be pleased to
state; -

(a) what is the level of irrigation
in tribal areas of Orissa, Madhya
Pradesh and Bihar as compared to
general level in these States; and

(b) what has been the total area
under irrigation in Koraput, Bastar,
Mandla and Jabhua in 1970, 1971
and 18727

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHR] BALGOVIND VER-
MA): (a) The Government of Bi-

har has informed that Irrigation po-
tential achieved in Tribal areas is 2
lakh acres against 28 lakh acres in
the State as a whole.

The infortnation in respeet of the
Stateg of Orissa ahd Madhya Pradesh
is being colletted and will Be laid on
the' Table of the House.

(b) The information is being col-
lected and will be laid on the Table
o¢ the House.
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Investment by Rural Electirification
Corporation in Fourth Plan

8000. SHRI GIRIDHAR GOMANGO:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) what has been the investment of
Rural Electrification Corporation in
the Fourth Plap in (i) the country as
a whole (ii) Orissa (iii) Madhya Pra-
desh and (iv) Bihar;

(b) out of the total investment in
Orissa, Madhya Pradesh and Bihar,
how much investment has gone to the
Triba] areas in these States; and

(c) what outlays for tribal regions
in the Fifth Plan are envisaged?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] BALGOVIND VER-
MA): (g) agd (b). The investment
through the Rural Electrification Cor-
poration during the Fourth Plan period
is likely to be Rs. 190 crores. The
Rural Electrification Corporation have
so far sanctioned 410 schemes involv-
ing loan assistence of Rs. 226.39 crores.
Out off these loans, the Corporation
has so far disburseq an amount of
Rs 111.18 crores. The total amount
of loan sanctioned and the amounts
disbursed so far in regard to Orissa,
Madhya Pradesh and Bihar are given
below:

Quantum

of Loan  disbursed

sanctioned so far
(Rs. in crores)

Orissa 11-82 50
Madhya Pradesh

Bihar

1848 9-47

17°31 9-0§

The Rura] Electrification Corporation
have a special category of loan appli-
cable to under-developed hill areas,
desert and tribal areas and out of the
schemes sanctioned under thig category
one relates to Singhbhum district in
Bihar involving loan assistance of Rs.

42.15 lakhs.
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(c) The Fifth Five Year Plan {s yet
to be finalised.

Officers belonging to Scheduled Castes/
Scheduled Tribes sent for Training and
on Deputation Abroad

8001. SHR] CHANDRA SHAILANI:
Will the Minister o RAILWAYS be
pleased to state:

(a) whether the officers of Railways
belonging to scheduled castes and
scheduled Tribes are normully not
sent for training and on deputation
abroad; if so, why;

(b) how many officers were sent in
all for training and on deputaiion ab-
road, Department-wise, zone-wise and
year-wise during the last three years;

(¢) how many officers belonged to
scheduled castes and scheduled tribes
separately; and :

(d) what further gteps his  Minis-
iry is taking to ensure that there is
adequate representatio of scheduled
castes ad scheduled tribes for deputa-
tation and training abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
to (d). The information is being col-
lected and will be placed on the Table
of the Sabha.

Sarvey for Rallway Lines in Backward
Areas of the Country

8002. SHRI S. €. SAMANTA: Wilt
the Minister of RAILWAYS be pleas:d
to state: -

(a) which of the backward areas are
likely to be surveyed during the
current year for the purpose of laying
new Railway lines and in. that

priority; and

(b) whether any funds have been
provided in the current year's Budijat
for the purpose; and {if so, the amount
thereof?
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THE DEPUTY MINISTER 1IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Parti-
culars of surveys to be carried out for
new lines etc. are given in Annexure
‘B' to Demand No. 2 of the book “The
Demands for Grants for Expenditure
of the Central Government on Rail-
ways for 1873-74", copies of which
were circulated to the Memberg of
Parliament op 20th February, 1973
while introducing the Railway Budget
for 1973-74. Some of these surveys
will alsp cover backward areas of the
country.

(b) An amount of Rs. 1.13 crores
has been provided for surveys during
1973-74, to cover expenditure on new
surveys as well ag surveyg in progress.
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Disturbance by Railway Employees at
a Meeting of East Zone Rallway Users’
Consultative commltte_e. Danapur

8004. DR. H. P. SHARMA:

SHRI SHANKAR DAYAL
SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether certain categorieg of
agitating Railway employees hurled
stones at a meeting of the East Zone
Railway Users' Consultative Commit-
tee which was being addressed by him
at Danapur (Patna) op March 31,
1973;

(b) if so, the details of the incident

and the number of persons injured;
and

(c) what were the demands of the
agitating employees ang what is Gov-
ernment's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF] QURESHI): (a) and
(b). On the 31st March, 1973 at about
11,20 hrs. some railway workers
gathered outside the building where
the Zonal Users' Consultative Com-
mitfee meeting was being held and
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started shouting slogans besides de-
manding that the Ruilway Minister
should come out and addres them.

At 14.15 hrs.,, when the meeting was
over, the Railway Minister requestsd
the demonstrators over the megaphone
to send a few of their representatives
to have a discussion with him. The
demonstrators refused to do so and
demanded that the Railway Minister
should come out ang address them.

Their behaviour having become
unruly, the Police trieq to clear a
passage for the participants of the
meeting. Thereupon the mob became
violent and pelted stones etc. result-
ing in injuries to seven persons in-
cluding 2 M.L.As ang 1 M.P.

(c) Attention is invited to the reply
given to Unstarred Question No. 7247
on 17th April, 1973.

Delivery of Drilling Platform by

Japanese Firm
8005. DR. H. P. SHARMA: Wil] the
Minister of PETROLEUM AND

CHEMICALS be pleased to state by
what time the Drilling platform crder-
ed from Japanese firm, Mitsubishi, is
likely to be actually delivered and
reach Bombay High?

THE DEPUTY MINISTER IN THE
MINISTRY QF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN 3H):
The platform was delivereq to the
ONGC on 31st March, 1973. It is now
on ity way to India and is expected
to arrive in the drilling area Off
Bombay in the second half of May 1873,

Utilisation of Natural Gas in Assam
- 3nd Guyjarat
8006. SHRI SAMAR GUHA: Will the

Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Natural Gas in oil
flelds in Assam and Guijarat is being
wasted by continuous burning;

(b) if so, whether his Ministry bad
any proposal in consultation with the

~
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Ministry of Irrigation and Power for
utilizing this patural gas for produc-
tion of power as is done in many
foreign countries; and

(c) whether this natural gas can be
used also for the purpose of making
other chemloal by-preducts and if so,
whether Government have any project
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) A certain portiam of
natural gas, which is largely of low
pressure, is being flared.

(b) Natural gas is already being
utilized far power generation by the
Gujarat and Assam State Electricity
Boards.

(c) Natural gas is also being utilized
as feed stock far production of Fertili-
zers ai Baroda in -Gujarat and at
Namrup in Assam. Some guaiity of
gas has also been contracted for pro-
duction of Fertilizers in a plant which
is under construction at Kalol in
Gujarat. The available associated gas
is not sufficient to sustain a viable
petro-chemical manufacturing unit,

Agreement of LO.C. with M/s. Nagpal

Ambadi Petro-Chemical Refining Litd.

at Manall (Madras) for meeting feed-
stock requirements

8007. SHRI V. MAYAVAN: Will the
Minister of PETROLEUM ,AND CHE-
MICALS be pleased to state:

(a) whether the Indian Oil Corpor-
ation has entered into a formal sgree-
ment with M/s. Nagpal Ambadi Petro-
Chemical Refining Limited at Manali,
Madras. for meeting the feedstock re-
quirements of this company; and

(b) if so. the outlines of the agree-
ment?. i

THE DEPUTY MINISTER IN THE
MINISTRY QF PETRQLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) No formal agreemant has been
entered into by I0C with M/s. Nagpal
Ambadi Petro-Chemical Refining Ltd.
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However, IOC has been meeting their
requirements of indigenous feed-stock
fiom the Madras Refinerles Ltd.

(b) Does not arise.

Progress made by Indo-Bangladesh
Joint Rivers Commission

8008. SHRI FATESINGHRAO GAE-
KWAD: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the progress made by the Indo-
Bangladesh Joint Rivers Commission
in connection with the joint survey of
rivers common to both countries; and

(b) the steps taken by Government
to speed up the survey and other work
connected with it?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). Good progress has been
made in the Joint Survey of the Ganga
from Farakka to the Gorai-Offtake.
Photographic and Hydrographic survey
has been completed. The joint ground
control survey is mow in progress and
is expected to be completed by the end
of May, 1073.

Demand made for direct Rall link
between Sitamarhi and Muzaffarpur
by Members of Parllament from
North-Eastern Rallway Zone

8009. SHRI HARI KISHORE SINGH:
Will the Minister of RAILWAYS he
pleased to state:

(a) whether any demand was made
for establishing direct Rail link bet-
ween Sitamarhi and Muzaffarpur at
the recent Conference of M.Ps. from
North-Eastern Railway Zone convened
by the Railway Minister at Muzaffar-
pur; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

have been representations for a direct
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rail link between Sitamarhi and
Muzaffarpur.

(b) Prima facie there does not ap-
pear to be any justification from
traffic or financial angles for this direct.
rail link. Already the Samastipur-
Muzaffarpur M.G. section is being con-
verted to B.G. as a part of the Bara-
banki-Samastipur M.G. to B.G. com-
posite project. Proposals for the con-
version of Muzaffarpur-Raxaul or

Samastipur-Darbanga-Raxaul metre-
gauge sections into broad gauge are
separately under consideration. This

link can be considered only after a
decision on the conversion project is
taken.

Flood Protection Projects in
West Bengal

8010. SHRI GADADHAR SAHA: Will
the Minister of IRRIGATION AND
POWER be -pleased to state: '

(a) the flood protection projects in
4West Bengat with Central outlays dur-
ing the last three years;

(b) the names and nature of scheme
for Flood centrol measures received
from West Bengal Gevernment and ap-
proved by the Centre during the said
period; and

(¢) the number of flood embank-
ments and drainage channels construct-
ed during the period under approved
scheme with central outlays in West
Bengal and the total cost thereof and
the area benefited?

. THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (c). Flood Control is included
in the State sector for which accord-
ing to the present procedure, Central
assistance is provided in the form of
block loans and grants without trying
them to any particular scheme or head
of development. There is no Central
ar Centrally sponsored scheme in the
flood control sector. However, the

_ Government of India have agreed to
MOHD. SHAFI QURESHI): (a) There

provide specigl fnpncial  assistance
during the last two years of the Fourth
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Plan, with a ceiling of Rs. 11 crores
to the State Government of West
Bengal for the speedy implementation
of the following priority flood con-
trol schemes:

Estimated Areato be
Cost  benefirted
on cow-

plation
(Rs. crores) (Lakhs

Name of the scheme

4, Mahananda Em-
bankment Scheme 4°20 06
2. Improvement to
Low:r Damodar Basin 40+00 2-2
3. Dubda Basin Drai-
nage Scheme . 3'50 014
4. East Mograhat
Drainage Scheme 2-96 021
West Morghta
Drainage . 150 023
4 . Karala Diversion
Scheme s . 1°50 0-02
ToTAL 53+66 340

During the year 1972-73, a sum of
Rs. 3 crores was released to the State
Government for the above schemes.
The schemes are in progress and bene-
fits are yet to accrue from these
.schemes.

(b) According to the existing pro-
<edure, flood control schemes costing
less than Rs. 25 lakhs are approved by
the State Government themselves on
the recommendation of the State Tech-
nical Advisory Committee and the
State Flood Control Board. Schemes
costing between Rs. 25 lakhs and Rs. 1
crore are approved by the Planning
Commission after examination by Cen-
tral Water and Power Commission on
proforma basis. Schemes costing more
‘than Rs. 1 crore are examined in de-
tail in the Central Water and Power
Commission and considered by the
Technical Advisory Committee of the
Planning Commission before they are
-approved by the Planning Commission
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A statement giv-
ing the details of the flood control
schemes costing more than Rs, 25 lakhs
each received from the Government
of West Bengal during the last three
vears for aporoval by the Centre is
laid on the Table of the House.
[Placed in Library, See No. LT-
4866/73].

Drainage channel project of “Basira
Bil” on Murshidabad-Birbhani border
area

8011. SHRI GADADHAR SAHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the drainage channel
project of “Basira Bil” on Murshida-
bad Birbhani border area has been
included in the approved flood control
project;

(b) if so, the progress made on the
project so far; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). The “Basira Bil" drainage
project has not been included in the
approved list of schemes in the flood
control sector of the Fourth Plan of
West Bengal. According to the pro-
cedure laid down, drainage schemes
have to be examined by the Technical
Advisory Committee of the State Flood
Control Board and approved by com-
petent authority for inclusion in the
Plan. The “Basira Bil" scheme has
not go far been put up for the con-
sideration of the Technical Advisory
Committee of West Bengal State Flood
Control Board. -
Technically Qualified Officers working
in Personnel Branches on Northern

Rallway
8012. SHRI LALJI BHAIL: Will the

Minister of RAILWAYS be pleased to
state:

(a) whether certain technically qua-
lified officers are working in the Per-
sonnel Branches over Northern Rail-
way for the last so many years;

(b) if so, the reasons therefor;
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(c) whether this policy is affecting
the future promotion of other Per-
sonnel Officers; and

(d) if so, the steps taken by the
-administration to rectify the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Knowledge of work technicalities
is essential for good Personnel
Management inasmuch as experience
of Personnel work is an asset for man
management. Technical Officers are,
therefore, suitably interspersed with
non-technical Officers in the Person-
nel Branch which does not have a
separate duly constituted service.

(e¢) No. Promotions to gazetted posts
in the Personnel Branch are made on
the basis of overall seniority and
merit.

{d) Doer not arise.

Racket of Smuggling of Coal Unearthed
in Bihar

8013. SHRI M. RAM GOPAL
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether recently a racket of
smuggling of thousands of tonnes of
coal involving a loss of nearly Rs. 1
crore to the Railways was unearthed
in Bihar;

(b) if so, the facts of the case:

{c) whether any culprits have been
arrested; and

(d) what action Government have
taken or propose to take to prevent
such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). On a surprise check conducted by
the Vigilance Organisation of the
Eastern Railway at Sone Nagar station
on 1-4-1978 and 5-4-1873; it was found
that 23 wagons were loaded with coal
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in excess of the booked quantity, the
extent of excess loading varying from
0.8 tonnes to 12.7 tonnes per wagon.
The freight on the unbooked. excess
coal works out to approximately
Rs. 10,000. The check also revealed
that coal was booked as ‘smalls’, (as
distinet from wagon loads) in excess
of the quota permitted by the Rail-
way Administration. There is no
information of losg of Rs. 1 crore to
the Railways on this account.

(¢) and (d). The relevant records of
the case have been taken over by
Special Police Establishment, Patna
for further examination. No arrest
has been made so far. “The VYard
Master and Assistant Goods Clerk,
Sone Nagar have been placed under
suspension. Destination stations have
been advised of the quantity of wun-
booked coal loaded in the wagons so
that under-charges may be realised at
the time of delivery. As a preventive
measure, the vigilance has been inten-
sified to guard against such irregular
bookings.

Rallway employees of Northerm Rail-
way who participated In 1968
General strike

8014. SHRI BHALJIBHAI PARMAR:
Will the Minister of RAILWAYS be
pleased to state;

. (a) the total number of Railway
employees in the Headquarters Divi-
sion of the Northern Raillway, whose
services had been dispensed with for
participation in the 1968 General strike
and the number of those who have
been taken back on duty;

(b) how many of those who have
been taken back on duty have since
paid wages for the period they were
out of employment; and

(c) the reasons for not taking back
all these persons referred to in part
(a) and the reasons for non-payment
of dues to those who have taken back?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QRESHI): (a) Thir-
teen.

(b) Nil

(c) These employees were put back
to duty as a result of liberalisation
of the orders relating to Government
servants who participated in the strike
of September, 1968. The question of
payment for the period during which
these employees were out of employ-
ment is under consideration.

Implementation of recommendations
of ong map Expert Committee headed
by Shri R. B. La)

8015. SHRI JYOTIRMOY BOSU: -

Will the Minister of RAILWAYS be
pleased to state:

(a) ‘whether many of (the recom-
mendations of the one-man Expert
Committee, headed by Shri R. B. Lal
and accepted by his Ministry still
remain unimplemented; ang

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
‘(b). Most of the recommendations of
the One-Man Expert Committee on
Compensation Claims, as accepted by
the Railway Board, have either been
implemented or on account of thelr
very nature their implementation isa
continuous process. A few recom-
mendations pertaining to strengthen-
ing of the Commercial Department are
being implemented In phases xeeping
in view the financial implications.

Employees of Calcautty Electrification

Project (Rallways) working in South
Eastern Rallway (Electrification)

8016. SHRI JYOTIROMY BOSU:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether a number of persons

recruited by the Calcutta Electrifica-
tion Project (Railway) are, at present,

APRIL 24, 1978

Written Answers 160

working in South Eastern Railway
(Electrification);

(b) it so, whether these employees
do not have lien in any of the open
lines; and

(c) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (c). Proforma lien to the
locally recruited staff of the Railway
Electrification is provided against posts
for which they are found suitable after
screening, subject to the availability
of vacancies. Bulk of these empioyees
have already been screened and
absorbed on the open-line Raillways.
The remaining employees are mostly
those who either faileq in the earlisr
screening tests or are abstaining from
appearing before the Screening Com-
mittee. Unless they appear and are
found fit for posts on the open-line by
the Screening Committee, they do not
qualify for being afforded proforma
lien on the open-line Railways.

Setting UP of Petro-Chemical Complex
at Bongaigaon

8017. SHRIMATI JYOTSNA
CHANDA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) when Government propose tO
establish Bongaigaon Petro-Chemical
Complex Project;

(b) whether the project report for
the Bongaigaon Petro-Chemical project
is ready; and if not, when it will be
ready; and

(c) whether government propose to
have a geophysical ang geological
survey soon to find out the possibility
of oil belts in the District of Cachar?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN-
GH): (a) and (b). The Government
has received the feasibility report and
issued the investment approval. Pre-
liminary werk on the project is in
hand and the project is likely to be
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completed during the Fifth Five Year
Plan.

(¢) Geophysical and geological
surveys in the District of Cachar are
in progress.

Programme to Cope with Holiday
Summer Traffic

8018. SHRI VASANT SATHE: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have
chalked out a programme to cope up
with the holiday/summer trafic at
important Railway Statlons in the
country; and

(b) if so, the broad outlineg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) About 500 special traing on
Madras—New Delhi, Bombay Central
—New Delhi—Jammu Tawi, Bombay
VT—Ernakulam, Howrah—Madras,
Bombay VT—Varanasi and other im-
portant routes will be run {o cope
with the holiday/summer traffic. Be-
sides, arrangements have been made
to augment loads of various trains
consistent with the hauling capacity
of the locomotives.

Cash stolen from Booking Office ol
Sabarmati Rallway Station (Western
Rallway)

8019. SHRI ONKAR LAIL, BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether recently more than
Rs. 4,000 has been stolen from the
Booking office of Sabarmati Railway
Station of Western Railway, when the
Heag Booking Clerk was busy in pre-
paring the Bundles for the Cash
remittance;

(b) how the responsibility of the
loss of Rs. 4000 stolen has been fixed

and the persohs found responsible for
the game; and
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(c) how many times during the last
lhree years the Booking Office of
Sabarmati Station was inspected by the
Divisional Superintendent, Divisional
Comml  Superintendent, Divisional
Accounts Officer, D.C.M.I, CM.L, and
A/Cs Inspectors and how many times
they have pointed out the unsafe work-
ing conditions of the Sabarmati Book-
ing Office?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
Rs, 4123/- were stolen from Railway
Booking Office, Sabarmati on 23rd
November, 1972.

(b) Staff responsibility has been fix-
ed after a joint enquiry by Assistant
Officers. Two Railway employees
namely Shri Y. A. Malhotra, officiating
Head Booking Clerk, Sabarmati and
Shri P. P. Parmar Assistant *oaching
clerk have been held responsible and
recommended for departmental action.

(¢) Booking Office was inspected by
Assistant Commercial Superintendent
Baroda twice in the year 1970 and,
once by the Divisional Superinten-
dent Baroda in the year 1972, The
Inspector of Accounts also inspected
Sabarmati station twice in 1972, In
all these inspections no one has point-
ed out the unsafe condition of the
Booking Office at Sabarmati.

Congestiop, in Reservation Office,
Madras, Olavakkot and Madurai

" 8020, SHRI T. S. LAKSHMANAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of Teleprinter
circuits installed in the Reservation
office, Madras Central; and

(b) the action taken to vrovide
sufficient accommodation and other
facilities for efficient working of the
staff handling the teleprinters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) ¢4
Nos.
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(b) The existing accommodation in
the reservation office at Madras Cen-
tral has been guitably re-arranged to
provide space for efficient functioning
of Teleprinters. The present reserv-
ation office along with Teleprinters
will be shifted to more spacious ac-
commodation on completion of the
proposed alteration to the Madras
Central station building.

Cases relating to Enhancement of
Compensation under the Land Aec-
quisition Act with Delhi High Court

8021, SHRI DALIP SINGH: Will the
Minister of LAW, JUSTICE AND
COMPANY AETAIRS be pleased to
state:

(a) what is the total number of
cases flled in the Delhi High Court
for enhancement of compensation
under the Land Acquisition Act dur-
ing the last three years; and

(b) how many of these cases have

been disposed of?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) 762

(b) 4,

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED AGITATION IN MAHAR.SHTRA
OVER NON-AVAILABILITY OF FOOD SUP-
FLIES AND DEATHS DUE TO PoOLICE
FIRING

PROF. MADHU DANDAVATE
(Rajapur): I call the attention of the
Minister of Agriculture to the follow-
ing matter of urgent public impor-
tance and request that he may make
a statement thereon:

“The reported wgitation in many
parts of Maharashtra over the non-
availability of food supplies and
firing by police on agitated crowds
resulting in the death of several
persons.”
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, I wish to share with the Hon'ble
Members our deep concern over the
unhappy incidents reported from
Maharashtra following an agitation
there by people demanding, among
other things, additional supply of
foodgrains. The fact that some human
lives have been lost in these incidents
shows the gravity of the situation. A
detalled report has been asked for
from the State Government.

I have had the privilege to place
before the House the present difficult
food situation and the steps taken to
meet the food requirements of all the
deficit and drought affected States,
within the stocks that are available
with the Central Government.

In view of the severe drought condi-
tions prevailing in the State of
Maharashtra and to relievé the acute
distress condition, the supply of food-
grains from the Central stocks has
been considerably stepped up; during
the year 1272, a little over 13 lakh
tonnes of foodgrains were supplied to
Maharashtra as against 8.4 lakh tonnes
during 1971. Again, during the first
three months of the current year, the
State Government was supplied near-
ly 5 lakh tonn=s of foodgrains. Allot-
ments of foodgrains are made to the
State Governments . every month,
taking into account the overall avail-
ability in the Central Pool and the
needs of all deficit and drought-affect-
ed States. In view of the difficult food
supply position in the country result-
ing from last year's inadequate and
erratic rains and consequent wide-
spread drought conditions in ~ the
country, it has not been possible to
meet the entire demand made by the
Government of Maharashtra as well as
several other States but every effort
has been made to meet substantially
the requirements of the State Govern-
ments,
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The procurement of wheat has
started in an encouraging way and
against last year's procurement of
0,770 tonnes, the current year’'s pro-
curement has been a little over 1,50,000
tonnes. At this rate, we feel confi-
dent that procurement of wheat dur-
ing the year may even exceed & million
tonnes. Taking into account the en-
couraging wheat procurement and the
steady arrival of imported foodgrains
from abroad, Government intend to
step up the wheat allotments for the
month of May and allotmentz are pro-
posed to be substantially stepped up
particularly to the drought-affected
States., The proposed increased allo-
catiom should enable the State Govern-
ments to increase the quentum of
foodgrains issued through the public
distribution system and to that extent
mitigate the hardship of the people.
To ensure this, we have already
arranged 12 Specials carrying pro-
cured wheat from Punjab for Maha-
rashtra within the month of April,
1973 itself, and the first one is moving
to-day. From the procured Stocks
during the next two months, the
arrangements made are that about 14
to 15 lakh tonnes of wheat would be
moving from north to the wvarious
parts of the country particularly to
the deficit and drought affected States
by Special trains.

In the present difficult food situa-
tion, Maharashtra and all other States
made commendable efforts to tackle a
very difficult situation. The most
difficult phase of the food situation is
practically over, and from May on-
wards it.should be possible to meet
the reasonable requirements of the
State Governments, particularly of the
drought-affected States. ’

This year we have taken a policy
iecision to introduce a major reform
n the marketing of wheat by taking
wer wholesale trade. It seems that
sertain forces who are opposed to the
ake-over of wholesale trade are
vorking against us, and are exploiting
he situation. The country has faced
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a difficult food situation with courage
and confidence. I have no doubt that
we will be able to overcome all diffi-
culties. I appeal to the Hon'ble
Members, and people at large, irres-
pective of the political party to which
they may belong, to extend their
wholehearted cooperation and support
to enable us to tide over the difficult
situation.

PROF. MADHU DANDAVATE:
Mr. Speaker, Sir, we, as representa-
tives of the people, must always re-
present the hunger as well as the
anger of the people outside, And only
in that spirit I wish to make certain
queries in this House and I hope that
the Minister of Agriculture will be
able to offer the necessary satisfactory
explanations,

Already, faminé conditions in Maha-
rashtra are very acute. In this third
successive drought in Maharashtra, the
kharif crop which accounts for 60 pep
cent of Maharashtra's total agricuitural
output, is only 40 per cent ot fhe
normal output and this year the sow-
ing of the rabi season has been 70
per cent lower. Even on the admission
of the representatives of the Maha-
rashtra Government, 29 per cent of
the cattle of Maharashtra are already
dead for want of fodder and drinking
water and added to this grave situation
of scarcity and drought, we have a
total failure of the Central Govern-
ment in fulfilling the statutory obli-
gationg that are imposed on it in
terms of the provisions of the Consti-
tution to give the necessary Central
assistance in terms of foodgrains and
other amenities.

The extent of agitation is of a very
severe nature. Not only in the rural
areas of Maharashtra but even in the
urban centres. there is intensive azita-
tion. In place< like Nagpur, Malecaon,
Sinnar, Ichalkaranji and even in the
city of Bombay, the situation is ex-
tremely grave. As a number of places,
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there has been tear-gassing by the
police; the people are lathi-charged
and firing is also resorted to on the
agitating crowds and I may say that
in some of the agitations, even the
members of the ruling party have
participated, as for instance, in the
agitation launched in Sinnar in the
district of Nasik,

In such conditions, in such agita-
tions, I think the people have dis-
played a grim determination; they
have made up their mind that if at
all they have to die they will prefer
death by bullet than death by star-
vation. That is the grim determina-
tion that we have seen among the
people in Maharashtra. Permit me to
say that 1 and my party and my col-
leagues will contribute to the grim
determination of the people and we
will mobilise them and if you force
them to die by starvation, we will tell
them, let us be prepared to die by the
bullet then die by starvation. Be-
cause of the failure of the Govern-
ment, actually a situation has been
created and therefore this serious
situation must be taken note of.

We want to put a stop to the vested
interests coming in the way of prog-
ress of the country and we want an
orderly change in the country, but
we do not want the people to die in
this country aus they died during the
world war when there was famine in
Bengal. We do not want them to die
under humiliating conditions. (Inter-
ruptions). It is so serious an issue
that I would not like my hon, friends
to intervene. I would like to bring to
your notice that it is not merely the
members of the Opposition party who
have drawn the attention of the Gov-
ernment to the gravity of the situation
in Maharashtra, but a spokesman of
the Government of Maharashtra who
has chosen to remain anonymous has
issued a big ghand-out, which was
extenslvely put out in the newspapers
of Bombay, and according to it, accord-
ing to the spokesman who has chosen
to remaln anonymous, when wheat

APRIL 24, 1973

Maharashtra (CA) 168

was available in the open market, the
Maharashtra Government had de-
manded from the Centre 24 lakhs
tonnes of foodgrains, and what was
the response of the Government?
Even when wheat was available in the
open market, and when the demand
of the Maharashtra Government was
for 2¢ lakh tonnes, in that position,
the actual quota that was given by
the Centre was 1.40 lakh to 1.60 lakh
tonnes. This was the miserable failure
of the Government, and as a rasult of
the Government's failure at the
Centra]l level, agitations have been
started in the rural ms well as the
urban areas.

In Bombay also, they had no ade-
quate stocks; at the fair price shops,
the ration shops, there are huge queues
in the city of Bombay and as in the
rural areas, even inflammable material
in Bombay is set on firee Let me
warn the Government that the situa-
tion is extremely dangerous because
this concerns the vulnerable sections
of our people, the working population
which is very volatile and, if an inten-
sive agitation is carried on, it will
be created.

Incidentally, just three minutes be-
fore the time for the call wattention
motion, an elaborate statement of the
hon, Food Minister is handed over to
us. He takes us for granted that we
are so intelligent that in a push-button
manner we could study it. To the
best of my ability I did try to go
through that statement and in the
last para of that statement there is
reference to the take over of food-
grains trade. As a Member be-
longing to the Socialist ideology
1 am one of those who demanded that
this trade must be taken over and
effectively implemented that it could
not be left only to the vagaries of big
traders and monopolists in the coun-
try, and that unless that was done the
vulnerable sections of our <cociety
could not be protected. But there are
serious lacunae in the policy that the
Government is implementing. Run
with the hare and hunt with the
hound, that seems to be the policy.
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The take over has been done in a fal-
tering manner. The three important
objectives that are to be fulfilled are
being sabotaged by the machinery in-
side the Government and by vested in-
terests in the country. Probably there
ig difficulty of procurement. When the
takeover was announced, it was ex-
pected that this policy would result in
the creation of a bigger buffer stock
that secondly it would ensure price
stability to the consumer and producer
and that thirdly it would protect the
vulnerable sections of the population
and also introduce certain structural
changes in grain trade. I should like
to know from the hon. Minister whe-
ther those objectives have been fulfill-
ed, Because of the faltering manner
in which this policy is being imple-
mented, these objectives are being
sabotaged by the bureaucrats in the
Government and also a number of
Ministers and wvested interests in the
country, The marmer of their imple-
mentation creates severe straing in the
public distribution machinery, as a
result of which adequate foodgrains
are not available to the fairprice shops
and ration shops. Which are the
purchesing agencies? The Food Cor-
poration of India, the State co-opera-
tive marketing federation and the
Government Food and Civil Supplies
Department. They are giving undue
stress, not to marketable surplus but
to market surplus. The distinction
might appear subtle but behind this
distinction lies the failure of the pur-
chasing experiment of the grain trade,
There is a dual system of marketing,
a dual system of price policy. As a
result of the dual marketing and
pricing system, you will meet with the
same fate as you have met with in
the case of sugar. Because of the dual
policy the sugar magnates and the
blackmarketeers were able to aect to
the detriment of the consumer.

The same thing is going to happen.
You are leaving a number of loop-
holes. A part of the market is going
to be controlled by the Government
while a part is going to be controlled
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by the retailers in collusion with big
producers in the country. You are
creating a new class of kulak-cum-
trader in this country and there are
persons among them who want to
sabotage your entire take-over ex-
periment in this country.

As a result of that, the public
distribution machinery is going to fail
miserabily. Therefore, let me put a
specific query to the hon, Minister.
In all these policy matters such as
Central assistance and streamlining
the machinery for the foodgrains
trade, by eliminating the distinction
between the marketable surplus and
the marketed surplus by trying to
remove this dual system of market-
ing and pricing and by trying to
tighten up the monopoly procure-
ment in the country may I know
whether the Minister would be abie to
have a better buffer-stock and whether
on the basis of this buffer-stock,
he will be able to see that a
proper public distribution machinery
is achieved? Until this is done and
until Central assistance is made avail-
able to Maherashtra, you will not be
able to check the agitation in Maha-
rashtra. If you are under the impres-
sion that you will be able to tackle
the food problem as a law and order
problem, let me warn the Government
that the bullets or weapons in the
machinery of the Government is not
going to destroy the will of the people
of Maharashtra to fight against the
injustices done to them. It is in
that spirit that I put my query to the
hon. Minister. You cannot run away
from the query that I have put. You
must give a.specific answer to this
query that I have put.

SHRI ANNASAHEB P. SHINDE:
Sir, I appreciate the concern of the
hon. Member over the sufferings of the
people and T know the sincerity also
with which he has raised the ques-
tions. We are very much aware of
the difficult situation in Maharashtra,
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There it is particularly difficult be-
cause this the third consecutive year o
drought. In Mahareshtra this has
affected both rabi and kharif produc-
tions. At the same time one has to
appreciate this fact. Professor Saheb
will kindly excuse me if I say that
matters are not so simple. Food is
agitating the minds of the Maharash-
tra population. Actually, the trouble
started in Nagpur. Firstly there was
shortage of grains; there were many
other factors also which created this
trouble, Therefore, it would not be
correct to over-simplify the matter.
I have to mention that = bandh was
organised by a certain party. I think
it was a Vidarba agitation or some-
thing like that. Therefore, 1 appealed
in my statement that no political par-
ties should really exploit this situation.
Unfortunately these incidents led to
some looting, some wviolence etc.
These were due to the fact that some
pqlitical elements incited the pople
to commit a breach of the law. That
was how this thing had happened.

PROF. MADHU DANDAVATE:
The ruling party too forms part and
parcel of that agitation.

SHRI ANNASAHEB P. SHINDE:
I wanted the full facts to be placed
before the House. And therefore I
made this appeal.

Ag far as Maharashtra is concerned,
it deserves full credit Never before,
in the history of this country, were
such massive efforts made to provide
relief to the people in the drought
affected areas. In the drought relief
work alone 35 lakhs of people are
working. In 1966-67, in drought opera-
tions, for the country as a whole, only
a few lakhs of people were working.
In Maharashtra, this figure is more.
Purchasing power was available. The
State Government is doing its utmost
to help the drought affected people.
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The hon. Member referred to the
Bengal famine, of course in an emo-
tional way. May I assure him and this
hon. House that nothing like the Ben-
gal famine is likely to happen in this.
country? Things are much better now
than before. This is the position as
far as the food situation in the coun-
try is concerned,

The most difficult part of the food
situation is over. Massive procure-
ment operations have started now.
Within a week or 10 days the procure-
ment would exceed even 1 lakh tonnes
a day. So, we do not think there
would be any difficulty in helping the
drought-affected States. I have al-
ready referred to the other steps we
propose to take for the movement of
foodgrains from the surplus to the
deficit States including Mahargghtrea.

Unfortunately, he is trying to pass
a quick judgment on the take-over.
This is a structural reform in the
system of marketing and there is a lot
of opposition to it from vested inte-
rests. People are trying to exploit it.
Let us not try to pass a hasty judg-
ment on it. To my mind, in normal
conditions there should be no difficulty
whatsoever. This is one of the
momentous and very helpful decisions
of the Government for protecting the
interests of the producers and the
vulnerable sections of the population.
Let us not pass a hasty judgment on
it.

It is obviously proposed to build
up buffer stocks. Naturally it can be
done only by production efforts, The
House is aware of the tremendous
efforts we are making to increase pro-
duction. ‘The State Government and
my ministry are engaged in A very
big exercise to have a very massive
kharif production programme This is
the only approach which is goin~ to
save the country. We have to relv nn
our own efforts and not look to other
countries as we used to do in the past
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The Government of India feel confi-
dent that we shall be in a position to
tackle the situation in times to come.

He referred to some lacunae in the
system of take-over. We shallaget
some experience out of the implemen-
tation of the scheme. If any hon.
Member including Prof. Dandavate
wants to make any suggestion, we
have no rigid ideas and we shall re-
examine it and take all the necessary
steps to make the system effective and
successful.

PROF. MADHU DANDAVATE: I
want only one clarification. In spite
of the yarn control scheme, a num-
ber of loom-holders are saying that
they are not able to get yarn....

MR. SPEAKER: This is not a clari-
fication. Mr. Banerjee.

st gHo gWo wawlt (FATY) :
W wEvEw, #oed s wiew &
TATT W RTE AT F AT O9A
Fr wifew A | IR wfEc #F wd
¥k g sl

“It seems certain forces which are
opposed to the take-over of whole-
sale trade are working against us and
exploiting the situation. The country
has faced a difficult food situation
with courage and conviction.”
TR FAX AW @ TR A@ WW W
g ar wum A g A ¥ amy
oa F owrawr XX & A @@ war omar
g femm offfe s & & =
FET FL | W & A9 g9 W
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W 3 7§ WX B AT o A
§ g e feft ¥ foft gf =&

1 W G & wEwr fw w5q@
afer Aeawe F I & ar fiw a
T ¥aw ow aq femr owar W
S @ A off freEra A
IR wiferw ¥ AT 3g @ #ro wrfo
We ¥ @M ¥ T= FT faQ 7
sk fomd W ¥ aww fawer ag
W @ E ey wnd
FEAHE AT F  FTEW IGAA A
woq WTOvr § #gr fe oww wo R
v &, g & wmaw g afew
T frer 78t @ e W WX gEt AT
gt &Y W WX AR wEw %
T F WG BT FAF W TR
N FEl I H T T AW TES

FTET W, AV F AT FEA T@EE 9T,
ST ATEH IYAT § ITH TroWTE oA,
% frwrr fear mn s gt & welr

e
g wfw s A F oI
s g fs wm ¥ o fiw fafex
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SHRI S. M. BANERJEE: There
should be a popular committee with
representation for all political parties
excluding those which are against
the take-over. The popular commitiee
should have representatives of politi-
cal parties and all MLAs and MPs of
that area to help the Government in
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this matter. Otherwise, there will be
a conspiracy between the bureau-
crats and hoarders and the Chief
Ministers will become silent spectators
because in Maharashtra the Chief
Minister himself does not want the
take-over of foodgrains.

So, I would request the hon.
Minister to answer my three points.
Is he aware that some political parties
are carrying on sustained propaganda,
calculated propaganda against the
take-over and, if so, what is the
machinery to counteract that?
Secondly, is there a conspiracy, dir-
ectly or indirectly, between the
bureaucrats and the hoarders to defeat
the objective and, if so, what is the
machinery he is having to deal with
it? Thirdly, the take-over should
cover the entire marketable surplus, I
want to know why this has not been
done.

Lastly, I want to know whether a
judicial inquiry will be held where
people have lost their lives and
whether compensation will be paid to
them.

Our party has decided that in
Maharashtra on 5th May, we will
agitate for 12 Kg of ration per month,
12 ounces per day per adult....
(Interruptions). It is our party people
who have been arrested. The
hoarders have not been arrested; the
black-marketeers have not been
arrested. It is those people who gave
a call against hoarders and black-
marketeers who have been arrested.

I want the hon., Minister to answer
all these points and help break this
conspiracy between bureaucrats and
hoarders.

SHRI ANNASAHEB P. SHINDE:
Sir, before I reply to other queries
raised by the hon, Member, I would
appeal to the hon. Member, through
you, Sir, and his party not to resort
to any agitation in a difficult situa-
tion because that will not help and
that will only add to the difficulties
of the people in a difficult situation.
When the food situation is difficult,



177 -gitation in

1o ask for 12 Kg. of foodgrains which
+jg not the normal consumption of
. people in the country will not be a
right approach in the present situa-
tion to help the take-over.

[As far as popular committees are
rconcerned, I very much welcome the
-suggestion of the hon. Member. We
propose to request all the State Gov-
ernments to have popular committees
'so that the representatives of parties
who believe in the take-over are
associated and the success of the
take-over scheme is ensured.

I will not go into the merits of
marketable surplus or marketed
surplus, There seems to be a lot mis-
understanding about it. The scheme
which has been evolved depends on
marketable surplus. Buf in the con-
«ditions in which we are working, this
is one of the most practical and re-
-asonable schemes. We have no closed
mind and, as far as the broad aspects
«©of this are concerned, we can review
the position at any time.

I am sorry to say that the hon.
Member should not have brought in
the name of Shri Naik. I would
like to submit for the information of
the House that Maharashtra was the
first State in the country to ban
private trade in jowar and paddy five
years ago. The Maharashtra Govern-
ment unhesitatingly supported all the
steps. They have now to tally banned
private trade in wheat also. There-
fore, I do not think any reliance
should be put on whatever appears in
the papers. Much reliance should be
placed on this that as far as the
Maharashtra Government is concerned,
they would very much like to support
the take-over scheme and ban private
trade from speculating and profiteer-
ing in essential commodities like
foodgrains. -

Of course, there are certain elements
who are trying to sabotage the xcheme.
We will have to be very vigilant and
we will have to see that with the
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cooperation of the public, by explain-
ing to the people patiently all the
aspects of the scheme, the efforts of
those who are trying to sabotage the
scheme are defeated.

st faafa fay  (dferd)
weae oY, § TEX W AR AT
g feo & o Y [wa mfea
AR ® WSAT WE § omw )

oF T A g, WA AW A g ar s
W T | a%d | FEfEr 9w
#1 foaet ot &% TErTE, wErng
Wi ot ot wed & Al oA ww

# goec & wgar www g fE
Mot FeEr ) @ § 1w wrE oA-
O A ET A AT W= A A
wTEHY Y G2 FEAT,

|

aw & fergmm apm i faar g
fe g § wmar feafa et ar v &)
san frar  f e & s A wmer
9 #§ g€ 1 #E AR A, W
foosr @Ter X W AT SAIET WG AL
g ¥ we gow At & fEami
FT ®OT AT AT T SETC AR
FER TR FT aFd 47 | AfEA
g ¥ fFmAl #1 % SEw T@
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[ s s
f faw ¥ s\ w1 NG g
wegr g AR T H o
é’f!:

“Black Market Prices—One can
have any number of bags of wheat
or rice provided he is prepared to
pay Rs. 3 to Rs. 5 per kilogram for
wheat and Rs, 4 to Rs. 6 for a
kilogram of rice. Jowar ig available
for Rs. 2 per kilo in Greater Bom-

bay.”

& o wigar § 6 s & 2 F
& g gw ® fae S & 5 ag
gfr o A w0 A A A
TG ¥ A qgar g oawT
et e o w=r ®wiT 9 @ AT
wardt , Afe T AW w4 A
qredt A o wfes zw At ¥ AT
g? & sgamg & awc g aTn

LA
Fod ave wewTe % g feelt § ¢

“This is all the more regrettable
as last year's jowar .procurement
was very little, leaving enormous
amount of it with the rich farmers
who are prepared to sell any quan-
tity of jowar provided they get a
black-market price for it.”

A& o arger g fFAw@w @
Ffar s @ ¢t Fow foms
I §, FRE 9€ TAT AV WL ATE Y
T AW ® WA W A 2T
AT T wEar ¥ famm

“It is not the scarcity of food
which has so much angered the
people but the availability of it at
the black market oprices from
gedowns all over the State hoarded
with foodgrains, a fact not unknown
to the Government.’
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& aren W g fE o woere

g AR TR & oW W gwr

At g TERET AL ?

wifs st & wware ¥ ArAE g §

fs gz % aafedy @ ¢, v &

@afedt 31 wiwo & v ¢ e

I 3% Aem 2|

WA ¥ OF W W wgAT wTgar
i e gowre foredlr dtfeforsr ardfor
@1 gy fefezapm & ez adt w3
tlfr( w &= %, o s ardfy
e fefgamm & e wt I
2 @ dfefess 9w
it afedt ¥ faers
g o ® agrosr w
o @ ¥ g T
¥ @ wr o
T FH T R
WETT WTAT 97 9 AWG
trw’r forma Trorirfos srisal S
¥ q gwwy o fear qr ot gw awi
3 faufa & wan fafomd, aidy ot st

oifed af @A Fawdae §
ot Fgar AT g T ¥ faar 2 fw
o ¥ A9 F FA §, graitw o IEw
FqE gl A ®W G AT &K
@ a1l o gg A AN frfa
Foir ? it A fraoor & o5 R
Iq W FTHE g9 FE F AT KX
qTAFT & 517 e F g 5 F 0w
& f ara g @’
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SHRI ANNASAHEB P. SHINDE:
He is a very senior member and the
words of wisdom he spoke we always
bear in mind and particularly, his
suggestion that political parties should
not exploit the present situation is a
very welcome one.... (Interruptions)
We have differences and we have a
democratic set up, but no party should
try to exploit the situation and try
to gain cheap popularity at the cost
of the country and national prestige on
a matter like food.

I attach great importance to the
words of wisdom uttered by the hon.
Member.

As far as the holders and the pro-
fiteers are concerned, I think we have
to take stringent action in times to
come if they continue to indulge in
profiteering at the cost of the people
in any part of the country....(Inter
ruptions),

He has made a number of other
suggestions about procurment in
Maharashtra. Perhaps he is not aware
of the fact that in Maharashtra it is
not an open system, it is a compulsory
levy system. As far as the compul-
sory levy system is concerned, the
Maharashtra Government is very
seriously implementing it and even
though the State is in a very difficult
situation, they are imposing the levy
and recovering it from the producers.
If there is any lacuna in this, I will
draw the attention of the Maharash-
tra Government to any specific sug-
gestion the hon. Members may make.

About remunerative prices etc.
these are issues which can be dis-
cussed on a different oceasion.

SHRI ANNASAHEB P. SHINDE:
Bibhutiji should know that the prices
of foodgrains openly sold in the coun-
try are very high compared to the fair
price shop prices. In Maharashtra
after levy, the producers are free to
sell the foodgraing directly.

st wew fagrt arordy (anfeaw)
e gy g & fafew A
¥ fed U & AW F W9AT A9
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“The taking over of the wheat
trade has changed the situation and
even the 2.5 lakhs tonnes would not
have been sufficient.”
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wa gt ¥ ST T anrfon w®n
w7 & gem wmm g fe o
g A qwiar & It 7 fa=e
W R WA owwm @ fs
T F FLETE FA{ A AT
s ofofa Sewr wwfar § @efr ?
w =#fm w feaw & fderd
T q§&ETC
T IE &

¥

Tt A ™ Wi ¥ A ader
65 T feew ¥ fggw &, wgraeg
@R A 37 Fofaat & wher sy w
135 %o feew & fggm & Wl
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& gg WY S wrger g fE A
wgrer 7 few s e s R fE

“The most difficult phase of the
food situation is practically over.”

a fragT @ fe W A g A
faq wfs7 2 | Ag e 4w fa
Qe FT ST E0T1 T GOWT FA
¥ gUC GORTC WW W AT F @
af, sa * faaeo &1 % gaww %

Foawdt ¢ @A ® I

WIS ¥ W A FWAFE A A

770§, qg AT AEIHAKY N £,

gy fFdy #1 @9 gW arar Jg
|
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ag 4% arovE S A § fHa
qg AT &t 91 @rifs o g wr
ffaat & srarfors wadz @@ § s R
e Sfaa < fear o e Y
femmm & 5 w1 g7 1 dc-wrpr Sifaw
2 ? g i 2T e & v o gAw
FET WRA §,q FC H W@ |
FTHTT WA T ST W94 q9 7
a1 AN, T I F AT 7 EAHATC HAWR

A @ ww R 7 o AN A o

T TF WA F1 AL WO Zra F
g foar, @ & ¥ Sreannfat &
gt & ? s fagrar &1 At &, o
ARG T |

w1 g e &1 foaenard
YN FL WW FT IR a7 FHhal ¢,
I %7 3w faacw &7 gwar ¥ 7 W\
Fia el wgRT W A F @wr @
F41 f ot e #1 o wafa & &
¥ fr ag g 7 1, afew warar oy Ay ?
s et & 9 & o amaafes
wHa amr we w¢ fean, a1 Aw W o
g g ?

# wrgar g & femma #) serfea
7 A & IR A, fqaoor § e &
T F, e & QA & 417 § wi g
vt & faream et A @ @, 9w &
T § W FAT HGILG §GT # favarw
¥ AT =TE, A1 W WX q8 WETEA &
& wgTe W1 s wwTaRE Al A
T8 sravggar gt grlt, aow fEd
&1 & fog 7Y &R ST T W ¥ qEe
T 3 FT JTT TG HAT 7
SHRI ANNASAHEB P. SHINDE:
Sir, nobody can be happy about these
firing incidents. We have full sym-

pathy for those who have lost their
lives. It is very unfortunate,

I wish to mention very emphatically
—because the hon. Member made the
statement as if special trains are
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being moved because of this firing—
that this statement of his is incorrect.
We had moved foodgrains by special
trains last year and whenever there
is any emergency we have to resort
to special trains. Massive procure-
ment has started. Our strategy is
not to store the foodgrains but as
soon as we purchase we put it in the
train. We have planned now im-
mediate movement to heavy deficit
areas so that necessary confidence is
restored. This has been part of our
planning and my Ministry has been
working on it for the last fortnight
before this unfortunate incident took
place. Then the hon. Member has also
made the statément that procurement
is more because the crop has come
early. My own assessment is that this
year the winter was more prolonged
than last year, and if anything the
wheat harvest was delayed by one
week mainly in Punjab, Harayana,
U.P. and Bihar. Therefore, massive
procurement is taking place because
we have a very good wheat crop, the
trendg of procurement are encouraging
and fhat would help us solve the food
situation in the coming days. Then
he made another statement that the
situation was likely to became more
difficult within the next 15 to 20 days.
I do not know' whether he has in
mind the traders who are supposed
to go on strike on 7th May, but I
hope he has not that in mind....

SHRI ATAL BIHARI VAJPAYEE:
I am talking of the consumers.

SHRI ANNASAHEB P. SHINDE:
But I stand by my statement that the
difficult situation is over, because we
can tackle the situation and we have
sufficient stocks. Even today, for

. instance, the procurement has reached
30,000 to 40,000 tonnes a day, and,
therefore, this would enable us to meet
the situation in a much better way
as compared to the past.

As far as the procurement price is
concerned, I do not think that at this
stage this issue can be reopened. I
have full sympathy for the farmers,
and my Minisiry and the Government
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of India Act on the basis of the re-
ports of the Agricultural Prices Com-
mission. This was discussed at the
Chief Ministers’ Conference and was
very thoroughly gone into, and it
was even decided that we should
announce the price before the sowing
season so that the farmers should
know the price before sowing. This
year we announced the price before
the sowing season, If anything is to
be examined, it can be examined on
the Busls of the expert advice of
economists etc. next year, but this
is not the stage at which it can be
done; no feeling of uncertainty, which
would come in the way of procure-
ment, should be created now.

As regards fhe role of retailers in
Bémbay, of course, under the mono-
poly procurement scheme in Maha-
rashtra, there is no role for the retail-
ers, put to the scheme which we have
followed at the all-India level, it has
been envisaged that the retailers can
claim a role In the foodgrains distri-
bution system; whether it is possible
immediately or not is something which
we shall have to examine in the light
of our stock position, but in the long
run we propose to utilise the services
of retailers, and we even contemplate
in the long run to feed the retailers
through public distribution system, if
such a situation arises.

As far as rationing is concerned, as
far as big cities like Bombay, Calcutta
and Delhi are concerned, we shall
specially attend to these cities, and I
think that it would be our endeavour
to meet the full requirements;
whether you call it rationing or not,
it should be our endeavour to meet
the full requirements of Delhi,
Calcutta, Bombay and such other
urban cities, and, therefore, we pro-
pose to take some steps in this regard
in the days to come.

As regards inferior wheat to which
Shri Atal Bihari Vajpayee made a
reference, 1 would only say this. I
have read in the press about this, and
Shri Piloo Mody had alsp referred to
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this yesterday on the floor of the
House, So, we shall naturally get
that letter from the Prime Minister's
Secretariat, and we shall ask for in-
formation from the Maharashtra
Government, It would-be very pre-
mature on my part to make any
statement now; I am mnot prepared
either to believe or disbelieve the
allegations made. Openly they have
been moving and openly they have
‘been purchasing; it is possible some
body may bave purchased and .noved
anl somebody may be selling such a
thing, but if Government is a Darty
to that, we shall make full inquiries.
I think that it may not be correct, but
I am subject to verification. We
shall find out what the actual posi-
tion is.

SHRI ATAL BIHARI VAJPAYEE:
I had asked about the total require-
ments of Maharashtra, and whether
the Centre would be in a position to
meet the full requirements,

SHRI* ANNASAHEB P. SHINDE:
We are constantly in touch with the
State Government, and we have been
making an assessment. Of course, the
State Government has been asking for
a much larger quantity. But as I have
said, we propose to substantially step
up the supplies to Maharashtra,
Gujarat, Rajasthan, West Bengal and
Kerala which are heavily deficit
States. As regards the quantities, we
shall discuss the matter with the State
Government and come to some conclu-
sion. But I wish to assure the House
and also through you, 8ir, the Maha-
rashtra Government that we shall
make very sincere efforts to see that
the reasonable requirements are met.

8HRI VASANT SATHE (Akola):
I feel concerned, because it ig the
State of Maharashtra which is having
the worst of the suffering due to this
food shortage. ‘Three continuous
droughts have been suffered by the
Btate. It has been stated that last
year the food shortage in the country
wag hardly & per cent.

441 LS—T. !
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If that is so, if you take 16 ounces
per capita ag the average food avail-
ablity in this country, a cut of 8 per
cent would make it 13 point some-
thing. But, as we have seen, in the
ration shows the food that is made
available in cities like Bombay,
Nagpur and other placés is, in some
cases, not even 3 ounces per capita—
as against the 15 ounces that could
have been made available to them.
That meang it is a failure of the
distribution system. Now, who is
responsible for this failure?

Atal Bihariji was just now wvery
agitated over the question of whole-
sale traders, taking ever of the whole-
sale trade etc. All these years the
distribution channel and machinery
in this country was in the hands of
the wholesalers and retailers. When
there was a national crisis at the time
of the Bangladesh movement, when
there was a war, all these wholesalers
and others, even thieves in this
country, rose to the occasion and
resisted. But when there is a national
crisis caused by nature, due to no-
body’'s fault, but drought continuously
for three years and in such vast areas
like Rajasthan, Maharashtra, Mysore,
Gujarat and other parts, what is the
national duty irrespective of party
considerations? Should the whole-
salers not have risen to the oceasion?

They held a conference here. Was
it not expected of them to approach
Government and say: ‘Sir, we .take
up the challenge; we shall gee to it
that the distribution machinery func-~*
tiens properly, there shall be proper
prices and nobody shall suffer
in thig country’. Did they come for-
ward with such a proposal or ap-
proach? No, Sir. They wanted to
make profit, at any cost and exploit
every situation to that end.

There is a saying in Marathi:
% & st & O i 7 FR Ak

TR | gy o g ¥ A
gredwd w7 W ¥ =g ¥ qw E6T
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%\ 0% ang ¥ wew fagrdr oY, @@
T AT ZATL Fq1 Fesq FMT WG,
TE MM Y qSAT AR §

o wrw feErd wedd g
A g IR | Wiw R agw ¥
feT 1

ot wdx W@ : W9 ¥ S 5w
98T INE I AW A9 Wy § e
M oag AT gAmF fRgwemt ¥
A P RTag AT g Am F e gw
W afdefa w1 w a@ & oW ard
WX §TH @19 SR B 7 WAl
® #T FFT TAT WA (AWIT AG | IT
|l & g oa4T

“gET T AT AT
ag W oqr )

q AT qOAT A1gA §, WA
ERA T WI¥ aAA T W

“In view of the difficult food
supply position in the country re-
sulting from last year's inadequate
and erratic rains and consequent
widespread drought conditions in the
country, it has not been possible to
meet the entire demand made by
the Government of Maharashtra, "

Then in the last paragraph, he
says:

“It seems that certain forces who
are opposed to the take-over of
wholesale trade are working against
us, and are exploiting the gituation”.
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Suuch forces are traitors to the
country. If they are exploiting the
poor man's plight, they are traitors,
just as they would be called traitors
in the case of a war. What action is
the Government taking against them?
Have you put any hoarder behind
the bars? Have you arrested any
blackmarketeer? I know an instance,
and may I remind the hon. Minister
that this agitation in Nagpur is not
the agitation of the Maha Vidharba
Andolan Samiti or anything like that?
You have tried to import that thing
into this. This is an agitation on
account of food shortage, and food
shortage is created by the failure of
the administrative machinery.

When hoarders’ stocks were pointed
out to the police, what happened?
Those who pointed out the hoarders’
stocks were put behind the bars and
those who had hoarded the stocks are
not only at large but some sharing
has been done. If 23 bags were shown,
13 were confiscated, the rest having
been returned. Where have the rest
gone? *

Now, are you going to associate the
elected representatives?  After all,
who is going to face the people? Who
is expected to go to the people and
tell them and satisfy them? “Already,
there is food shortage; but let us
bear it for some time. Let us have
equitable distribution. Let us all
together bear the brunt for some
time.” Who will go and tell it to
the people? You expect all those,
irrespective of parties, who support
this stand of the Government, the tak:
over of the wholesale trade in wheat,
to go to the people and tell them.
But what hamd do they have in the
distribution machinery? In the local
bodies, do the Collectors listen to the
elected representatives? I want to
know from you, are you going te have
a positive association of the elected
representatives with these bodies so
that they can have some powers to
regulate distribution in those areas?
And then, we can point out the hoar-
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ders, the t!t hoarders, and they can
be put behind the bars. Are you
going to do that? That is the ques-
tion. If you are not going to do that,
then I am afraid this situation cannot
be solved. This is really a difficult
situation. These are the specific pro-
blems. What steps are you going to
take against those who are engaged
in anti-national activities and how
are you going to associate positively
the elected representatives of the
people with the distrfbufive machi-
nery?

SHRI ANNASAHEB P. SHINDE:
About the association of elected re-
presentatives, I think it is a wvery
welcome stufgeéstion and in the com-
munication which we shall issue to
the State Government, we will speci-
fically mention this, that the elected
representatives of the people should
be associated with the popular com-
mittees. (Interruptions).

When I referred to some of the facts
which relafed to the agitation in
Nagpur, I did not say that the food
situation was not difficult in Maha-
rashtra. I did not make a statement
that food had nothing to do with
this. What I said was, it is a fact
that the Maha Vidharb Andolan
Samiti did give a call for a bandh in
Nagpur. There were some violent
demonstrations, and coupled with the
yarn shortage, this really led to some
trouble, 1 wag mentioning only some
additional factors. I have never said
that food hag nothing to de with the
problems which have come up in
Maharashtra.

P

I also broadly agree with the state-
ment made by the hon. Member that
this year the general shortfall in
production is only eight per cent as
compared with the pesk pefiod of
1970-71, But the actual hardship is
much more; because of the drought
situation, inequitable distribution
toek place at various levels. The
jnequitable” distribution 15 the result
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of drought, and as a result of a deep
study it has transpired that unless we
restructure the foodgrain economy and
bring about a system of distribution,
it will not be possible to have eguii-
able distribution of foodgrains in a
difficult period. Therefore, this is the
step which Government has taken
now. Ultimately, it is a long term
measure, and we should make a
judgment on the new system only

after a long period, even a number
of years.

About hoarders, etc. I have already
mentioned that strong steps are taken;
in a number of States many hoar-
ders have been put behind bars.
Precise figures are not with me, but
that is our approach and that is our
advice.

SHRI PILOO MODY (Godhra):
Alcoholic bars?

MR. SPEAKER: That is the bar
he would welcome !

T

wam wiier ;0 fom #Y W
Toea T & &, 39 ¥ agt A Iewr
ST AT |

SHRI PILOO MODY: Yesterday,
you were good enough to say that you
would ask the Minister te come and
make a statement here about the
medical college.

MR. SPEAKER: I do not see the
Minister sitting here today.

SHRI PILOO MODY: I do not see
where the Minister has disappeared.
For two days he is in hiding; I do not
see who is persecuting him.

MR. SPEAKER: I shall try to find
him out,

SHR! PILOO MODY: You promised
yesterday; 24 heurs later you have
not been siccessful.
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MR. SPEAKER: I have been try-
ing to see whether he comes to the

House today. I did not see him
yestenday or today.
SHRI PILOO MODY: We must

arm you with powers to summon the
Ministers.

(werrarrr)

R e - N fifew B
T W ¢, TR an ¥ Ayt @ A
w4 | f s W @, § s

nfeariiz § @1 w1 37 (wqwaa)
........ wy A qifeariz s e
W W@ g | WU ag wE g A
awT §—dfsd |

13.15 hrs.
PAPERS LAID ON THE TABLE

REVIEW, ANNUAL REPORT & ACCOLNTS
OF INDIAN PETROCHEMICAL CORPORATION
FOR 1871-72

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): I beg to lay on the Table a
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the

Companieg Act, 1956:—

(1) Review by the Government on
the working of the Indian
Petrochemicals  Corporation
for the year 1971-72.

(2) Annual Report of the Indian
Petrochemicals Corporation

Limited, for th eyear 187172
alongwith the Audited Ac-

counts and the commentg of
the Comptroller and Auditor
General thereon,

[Placed in Library. See No. LT
4B50/73].

APRIL 24, 1973

Maharashtra (CA) 196

13.15% hrs.
PUBLIC ACCOUNTS COMMITTEE

EICHTY-FIFTH AND EIGHTY-SIXTH
REPORTS

SHRI SEZHIYAN (Kumbakonam):
I beg to present the following Re-
ports of the Public Accounts <Com-
mittee: —

(1) Eighty-fiftth Report on Report
cf the Complroller and Audi-
tor General of India for the
year 1970-Tl—Union Govern-
ment (Posts and Telegraphs).

(2) Eighty-sixth Report on Audit
Report (Civil), 1970 and Re-
ports of the Comptroller and
Auditor General of India for
the years 1969-70 and 1970-T1,
Central Government (Civil)
relating to Ministry of Educa-
tion ang Social Welfare.

(Interruptiona)

MR. SPEAKER: Mr. Mohanty how
can you get up abruptly without giv-
ing me notice? There is no nctice from
you I am calling the Members at item
5. Don't interrupt me, please. (Inter-
ruptions)

I am not allowing Shri Mohanty.

Shri Amrit Nahata. He is not here.
Dr. Kailas.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

REPORT, MINUTES AND THIRTY-SIXTH
REPORT

DR. KAILAS (Bombeay South): I
beg to present the following Reports
and Minutes of the Committee on Pub-
lic Undertakings:—

(1) (i) Twenty-eigth Report on
Indian Airlines,

(ii) Minutes of the sittings of
the Committee relating to-
the above Report,
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(2) Thirty-sixth Report regarding
action taken by Government
on the recommendations con-
tained in their Sixteenth Re-
port on Qil and Natural Gas
Commission.

st wew fart e
(arfeare) @ wegw Y, waw fwd
L i

T W19 T F@Eg (qa @ a7
wwar g

L O ] o wea fen
1 §, wfeEs w1 W™\ ¢
o gF %1 yoeq 7 famr g § )

# W9 ¥ O AT AT AEAT | HH
A § 2w W g 5 agi 9 A yww weR
sz Wl & W T Rvfe & T
Ao @y § | g% ¥wA & afow
&1 A &

wzq ¥ i

&% Wy W9 WG | §EA & afow
NWEAFEH GO wu™
T T ®T WO & G §, iy
geosfmamarwFrdey. .. ...

wwe wenw ;- fafrer @ s
& WX o wEr 6 g 4t |

ot vq femi  TEER @O
T A wA 7 I BT [
gafeafa wTawaT £ |

ot qdx wE (FHET) o AfEw
FY fam Fea arEi 41 37 waT @ i
dzr 481 FEAT =R |

af ot fa=ar & T a1 aga agET
gy

Matters under 198

Rule 377
SHRI SURENDRA = MOHANTY
(Kendrapara): I want to say some-
thing.

MR, SPEAKER: If you.want to say
something I should receive some no-
tice; in the morning, of the notices
received, I picked up only two. Please
do not get up abruptly. Shri Phool
Chand Verma has got some trouble. I
picked up his notice and that of Shri
Shivnath Singh. I cannot promise.
But, I shall see to it. Don’t commit
me.

1320 hrs.
MATTERS UNDER RULE 377

(i) AriecEp MrIseEEAVIOUR BY PoLicl
OFFICIALS OF MADHYA PRADESH WITH A
MEMEER

ot g i (I9i) ¢ owaEm
ey, & fadarfawred | | (wrweme)

ot wq forerdy (7)) T qHg T
@ & A war W T e § 7

wsaa RN : TATT HAT FT T A
g A | 7 W A
et agt W v &5 @ € A T
#1f Fwr WY 48 & fF s Iaw A
faada 7 g1 a1 Wy agwag &8 F |

oY HEAE IAT ;WA R, A
{raifasre & IoAgT K7 FIAT WTIH!
Zrg Kawm wfgan afer e
13-4-73 ®1 wnfed qd® wasE &
o faam@=l q1gd g wrre grAr
iz, fwer a9, weg S&w 9L A0
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[ g =]

QoA | Fgl 99 AW & do
THo fro Fawx 7rq fAg dwT 7 Ty
i gu fe & sww @eem g, AT A
fe gt &% #f dow el W H
o w1 faar 1 SRR AR W
3T Ifem #Y 3% 9T 92% femm 1 ¥T
ot AT wrer W@ § A & wraw
frr wr g 1 afz & g@ afeml
1 Ag Twar, I F W g w
Y agt 9T waHT g afed g aw )
FEE ATE W AT T NI4T AT W AE
9T OF FHL ¥ & w7 fear mar | {7 ae
are agt o Afew  gelw ot o
& we fpar,  #vo w@o o firo fog
¥ g f s wf N o § W
afewe qv wfee, @ fafraram
gy afey s qi  fafwerea
T qEETAT | TR AR AR A K TF
% Wiow g & dfee @ mm W)
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T WEI@ gk AT § we
& Wl 77T 97 | Y ST A
WT4 7T g W19 S} & qT9A T S
AT FA SIUHY e A gRiT ar war
& | ag TR wTed @ amma )

st wew fagrdt s © 3 qaw
wTaA WY | g |

TERY WEYET : AT WA Sy
TATAT 41 Y LA AT @ E | THE ATZ
ITH T8 WX 7 WITH T qHEw |

ﬂmmm:wum
TEAT FT FH A1 A FCAFTE |
"t FT oA Aw g ar a@ .

wq wghRg : W 4y W
STt € AT geT & 1 (vawem)

SHRI S. M. BANERJEE (Kanpur):
What are you going to do about it?
The hon. Member has definitely said
that he was beaten by the police.

T aq wwfes spagre fwar mar

qdt feafa & 30 s farw e fs
ag AT fawrfase &1 I & Wik
aTqy AT § fE gE A ® fd-
fawrz afafe # dfar @

oft wrzw fagrét areielt (Fnfia) ¢
ey wEey, ag MfrcaTReT e O
qTRET & we F Wi o avlt aw gfe-
T guATdT § IEH WeW § W §9
frdzr s &1 ATl Wik w1 =R
sfawfai ¥ sowm fea s ST
TIEAA W, T]@ AHAT ST W,
oqTqR o el ¥ qrw W frmr s W
Y WRE wEEd 1 IAT A
facger T & a7 gt v W feam )
gt ¥ dmd ® | s o
FOET FHAT B SO 7 T A KT A
st § 7

MR. SPEAKER: I will hear the
other gide and then let the hon. Mem-
ber know. If he is satisfled, it is all
right. Otherwise, it will go to the Pri-
vileges Committee. You cannot change
the procedure every day.

SHRI SHYAMNANDAN MISHRA
(Begusarai): When he says that he was
beaten—angd the case 1s so patent—does
it require any version from the other
side?

MR. SPEAKER: The other side
must be heard Then it will come
here.

SHRI SHYAMNANDAN MISHRA:
Do you expect the hon. Member to
change his opinion after the version
from the other side has been received?
What are we waiting for?

Is there any means of getting the
version from the other side within a
day or two?
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MR. SPEAKER: I will give a direc-
tion that immediately it should be

placed before us.

& wrdt & war wgE< Ay were faedd
7 73 faems 2g w9 far | &% fas

sft gwa w1 weaw (F7A1) - g
gheag gz 4 gafan gq 9917 &
g fFar w1 ag A€ TRt g
adl & afsw wa®i g7 9w A gz
ge &1 (ewwam)

werR SRy A 0E aw fEar @
. R W T 7 w7 Afgw

o wew fagrdt wrodedy ©  wTEET
I orra & AR Ay gy wifew )
T JaTa S A1 A AW AN 3G,
ag waw W oatr fee faolm %30

Weam  WERm . A WM 9
S |

T Y, sy a7

ot AW ww W (qrr)
o fadrerfasr 1 9w s Y faarar )
Tlo To Fo KUY ¥ F fore: fear w1

v wga R 5O & A
s

of AW WAt By A@ d=r P
¢ & grewy 7am3 )

woqw Wi © & Qe T w7
g1 Aoy, W warg
o w@ £

No, it is not a question of privilege.
I am srroy, I cannot allow it..I am

not allowing him to read it.

oAt = Ag g g 1 & ooy
TATF N IEA oY WL AW AT Ay
wg O & S W@ | 39 g
Tz Argw frw foor @ & AW
® sraardy ¥ Ers forwr | 39 Wi oAy
¥ 3w g dfifer wicew frdt fs @
WOOT §, WA WY ATATT AR AT T |

Ig &Y 91 % 0F a%g AvAw qwas
AT wifgn, ME W fEd | wfed
FEA q5T FY FE a7 fem o &
sifen sifzea fom fadr | o faw far
# oY § maT At @ aT A=A A, FW-
IR 7 o ardw fer | maTE
#1 ar =+ 7 Avw ft § 1 W efwT
TE WOBT F A FL q TKT g0 ¢
TWE I TF (Fagesy T W G
fir Traw < 3w v § g7 A8 & A1
w1 ofesrw & ang fowe g Tfgo o

st faramme fag

13.28 hra, e

(ii) ACUTE BHORTAGE OF CEMENT IN
RAJASTHAN

ot fevearra ey (w07 ) - sreen Y,
foe™ gw fadll ¥R 2w &, W@ A &
T # diee € aga Wl wgaw
#Y o @Y ¥ | dviee Y T Wl ot
w§ 3 fr Troreqm wTeT W @ Ao
wifw frdaw wom oF @ & g
Tt Y AR TS T AW G WA
frart % wrt w= R ¥ IF e @
& Y qag ¥ Ao o W R TR
gt wfe fird &% wre o< gt =
frmfor s yre g a7, wOETT T
afvsfa &Y o ¥fwewr diie 7 fres Y
A F AW AT FAT PN KT T A
DWW TEH {ET A qiw
FATT FHT BT ¥TH @i ¥ ol A
TR A A O @Y | @ TwT A e
B WY ag wwT ot & | i
e 7 sfx % & fgara ¥ ¥
¥ @ | W AT § qra] mas
W T @ feferdt § o wHR
#i= ot et # wgy o o A
& 1 ¥ et o W T ST SR WORTS
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[ faeara fag)
T STA QAT FAT IEAE F W@
w1 #t qft 7@ & faq ¥ wTOR
= I3 @ AfE A Wy g .
Y 3w A T
1330 hrs, °

(iii) NON-AVAILABILITY OF CoOAL

7 TrRAre wiesy (TAT) : weas
A AT AW F w1aF N @y wHfn
€ ¥ o s & o Al @ g,
TAY AT WRY, 0 AT A g A
w1 g faa ey Y & wrgr § v ww
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wEar # faerar § f& @ 10 %o
wfrwa & fgem § oz & fas g &0
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o THEATT WENr . T aE At
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Ty TIET Fi AT Wl @@rEd |

AFRIL 24, 1973

Demands for
Grants, 1973-74

MR. SPEAKER: Mr. Piloo Mody, I
have just receiveq the information
that. Mr. Khadilkar has gone to
Poona and is returning on 26th April.
We will have to wait till then.

1332 hrs. .

DEMANDS FOR GRANTS, 1973-74.—
Contd. 4

MINISTRY OF EXTERNAL AFFATRS—=Contd,

MR. SPEAKER: The House will
now take up further discussion and
voting on the Demands for Grants
under the control of the Ministry of
External Affairs.

Shri Hari Kishore Singh to continue
his speech.

SHRI HARI KISHORE SINGH
(Pupri): Mr. Speaker, Sir, I was list-
ening with rapt attention to Shri Piloo
Mody with all seriousness that he de-
serves and I was amused to find a
drain inspector-llke survey of the
conduct of our foreign policy from
him.

Shri Frank  Anthony with all hig
lucidity could not hide the  abject
poverty of his thought in dealing with
the intricate problems of foreign re-
lations. I strongly object to his in-
sinuation that because of their politl-
cal past, some of the members of the
Government are trying to ! the
Prime Minister and are making an
effort to turn this country Into a
Soviet satellite. The truth is far from
this and this proposition is as mis-
placed as was the mischievous propa-
ganda in the '50s that India was be-

coming an Anglo-American satellite
and stooge.
I agree with Shri  Shyamnandan

Mishra when he says®that a great
country like India has to remain
economically viable and militarily
strong. But I beg tc differ from him
when he says, in the recent years,
the conduct of our foreign policy has
lacked elan and lustre. If anything,
the truth is to the contrary,
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The Indian foreign policy has ac-
quired in recent years a sense of
purpose and direction. Gone are the
days when he had to accept the events
of Asia in a resigned manner Tcday.
thanks to the imaginative attitude eof
the Government and the able coriduct
of the policy by its able Minister, we
4rg hecoming active particlpants in
the upiglding of events on Asian
scene, At the moment, the Govern-
.ment is active participant in the
unfolding gf events of Asian Drama,
and 1 am glad that this House is
‘becoming more conscious of the need
to collaborate and to cooperate with
the countries in the South East Asian
‘Region. This rew awareness on the
part of the Foreign Ministry to have
.closer cooperation with the Asian
.countries raises certain problems of
.a fundamental nature.

-13.35 brs,
[Mg. DEPUTY-SPEAKER in the Chair]

-The first and foremost is the ques-
tion of our relationship with Pakis-
tan. Pakistan naturally occupies
primaty in any consideration of our
policy towards our nelghbours, And,
heré, I may add a word of caution
.that our relations with Pakistan should
not bé judgéd on the mormal basis of
conduct of one’s foreign policy in the
intepnational fleld because the Indo-
.Pakistan pelations arise out of a parti-
culsr historical, geographical eand
cultural centext and, above all, the
idealogy of -Pakistan very much comes
in the way of establishment of happy
relations -between India and Pakigtan.
.So long as this ideclogy of Pakistan
dominates. the thinking of the rulers
of Pakistan, whether military dicta-
torg or civil acrobats, no happy solu-
tion of a lasting nature between these
two countriss can be obtained. But,
Sir, this should not deter us to find
solution to the immediate problems,
especially the problems which have
arisen in the wake of establishment
of Bangla Desh. And, in this regard,
I am glad that the Government are
taking substantial initiative onm this
jssue. Simla Agreement was a posi-
tive step towards solution of these pro-
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blems. Government jg fully conscious
of the limitations which the Simla
Agreement imposes in this regard
Nevertheless, a purposeful beginning
was made at Simla, and what has
followed in the wake of the Simla
Agreement needs no recapitulations
here because the events are of a re-
cent grigin. The efforts and the initi-
ative of the Government in this regard
have received worldwide approbation.
I am glad that solution to the prob-
lem of prisoners-of-war is round the
corner. Now, the ball is in Mr. Bhut-
to's court, and what little we under-
stand from newspaper reports, it is
expected that his response is going to
be positive and comstructive,

While discussing this problem of
prisoners-of-war, ‘we should also ap-
preciate the statesman-like policy
adopted by the Government of Bangla
Desh, especially by its able leade.
Shri Sheikh Mujibur Rahman. On this
question I will go a step further and
make an appeal to the leaders of
Bangla Desh that the question of trial
of 193 prisoners-of-war on the crimes
which they had committed, which the
Pakistan Army had committed in
Bangla Desh, should not be made to
stand in the way of a golution of the
problem. I would request that, if it
comeg to that, these detenus also
should be released along with the
rest of the prisoners-of-war because
no trial, no punishment, can ever
obliterate the crime which the Pakis-
tan Army had committed in Bangla
Desh. Therefore, this trial of 193
prisoners-of-war will not meet the
situatlon,

While discussing the question of gur
relations with our neighoburs, the
next important neighbour which
romes into our consideration s,
naturally, the People's Republic of
Thina. Our policy, our relations with
‘hat country from the great days of
Bhai Bhasim to the great betrayal
of 1962 have reached a stage when it
needs a review., Perhaps, the time
hag ceme that because of the chang-
ing patterns of the power situation
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and the winds of change that are
blowing all over the world—China is
also opening itself up to the world—a
response from our Government is also
needed. I do not know what the
understanding of the External Affairs
Ministry on this issue is, but, if there
is a response from the Chinese side
and if there is any indication from the
Chinese side to normalise relations
with our country, I would even sug-
gest that we should take the initiative
to resume diplomatic relations at the
ambassadorial level with them, At
the same time, I would like to utter
a word of caution. Np understanding
with China should be made on the
issue of any substantial concession on
the issue of Aksai Chin. That should
be made clear to China, Normalisa-
tion of relations is one thing and
acquiescence with the Chinese terri-
torial claims against our country is
another thing.

The last point I would like to make
is regarding our relationship with
America. The American attitude to-
wards this country is full of ambiva-
lence. Let us hope that the present
exercise will clear the mist, if mnot
the fog, in our relationghip with the
Americans, But the crucial point, the
main point and the ary point in
our relationship wi America s
their policy towards Pakistan. If they
continue to re-arm Pakistan, then we
would say that all their professions
regarding friendly relations with our
country are anything but genuine,

Finally, I have a word to say about
our diplomatic corps. I have nothing
against the brilliant individuals who
manage our chanceries abroad or
conduct the affairs from the South
Block. But I have a feeling and a
strong suspicion that they are not at-
tuned to conduct our relationship in
the changing world, especially, with
the developing countries of Latin
America, Asia and Africa and, there-
fore, there is a necessity for inducting
new blood from journalism, universi-
ties and public life and I would sug-
gest that the Minister makes a note
of it,
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With these words, 1 support the De-
mands of the Ministry,

CHRI B. R. BHAGAT (Shahabad):
1 reckun that at the fag end of the
debate ] have a limited time and,
therefore, I would not like to survey
the scene which some of the hon.
Members have done, but confine my-
self to a few points on this important
subject.

1 noted with satisfaction that this
was another year #h which the con-
duct of our foreign policy has been
done rather boldly and has pursued
certain definite and concrete objec-
tives,

Mr. Deputy-Speaker, Sir, despite
that the hon. Memberg from the Op-
position said about certain aspects of
our foreign policy, I think, there is
a certain broad national consensus be-
hind the foreign policy that is being
pursued by our Government  Right
from ihe days of Pandit Jawharalal
Nehru the Government hasg been pur-
suing such a policy within the frame-
work of broad national objectives, be-
cause, the foreign policy of a country
stemg from its own national asgpira-
tions, its own cultural and historical
heritage and the other geo-political
gituations that the country has.

Therefore, in a situation like this,
the evolution of a foreign policy of &
country naturally takes into account
the national c¢onsensus. Therefore I
have been somewhat surprised at the
remarks made by some hon. Members
of the opposition which showed
sort of partisan spirit which sheuld
have been injected into a debate like
this.

8ir, having accepted the consensus
it does not mean that You do not
criticise or you just too the official
line, but this provides a scope for
possible reorientation in tHe pursuit
of that policy and there may be cer-
tain aspects which they may want
to be pursued vigorously. And, there
is ample scope for indicating certain

‘positive aspects which can be pur-

sued in the sphere of international
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affairs. Shri Vajapyee in the course
of his speech said that he is anxious
that our country remained non-
aligned. The fact of the mater is that
he accepts that the policy of non-
alignment which we have been pur-
suing is a correct one. Similarly
there are certain remarks made by
Mishra ji. He said, this country has
to be strong. He gave examples of
five power centres and he said that
India should be the sixth one. Being
a big power block or big power centre
1s a different matter. But, Sir, it is
a fact that India, with its size, with
its economic potentialities, etc, is cer-
tainly a potential major power. It is
almost a truism to say that once we
develop our economy, Our industrial
and other potentials, we certainly are
going to play a great and major role
in world affairs. It is another matter
{o ask in what aspect or in what way
we play that role. But certainly the
role is going to be a major obe and
there is ng doubt about it. We have
got a very clear idea about it.

But, we do not want to throw our
weight about so that other countries
are afraid of us That is not what is
to be done. We have persistently
built up a gpirit of cooperation. We
nave alwayg pursued a policy of non-
interference in other nation’s affairs
and we are following a policy of
{riendship with all Our future role
as 1§ unfolds itself is a role of positive
peaceful cooperation, being of help to
the countries in the region and also
outside.

Now, Sir, let us analyse the situa-
tion or the scale of priorities that we
follow in dealing with a situation like
this. The foremost and .the highest
congideration in our scale of priori-
ties is the Indian Sub-continent, For
the past 12 months our Government
has engaged itself in wvarious tasks
including consultation with Bangla
Desh and we have made progress
What we had achieved at Simla is a
framework of durable peace and we
are pursuing It vigorously despite
various difficulties. - There were elec-
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tions in Bangla Desh and a new Gov-

ernment is installed there; we cannot
forget that fact.

So, inspite of this if you see a
continuous process of normalisation in
the sub-continent it is very hearten-
ing. The recent initiative taken by -
the External Affairs Minister is very
heartening. He comes forwarda and
says we are going to take initiative
and the initiative comes forward. The
last joint statement by the Bangaldesh
Foreign Minister and he shows a
constructive efforts in the line for nor-
malisation of relations. I am glad to
say the reactions in Pakistan and that
of Mr. Bhutto are positive, These are
good signs and 1 hope that in near
future these problems are solved and
we go forward to solve the other pro-
blems till ultimately a fairly normal
situation is established.

From this point of view I am also
happy to note that he has not only
centred his attention on this sub-con-
tinent but also on our neighbouring
countries. There has always been a
legitimate complaint that we are not
looking towards our neighbours. The
initiative taken by the Foreign Minis-
ter and also the Prime Minister in
taking up our relations with our
neighbours, for example, the Prime
Minister's visit to Nepal or her pro-
jected visit to Shri Lanka or the
Foreign Minister’s visit to Burma and
his visit to the Gulf countries are com-
crete and correct steps envisaged.
After having establisheq healthy nor-
mal relations in the sub-continent, it is-
but natural that with all our neigh-
bours we should develop relations of
fruitful cooperation in cultural, politi-
ca] and economic flelds and that is
what we have been doing.

An irresponsible remark was made
yesterday that our relation with Nepal
is very bad. This is absolutely un-
true. We have got very good rela-
tions with Nepal. Some hon. Mem-
bers cited the examples about trade
matters or various other matters. That

.
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-ig absolutely beside the point. It is
‘not true even in economic matters,
.Our relations are getting better.

Similarly Shri Lanka has taken an
initiative about the Indian ocean be-
'ing an ocean of peace. Similarly, 1
‘am quite sure in case of Afghanistan
and the Gulf countries also, which the
‘hon. Foreign Minister visite:. it is
bound to pay dividends in the years
to come. Ab!:mt the attitudes of the
major powers We have to Dbear
'in mind that they stem from
their recognising or not recognising
the realities in this sub-continent. The
emergence of Bangladesh dﬁxnaiqed
the attitude of some of the major
powers. We have to underline this
fact.

Some people have criticised our re-
lations with Soviet Union and cited as
if we are giving up non-alignment.
It has been alleged that with the sign-
ing of the Indo-Soviet Treaty we are
tilting ourselves towards Soviet Union.
It is absolutely wrong. Whatever ex-
amples have been cited they do nol
bear out thig fact because our friend-
.ship with Soviet Union is now almost
. more than a decade old and during this
‘period taking the world as a whole,
‘no relationship between any two coun-
tries has been as fruitful and based
.on mutuality of interest and equality
of status. It is a principled relation-
ship; it ig not a relationship which is
against any third country or some
.such thing. It is in tune with the as-
pirations of the people in the two
.countries. 1 was surprised to hear
Shri Piloo Mody gaying that the
Russians were very cynical about our
people and they had contempt for us.
I do not know wherefrom he is getting
these fairly tales. If he goes to the
Soviet Union he will find that the
friendship has gone down tp the
people’s level. If he goes and asks the
villagers in his own area what they
think of the people of the Soviet Union
he would find that this friendship has
come down to the people's level, be-
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cause it is a principled relationship and
based on certain fundamental national
interests and, the hopeg and aspirations
of the people of the two countrics.
Therefore, it is not correct to say that
we have given up our non-alignment,
or our right tg independence or that
our right to independence of action
has been compromised. Where has it
been compromised?

Shri Atal Bihari Vajpayee had g.ven
the example of Shrj S. A. Dange hav-
ing been invited to the Soviet Union,
and his having spoken  something
there about Kerala, and sajd that this
showed that our independence of ac-
tion had been compromised.

SHRI ATAL BIHAR] VAJPAYEE:

(Gwalior): He spoke at an official
function,

SHRI B. R. BHAGAT: It may be
that that is their method. Tt has not

compromised our position at all. Our
official representative was the V ce-
President of our country ani he wus
the person who was speaking on be-
half of India. Every country has its
own methods. After all, it is a free
country. Tomorrow my hon. friend
may himself be invited to some oth-r
country by a statesman of that coun-
try or he may also speak at some
official function. So, that does not
matter. I think that in certain ways,
it represents the sovereignty of Par-
liament where all parties and all
points of view are represented, There-
fore, to give this as an example o
show that we have compromised cur
position, only shows that they have
nho case to stand upon.

Now, let us compare this with our
relations with other countries. For
instance, let us see another relation
that is developing. namely the Irdo-
US relations. Here are countring
with many common aspirations. Bnth
are democratic countries, But for
whatever historical reasons I do not
know, during the last two decades-or
after the war, the United States has
followed a policy which was totally
unrelated to the emerging pattern of
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national aspirations in Asia and
Africa. It is not only in this country
that they have gone wrong apd gone
against the aspirations of the people
of this country, but everywhere this
aas been the position. Look at what
is happening in Viet Nam, for exam-
ple. Look at their policies towards
the Arab countries or other count-
ries, They have traditionally not
followed the people's aspirations.

I am surprised to see that the
continuity of the Dulles’ time policy
is still there, when Mr. Rush says
that they would not commit whether
they would not supply arms to Pakis-
tan. Similarly, he says that what
arms Iran buys is their outlook :nd
they will go on supplying. But I
would like to point out what is be-
hind all this. Behind this is the fact
that they do not recognise the reali-
ties i1n the sub-continent, the fact
that Bangla desh has emerged as a
sovereign State and that India,
Bangla Desh and Pakistan are trying
to normalise their relations which will
set up a new system in this sub-
continent. They do not recognise
this but they continue to follow
their same old policy. They have a
tilt towards Pakistan, towards Iran
anil they are following an anti-Arnb
policy. Now, we are seeing their tilt
towards Iran also. What does all
thiz indicate? This indicates that
they want to divide the Persian Gulf
countries, I do not know how far it
would be in the national interest of
even Iran. For, Iran is a small coun-
try with a population of 18 million;
it is a backward country. But when
they have got arms worth over 2.4
billion. I do not know what political
social and military results this will pro-
duce in Iran. This may create an un-
stable situation in Iran itself and
certainly it is going to make the
situation in the Persian Gulf area
more unstable. Against whom are
they acquiring arms?
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Iran is friendly to the Soviet Union.
and certainly the relations between.
China and Iran are good. Iran is
also friendly to Pakistan So, against.
whom are these arms being acquir-
ed? The basic thing is this. The
United States has said that they do
not want fo interfere and they 3ay
that they want to improve relations
with our country.

14.00 hrs.

But I think it should be made
clear to them that our reia-
tions with the US cannot improve

unless there is a change in their
attitude so as to recognise the reali-
ties. But if they continue to arm
Pakistan, if they continue to !ul.low
policies in this region with a view
to balance one group ©of powers
against another, it is going to create
difficulties. 1 hope as a result of the
dialogue which they have said they
would pursue, these things are
cleared up and a way for better re-
lations found out.

Similarly about China. She.is an-.
other major power and our neigh-
bour. Their attitude to and relation-
ship with us is very important to us.
I think there is a change in their
attitude. I do not agree with some
hon. members who said, ‘No, we can-
not trust them; there is no change’.

SHRI ATAL BIHARI VAJPAYEE:
Where is the change?

SHRI B. R. BHAGAT: There is a.
change.

SHRI A. K. M. ISHAQUE (Basir--

hat): There is ping-pong, the pre-
cursor of everything.
SHRI B. R. BHAGAT: They are

now trying to normalise their rela-
tions with all countries in Asia, all
the non-communist countries. As &
result of their effort to normalise
their relations with the USA, they
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are trying to do this. May be in the
case of India, because of the compli-
cations in the sub-continent, because
of their propaganda and other things,
their talk about the prisoners of war
issue” being a humanitarian problem
and they must be returned, there
may be some delay. But my assess-
ment is that once the problems in
the sub-continent are solved, once the
present initiative leads to results, the
prisoners of war are returned and
various other problems are solved.
there is going to be some improve-
ment. In this way, there may be
some initiative. Therefore, we should
not keep our attitude inflexible or
approach frozen. We are moving to-
wards some position in which there
may be initiative between India and
China.

Lastly, I agreed with the hon.
Minister of State when he said that
they are trying to expand our econo-
mic co-operation with various other
countries,. That is a very important
point. Last year also I made this
point. I said other countries are do-

ing much more than we are, and
economic co-operation is a weapon
in which you can make an impact

based on equality and shared experi-
ence. In relation to our neighbours
and with African countries, we have
taken initiatives. I am glad our
President visiteq Tanzania and our
economic co-operation is increasing
and also technical co-operation.

But what does all this add upto?
Only Rs. 170—Rs. 180 crores. It has
been said that nations will give one
per cent of their GNP as assistance
to other countries. We as a member
of UNCTAD are a party to this. So
at least we must proceed substantially
towards that I know that with ths
constraints on our resources, it may
not be possible fo earmark one per
cent of our GNP in the pursuit of
economic co-operation with other
countries In order to fulfil the objec-
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tives of our foreign policy, co-opera-
tion with countries of Asia and Africa
and with our neighbours. But cer-
tainly Rs. 180 crores is a drop in the
ocean for a country like ours.

Last year I said the Chinese had
given 23 billion dollars. This year,
they have gone ahead and they have
madé a big headway in African coun-

tries. So certainly we could do much
more than Rs. 180 crores. I say this

is a. very important aspect and I would

urge upon the Minister to consider
this aspect as an important instru-
ment in the pursuit of our foreign

policy.

MR. DEPUTY-SPEAKER: When
we started we had a balance of 1
hour 35 minutes. We have spent 35
minutes and we have just an hour,
If 1 call the Minister now....

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI RAGHU-
RAMAIAH): May T suggest that since
there are a number of speakers on
this side and one or two on the other,
you may be so pleased as to extend
the time by one hour? That would
mean calling the Minister at 3 P.M.

MR. DEPUTY-SPEAKER: Yes, if
the House agrees.

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Even so,
a good number of members from the
Congress Benches will have to b".
left out.

SHRI V. K. KRISHNA MENON
(Trivandrum): Mr. quuty-Speaker.
Sir, it is natural that when we speak
in a debate on foreign affairs, as on
defence, in our country we always
lay a great deal of at least vocal
stress on Pakistan. But Pakistan and
India do not inake the whole world.
Ang what is more, we may not forget.
whether it is Pakistan or anywhere
else, the forelgn affairs debate in this
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House, irrespective of what we may
think about it, has an audience out-
side, and in very ticklish circumstan-
ces, perhaps we could restrain some
of the things which we might other-
wise say.

I want, first of all, to say that the
recent agreement reached, the tripar-
tite agréement, is a step in advance
and nonmetoo early; it should have
come long ago, because keeping priso-
ners in this country irrespective of
the rights and wrongs of this thing,
has created a great deal of bad odour
so far as we are concerned because,
after all, basically, what is it? It is
trying to deal with the prisoners as
hostiles, irrespective of whether you
want to say it or not, I am not going
into the details of this question, whe-
ther it has been a wise policy or it is
economically sound or otherwise. But,
‘at any ‘rate, a beginning ha$ been
made, and I have no doubt that on
accoiint of pressures of world opinion
on the one hand and the pressures
of the yamilies of the Pakistani priso-
ners and the difficulties of keeping
the norPakistanis in Pakistan jtself
on the other, all these things will
operate towards some solution of some
kind and in this Parliament or out-
side, it would embarrass anyone who
is trying to do anything in this way.
I am nnt in a position to say whether
anything else could have been done
or somithing should have been done.
It is a matter for the Government.
But having said that, it is a great
mistake, in my submission, to speak
of things relating to Pakistan as a
package deal. There is ho- package.
It is merely one aspect of the war;
that is to say, restoration of treaty is
one aspect of the war: on both sides,
the restoration of the prisoners is an-
other aspect of the war. We have
mot gone into the package deal: there
will be no package unless Pakistan
restores Kashimr to India. But. in
any case, when we say it is a package
deal in this matter, it puts a differ-
‘ent colour on the whole thing.
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Having said that, I want to con-
gratulate the Government on the ini-
tiative that has been taken and the
handling of this thing in a business-
like way which has created a res-
ponse all over the world. We should
capitalise on it and not feel if diff-
cult to use our influence “on other
people in order to get over small
difficulties to allow it to come to fruc-
tification,

The second thing that I want o
say—since my time is so short—is
what really concerns us in the world
developments we do not hear in this
Parliament. I suppoe we hear it first
in the South Block in Delhi; and it
looked as if, from the speech of the
Minister of State yesterday from the
official notes, what really happens 1s
not heard in Parliament: the things
which will affect the people today,
tomorrow or the day after, the big
financial and economic gymnastics
that goes on and which will affect the
lives of our people—we hear nothing
of them and we have heard nothing
about the changes or exercises that
have been undergone on account of
the changes in the value or the price
of gold or the dollar or the various
changes in the economic communities
or the big changes in Latin America.
These are very big things that took
place, of which we hear nothing.
Colonialism spreads further in that
part of the world, and we imagine
really in both the Caribbean area
and in the South American area as
such. So, I hope—it is very diffi-
cult for the Foreign Minister to do
this—little by little, we will et
nearer to the kind of thing which
should happen in any country, name-
ly, to have one foreign office and not
too many offices. Now, every Minis-
ter has been own foreign office and his
own policy: his own representatives
go round. There was a time when they
used to sav something in the ECAFE
and used to say something
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different in New York because they
went round different places. But now,
in these political changes that have
taken place, it will be easier to do
80 and the pressures of the world are
such, but at any rate, at least before
the next debate comes, I hope we
will be able to hear through the
External Affairs Minister or the
Economic Ministries what is taking
place with regard to the world of
finance and the world of economic
affairs which affect the lives of our
people and on many of the things
we think of.

I want also to say that there is
one great omission to which one can-
not but refer. Probably it will come
in the Foreign Minister's speech
which unfortunately comes at the
end and not at the beginning so thal
nothing could hang on this. That is
to say, unless the world disarms, we
cannot survive. We are spending
Rs. 1,200 crores on defence, The next
year it will be more, or even more
and more. Today we make some
arms and somebody else makes some,
but by the time it is on the drawing-
board it will become obsolete, and
when they take it out it will become
useless altogether.

Therefore, world disarmament is
one of those things in which we have
an inferest. It may not come tomor-
row; it may not come the day after
tomorrow. But the World Disarma-
ments Conference is taking place; we
have heard nothing about it, what
contribution we are making. Maybe
people who are outside the periphery
of things do not know what is hap-
pening; a great deal may be happen-
jng. Perhaps the Foreign Minister
will be able to tell us. For the last
ten years we have taken no initiative
in this matter; we have not let the
force of peace operate in this world;
we have lost our position as what is
called m peace-loving country; irres-
pective ef the faults or the quality
of our administration, individuals
and so on. Therefore when we come
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here and say: we do not count ag a

country, we are not any more a great
country, we are speaking the kind

-of language of the powers that we

criticise, power-hungry in this sense,
which is not the Gandhian philosophy
or anythng of that kind. Power-
hunger is not going to get us any-
where, it is merely a race in the-
balance of power.

Thirdly, in this world today, it is
quite true, that the two great powers.
which are called super-powers, while
their accession to armaments we can-
not measure, probably it has not gone
beyond the normal rise as such, other
countries had come intd existence.
For example, Japan in two or three
years time, or even today, is a mighty
force in that way.

We have all heard about the vari-
ous ambitions of some countries in
the Middle-East or the Upper Middle-
east, Iran, and go on. From the Re-
union Islands to the Mediterranean
there is this ocean. I want to say
without meaning any disrespect to
anybody that it is a great mistake in
these matlers to take refuge In
slogans and talk about the ‘free zome
of Indian Ocean’. Who ig Rgoing to
keep it free? All seas are free until
you put some ships on them. This
phrase, that we will keep it free and
s0 on—we can keep it free if we
have only the power to do so, either
the power that comes out of ouw
own progress or the power that arlses
out of combinations and understand-
ing. It would be a great mistake for
us to allow these seas in a position
of almost a vacuum go that anybedy
walks into it. From the Reunian
Islands to the Meditarfanean this
problem is a very pressing one. We.
pay no attention to the Imperialist
manigulations in the Persian Gulf or
in regard to the other parts of the
Irdian Ocean. not until Soekarno
talks of the Indonesian OQOcean Or
somebody else talks about the Ara-
bjan Bulf and Persian Gulf: these
are al] trying, like ourselves. to euhs-
titute names for policies. We have:
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a situation where our naval presence,
both commercial and military, is an
absolute necessary for us. We can-
not act unless it is possible for us
to know what is happening on these
waters first hand, not second hand.
We were getting only second hand
information; now we are in a better
position; we have built resistance and
striking abilitiess. We have greater
abilities than Pakistan or any cther
countay here, certainly so far as ex-
pertise is concerned. 1 hope that the
Government as 3 whole, not only the
External Affairs Ministry, will pay
more attention to this matter and not
seek refuge in the slogan: freedom
of the Indian Ocean. Sri Lanka is
not going to keep free the Indian
Ocean, nor ourselves, We cannot do
it individuallv. Each one thinks that
the other is the aggressor. 1 am glad
to note that the Prime Minister is
going to Sri Lanka shortly. Irrespec-
tive of any arrangements or anything
made there, I hope it will become a
visit of goodwill, because this island
is so near to us and connected with
us in many ways and rightly or
wrongly it seems to entertain sus-
picions about a very big country
across the sea, though in our entire
history we have never committed
aggression upon them. It is quite true
that in the middle or early part of
the 19th century or thereabouts, it
was part of the Madras Presidency
under British rule and then they sepa-
rated it. There was the trouble about
the Maldive islands. We did not take
any part in it; Britain or somebody
else gained by it. We attempted forti-
fications in the Archipelago, in the
Indian Ocean, various naval devices
we hear about in wvarious places.
Therefore, 1 say that any attitude to
leave the sea free would be a great
mistake, You cannot keep the sea free
unless you try to get the cooperation
of all

When we come to atomic power, we

should make every effort in our
movement in this regard. If you
take atomic power countries nny-

where, in the world including China,
and if they are willing to enter into
441 LS 8.
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an agreement whereby they would
not attack the pon-atomic countries,
then we should see what is contain-
ed in the agreement. But, any ten-
dency to talk in terms of atomic
armaments would be only inviting
troubles for ourselves. Apart from
moral, ethical and financial questions,
it would simply meap your inviting
some troubles. Take for instance
China. It is giving arms to Pakistan.
Similarly, our neighbouring country
receives arms from other atomic
powers as well. Atomic weapon is
the only one about which there is
unwillingness opn their part to find a
place into the non-proliferation treaty,
We should pursue our effort in this
regard. Some vague statements have
been made about atomic free zone in
Asia, and so op and sp forth. We
should keep our ears open and see
what is happening elsewhere and try
to get together all non-atomic powers,
Very few of them can afford, cither
by knowledge or by their resources
or even by their desire, to become
atomic powers in the world. It is
a great mistake to think of that in
the world over.

SHRI D. P. JADEJA (Jamnagar):
Mr. Deputy-Speaker, Sir, I rise to
support the demands for grants of
the Ministry of External Affairs, I
shall restrict myself to speak only
on Chapter Seven of the report. On
that too, many members have already
spoken about the Uuited States and
we have discussed quite a lot. About
Canada very little seems to have been
said, As regards [atin American
countries, I would especially like to
congratulate the Minister for bring-
ing in for the first time in this report,
what is being done there. Since 1948
so much is never mentioned about
the Latin American countries. We
have opened quite a few diplomatic
missions there. We have upgraded a
few embassies also. But, I feel that
enough has not been done to ‘that
part of the world as yet. I can give
an instance; for example, for the lsst
two to three years, our trade rela-
tions with these countries have bgen
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almost doubled than what they were
before, We have beep having more
and more visitors—official visitors—
as guests of Government of India as
well as tourists coming from these
countries, They are almost doubled
than those that came ever before. In
particular, I should like to mention
the name of a very friendly country
which seems to have been neglected
by us, that is, Peruu. We should not
forget that this country, in spite of
its doubling their trade with us, in
spite of their asking for joint wen-
tures from us and in spite of a revolu-
tion being there, when they knew
that our Prime Minister was to wisit
Lima, there was no official or a repre-
sentative of the Government who was
present at the airport but the citizens
of that city came in big numbers and
accorded a reception to our Prime
Minister. That shows how close and
friendly they want to be with us.

Peru is a small country though we
say that it is one of the developing
countries. But, we should not forget
that even amongst the developing
countries, we have the least develop-
ed countries in which Peru may now
be included. If that country could
have an Ambessador in India, -why
should we not have an Ambassador
there?

I would 1like to mention about
one point about which Shri Viswa-
nathon said yesterday. That was
about the Latin American Inter-
Parliamentary Conference. Our Gov-
ernment has taken the right step by
sending a representative for the lsst
two years and our representatives
have been making a very formidable
impression there. I can take the
liberty of quoting the resolution they
passed, it gays:

“Believing that the growing soli-
_darity of the developing world
should take a political projection,
both popular and parliamentary,

Greeting the presence and the
message of the Member of Parlia-
ment from India, Mr. Erasmp de
Sequeira, gg a visible sign of the
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interest of the Parliament ef that
country to have fraternal bonds
with the Latin American Parlia-
ment,

Resolves

To declare that it favours the
organisation of ap Inter-Parliamen-
tary Conference of the developing
countries,

To declare the establishment of
a preparatory committee of the said
Conference consisting of one dele-
gate from the Latin American Par-
liament and one delegated which it

invites the Parliament of
India to nominate with the
recommendation to the two to

complete the said committee with
an African parliamentarian; and
obtain the acceptance eof the Parlia-
ments interested and organise the
Conference,

To record its satisfaction at the

coincidence of these aspirations

with those expressed by the Obaer-
ver Delegate of the Parliament of

India.”

This clearly shows in what high
esteem the Latin American Parlia-
ment holds this country. This reso-
lution was passed on the Bth Decem-
ber 1072, The next Latin American
Parliamentary Conference may be
held by the end of this year, If I am
not mistaken, it is at Santiago. What
will be the answer we will give to the
Latin American Parliament regarding
the formation of the Tri-Continental
Parliamentary Conference for which
the Latin American Parliament heas
put the responsibility on us? Almost
half the year is over and I do not
think we have procdeded in this
matter. I am not sure whether the
papers are still lying in South Block
or in Parliament House. @ Wherever
they are, I feel it is the responsibility
of the Ministry of External Affairs
to have pursued this matter and to
have by now already had a meeting
of the Latin American Parliament
delegate, African Parliament delegate
and a delegate from India.
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In the report it is mentioned that

during the course of the year, a con-
certed effort was made by India to
promote economic and commerical
relationg with the Latin Ainerican
countries. At this point I would like
to ask, though we have been sending
quite a few delegations from the
official side as well from the non-
official organisations of this country,
what the Ministry of External Affairs
have done to see that there is co-
ordination between the various minis-
tries of the Government of India so
that they are able to be effective in
representing the true pitcure of this
country in the Latin American coun-
tries,

We have extended diplomatic re-
lations with a few Latin American
countries, But I would ask the hon.
Foreign Minister, why after having
recognised almost the whole of Latin
America, we have no diplomatic rela-
tions with Honduras, El Salvador,
Haiti, Domincan Republic and French
Guinea? I do not mean we should
open up missions there but what is
the harm in recognising them? Again,
Cuba is a friendly country which has
been trying to be very close to us
and exchanging not only diplomatic
relations but also patting an Ambas-
sador stationed in New Delhi. Why
should we not upgrade our Embassy
there?

Since the hon, Minister of External
Affairs had mentioned about the re-
patriates of Uganda, I would like to
inform him that the repatriates from
Uganda have not had their proper
share. They are still not peing allow-
ed to bring in whatever machinery or
equipment they want, to establish in-
dustries here. I only hope that by
the time we have solved the Uganda
problem we shall have alreatly solved
the Mozambique problem, which |Is
still outstanding.

Some hon, Members opposite re-
ferred to external publicity. This is
one place where I would like to con-
gratulate the Ministry of External
Affairs for having very effectively pro-
jected India's image to all countries
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in the' world about the Bangladegh
:.5ue. While congratulating the Min-
ister, T would also request him to
provide more staff and more funds to
this very vital section of the Ministry.

Then, as I have already mentioned,
there should be co-ordination between
the External Affairg Ministry and
other Ministries, particularly the Min-
istries of Commerce, Shipping, Indus-
trial Development and Agriculture, so
that we can project a better picture
of this country abroad.

MR. DEPUTY-SPEAKER:
Samar Guha. Three minutes
been shown against hig party.

SHRI SAMAR GUHA (Conmtai): I
do not know what I can do in three
minutes.

MR. DEPUTY-SPEAKER: The allot-
ment of time depends op the strength
of the party in the House,

Shri
have

SHRI SAMAR GUHA:. Then it is
better that I do not speak.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Deputy-Speaker,
Sir, when Parliaments in democratic
countries discuss forelgn policy mat-
ters they suffer from one particular
and a peculiar disadvantage in so far
as the essence of foreign paolicy is
negotiation rather than legislation.
The Parliaments are also at a further
disadvantage, and thev are indeed in
a dilemma, because on the one hand
you cannot discuss foreign policy
unless you are properly and well in-
formed and, on the other hand, you
cannot be well informed because
certain matters of foreign policy are
inevitably done through secret diplo-
macy. None-the-less, 1 feel that in the
democratic world the Parliaments have
a big role to play in reflecting the
public opinion on the floor of the
Housge.

I wish that the benches on both sides
of the House were fuller. I am sorry
that throughout the debate they have
been, more or less empty. I wish there
were more members present on both
sides. I would also have liked the
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Prime Minister to have intervened in
this debate and contributed something
by way of her opinions and comments
on this important debate.

As we know, the foreign policy of
any country has two main aspects
which are self-evident more or less
Firstly, the foreign policy must be in
tune with the national interests and,
secondly, the foreign policy Is the
other side of the coin, the first side
being the domestic policy of the coun-
try. Considered in the light of these
tests and requirements, our foreign
policy falls far short of these tests
and requirements.

Take the traditional policy of non-
alignment pursued by us. We know
this is not a policy of neutrality, nor
even a policy of non-involvement. In
the world of today we just cannot
afford to be non-involved or completely
isolated or aloof from what is happen-
ing in the world. We are undoubted-
ly non-aligned, but we are committed
to certain principles and democratic
values. It is a very delicate exercise,
a very difficult exercise. But I want
to suggest briefly that the foreign
policy of our country fin regard to
non-alignment is not genuinely non-
aligned. We find that incressingly we
are tilting towards ome bloc, partic-
cularty the Soviet bloc. I want to ask
the hon. External Affairg Minister
whether he can honestly say that we
are genuinely non-aligned. Do we
view various matters of world affairs
on, their merits? My comment and
criticism is that our policy is more or
less a policy of drift.

1 will say a word or two about
India's role, place and image in Asia.
particularly in South East Asia. My
own experiences and Impressions of
South East Asia—a couple of years
back when 1 swas visiting Singapore,
Thailand and Malaysia—convinced me
that there has been goodwill towards
India in those countries but we have
not been somehow able to channelise
that gooilwill for the betterment and
advancenient of our country. Only a
few days ago Mr, V. M. Nair, in the
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Statesman of Delhi despatched us
“India’s Prestige on decline in South
East Asia”. 1 will quote only the last
four lines. In that despatch Shri Nair
says,”.... a significant barometer of
New Delhi's declining prestige in
South-East Asia. Whether justified or
not. the prevailing impression in South
East Asia is that India is a muddling
giant too preoccupied with her own
problems to play any role in the
region.”

‘We have not done enough to improve
our image in Asia. I want to ask the
Minister in particular whether we
have any significant role to play in
varioug Asian organisations? What is
our contribution and how much of our
voice is heard there? These are perti-
nent questions and I hope he will try
to answer them,

1 want to say one or two things In
regard to our delegations abroad and
our representatives' contributions ab-
road, particularly in the United Na-
tions and its specialised agencies. I am
sorry to fing that although India has
been a Member of the Security Coun-
cil for these two years, I think India
became a Member in January last
vear. 1} year is practically over, but
we have not been able to make an
effective contribution in the United
Nations Security Council and in vari-
ous other U.N. bodies and lobbies and
Indian voice is not heard with respect
and attention that it legitimately
deserves.

1 would like to suggest briefly the
need for doing something radical and
great in regard to extermal publicity.
Thig question of external publicity
needs a good jolt and much remains
to be done. Our Embassies, High
Commissions, Legations, Consulates,
ete., are not doing a good job in this
regard. In 1965 when I was in West
Germany 1 found that the Pakistani
propaganda was much more effective
than our own propaganda and many
Germang were saying that India was
wrong. It was so. not because they
had studied the problem. Then I ask-
ed them. They sald they heard and
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saw this on the radio and television,
Pakistan mentioned this and they got
this information from Pakistan Em-
bassy and, therefore, they treateq it
like this. Indian Embassies and
Indian Information Centre were far
too inadequate in regard to projecting
India's point of view., India’s stand
and India's principles and wvalues in
various matters. Therefore, I feel it
is no use our being good only. It is
no use also our people feeling and
saying that we are good and correct.
What is more important is that peo-
ples and Governments all over the
world should also consider us to be
so and they should feel that we are
both correct and honest. The External
Affairs Ministry and particularly the
Division of Publicity has failed to do
the work In the last 25 years.

I would only refer to two small but
significant points. 1 would like the
Minister to take up fhe matter of the
two of our young and promising jour-
nalists, Shri Deepak Banerjee, Sub-
editor, Amrita Bazar Patrika, and his
photographer colleague Shri Surajit
Ghosal who were kidnapped by the
Pakistani Army on April 2, 1971 in the
then East Bergal, now Bangla Desh.
These twc voumg, promising, able jour-
nalists are .itgering on in Pakistan
jail since that day, and I hope Gov-
ernment will use all {ts influence to
get them back. I know the Inter-
national Press Institute, Switzerland
have been doing their best, but I would
like the Government to do their best
by using their good offices and see
that they are released as early as
possible,

India has been a big country, an
ancient country, a modern country, a
democratic country full of so many
potentialities. Therefore, this country
must play its legitimate and correct
role in the Comity of Nations. I hope
that we shall be constantly wvigilant,
flexible, dynamic, watchful and prag-
matic in our approaches and by doing
all this I hope that we shall be able
to carve out the foreign policy in such
a way that this foreign policy makes
India's place and position in the world
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not oniy' honourable but significant

and substantial.

st wig wew (zfoor fessit ):
e, & fRw o w4
warwas T g fe frew feAal
A% qEEl W "ETET ¥ 6T
wmn fRw waem A T ow oaga
I ETH, OF FAR GO ATG K
a® 39 @At e @ 1 g T
Y 1 2w HATWT &7 w4 fawmr
g fom &1 fs% ot wetm wE@
araawe 7 faar, § awwar g @12
gl ¥ A go oo wE s A
qoY wEare T8 fAwre a9y, avewe-
eree A0d § wf Wi A oo
gat W § it g wW ww
gu ot fraay wewr s g fEar
§ g qw ¥ wvaew ¥ o el
fafn & warm & aay wite WY
SHl 9T, 9 ¥ AT
oI 3IF Y Ay A W)



232

E P EEELEEETELS
|l e
toretesbplety ﬁﬂmm;m T I LpesE
£ Mﬁwwmm nmm e m mmmm mmaﬂw nﬂﬂmwmm
’ ﬂmwmmmmm m W mnamnwm EFEREE ﬂMwm
m mmewmm mhmmgMﬂwmmmwmmmhmw% 3 ﬁmwm
m .. mmmmwmmm«mmmm mmm;ammmm ummﬁmth o

E FEERELEEETEAE .

mmmmmm mm w mmmm mmmmmWNMMﬁman stEE
(REE~EfEent mmmﬂ NIRRT
HeHTHR WaMﬂmemmmhwwthWMﬁﬁmmmmmm
D....mr | aﬂ.aﬁ d k wE & E mt - &...w *®

E* BT E EF Ecln v FoF
s mmmmmwwmmmmm gwmmm«mﬁmmwmﬁm i E mm
mhu«awuwumqmmmmmmmmmmmm



N

= guts Agar WX TawETH ATOET,
N AT A et 1 ETErd

A wY gy« |gT@aT W™
wndwr 3 smE g AW
FEEUAT A w1 @ur wawad fwIWE
qERT @1F @12 AW 9T Ig FT AW
TSl
T

fawd faai agt o amgw Wi faewt
wrgw Wi ¥ | feeslt ¥ war & gt
sferat & wafoes oadt o famign
e | & e wrgen g e fader warrer
¥ 37 ¥ o wv v a1 A fE agt oA
I o wrfe To W FAE §, A
fegea & s T R, IW W AT
¥ o | g g W § fr wreeeite
fadw gt A 7 37 ¥ za faafesd
¥ wET 7T 7N )

mtﬁmahgﬁﬂﬁwm
T wregar w41 A4 32 | o s fagrd

33 Demands for VAISAKHA 4, 18085 (SAKA)

Grants, 1973-74 234
AT EATAT FY ATV AW H E |
ft aroddt & avfr = aEOw wE,
AT T AT AT 7T wifgee F7T 8,
¥ for ag@ 17 #7€ ww w7 agA AN
foar #%% 9 oo 3 fear & T
g4 7 € | § FgAr Tgan § 5 3T A
W QY § a7 T AT 9T W T
wfgw | w7 fawgw ww o §
S FTE RE FY | AT AT E A
Ec il

T aTg § uT goroaw F aay
# wgr wrar @ 1 voroww 7 foedw Ry
FET 9T Yo moQaﬁmam
TR v A FTAR F AW T A
o FAg & it v o 43 gq ¥ v
9 gwer far , WK g @€ AWEfAE
wiwa & gaa fear f art wifafim o
AT T IERY HrHa T g &1 ST
W@ TG | WIS R A & Ay
gaTt fadwm warew ¥ O w79 A ¥
# I W AT ST E |

faed fadl &7 oto fre wWITTo #Y
T 1 1, fagoATs w "revar € Wi
IRt g fEar aw  &feq

wafoer, swfear Wit gat fosd gu
oY T Y, N ot aremdr ¥ fa
ax @ § gl aeec o wgraer
T O ¢ wuEAd }

PROF. NARAIN CHAND PARAS-
HAR (Hamirpur): Sir, I rise to sup-
port the Demands for Grants present-
ed to this House by the Ministry of
External Affairs. I am sorry I cen-
not take the line propounded by Shri
Shashi Bhushan, and 1 strike 2a
different note. My observations will
be limited primarily to Chapter III of
this Report, i.e., East Asia.

A close analysis of the Chinese
foreign policy during the last 20 years
would reveal two distinct phases. Qne
was the phase of the Fifties in which
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Mao tried to cooperate with Soviet
Russia with the primary aim of steal-
ing the leadership of the socialist bloc.
Having failed jn that, around the year
1963, there was a major shift in the
Chinese foreign policy and that was
the shift known as anti-Sovietism.
And, these days, it is rather fashion-
able to criticise China for this.

It is a fact that China is now trying
to come closer to the imperialist bloc
angd move away from the Soviet bloc
in its attempt to reduce Soviet Russia
to a smaller size and to reduce its
voice in the international affairs. But
that is no reason for us to denounce
China. There have been examples—
and I will quote one or two examples—
where we can find that China has
reversed its own policy. During the
Cultural Revolution, the march of
Red Guards was beating to the tune
of overthrow of Gen. Ne Win of
Burma. But last year we found that
Gen. Ne Win was the official guest of
the Chinese Government and he had
fruitful discussion with the Chinese
Government. Similarly, China and
USA were sworn enemies, but, recent-
1y, last year, President Nixon visited
China. Then, for more than 25 years
China and Japan continued to fight
each other and yet, Premier Tanaka
found it useful to come to closer terms
with China,

So, what we see to-day is that China
is trying to break away from its
traditional moorings of its earlier
foreign policles and trying to come
closer to countries which are ready to
welcome it. Therefore, 1 meet this
suggestion for consideration of our
hon. Prime Minister that we should not
let slip any opportunity which comes
at hand, to grasp the Chinese hand.
There are very important reasons for
this. We are very friendly to Soviet
Russia ang we would like to continue
to be friendly with Soviet Russiag and
that does not make us blind to the
fact that there are physical borders
with China and China is our imme-
diate neighbour. Secondly, we must
also concede the fact that during the
last ong year, according to this very
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report, page 27, there have been some
strawg in the wind which would sug-
gest that China would like to come
closer to India as opposed to the other
view. One of the developments is that
our reception on the Republic Day was
attended by a higher official than was
the routine in the previous year.
Secondly, during the elections of India
to the various United Nations bodies,
China did not oppose us during the
last one year as it used to do in the
past gnd thirdly, in March 1973 we
find that after a lapse of 18 months
China has sent in March 1973 a new
Counsellor to her Embassy in India to
work as Charge d'affairs.

I want to stress this point that in a
recent book, K. P. S. Menon gave an
analysis of the policy of India towards
China and brought out a few lapses on
our part as well. It is very easy to say
this and that after a certain course of
years have passed, but, I would like
to suggest that since we are fond of
bringing about Asian unity, it would
be difficult for us in India to have
any meaningful Asian unity without
coming to some sort of a dialogue
with China. I am of the view that we
should not be humble and we should
not be in a mood to cringe for favours,
but, at the same time, we should
follow a realistic course. After all.
the policy of international affairs isa
policy based on the objective assess-
ment of the situation and when we
find that China is friendly towards
Sri Lanka, China is friendly towards
Nepal, China 1is friendly towards
Burma and se on and so forth, I could
not gee any harm it we are alsp in a
mood to co-operate with that country.

The growing interest that China and
Japan have taken in India is a proof
that there is some sort of an Aslan
unity developing on the scene. Why
should we for all times be west-arient.
ed? 1 cannot follow this dictum that
for everything and for each thing we
must look to the west. If Soviet
Russia is against China, we must also
be against China. If there {s another
country against China, we must als®
be against China. Our external policy
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must be based on objective situations
and on the objective assessment of the
whole situation. In thig connection !
would like to hail the formation of a
Japanese group of Parliamentarians
led by a senior Japanese political
leader, Mr, Ohira, for cordial relation-
ship with India and for the study of
Indian situation. I wish that there is
a similar group here which studies the
Asian problems in the Asian context.
It is no use decrying an Asian power
for its policies towards the west. They
may have their own reasons. I would
like to put forward this plea that our
Ministry of External Affairs comes
forward with a new kind of policy for
making Asia a distinct entity in its
thinking on foreign relations.

DR. H. P. SHARMA (Alwar): If one
were asked to Identify the major pro-
blems which would be engaging the
attention of the Ministry of External
Affairs for the next year or even after
that, there would be three major pro-
blems. They are: (1) Normalisation
of relations and solution of Indo-Pak
problems. (2) Normalisation of rela-
tiong with China. (3) Normalisation of
relations with the U.S.A. Although all
the three problems are different in
background and complexity, there 1o
one common denominator to all these
problems. They cannot be dealt with
in isolation. They have to be dealt
with only after understanding the very
major changes that have taken place
in the international scene in the past
year-and-a-half. Only in the validity
of . this assessment can we find
out a correct solution to these pro-
blems. This is my first submission.

Even our Foreign Minister in the
Rajya Sabha acknowledged the neces-
sity of going over the assessment of
these problems. I would like to quote
here from President Nixon; he started
this process and formulated this
change in these words. I quote.

“Qur interests must shape our
commitments rather than the other
way round.”

Thig ig the major change, that is, that
now great powers would be governed
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by their national interests rather than

any theoretical loyalty to abstractions
of ideology.

Then, Sir, I would like to quote
George Keenan. He was the first man
who heralded the beginning of Cold
War. His assessment is this. I quote.

“World revolution has simply
faded out of picture as a concrete
aim of Soviet foreign policy.”

I am quoting these things because
any solution of our problem with
China or USA must take into account
these very major changes which have
come about in the world affairs.

There is the question of China
which has resolved its dispute with the
USA. For the better part of two
decadeg they could see USA in no
other position but as the incarnation
of imperialism and everything that
was devilish in the world. But now
even they have resolved their pro-
blems. Not only have they resolved
them but now they are clearly of the
opinion that the US military presence
should continue in South East Asia.
I am just pointing out what major
changes have taken place in world
affairs. There hag been a resumption
of relations between China and Japan.
China has been crilicising Japan all
along as a militarist country but now
China approves of Japan having a five-
year Plan, which should be spending
nothing less than' 18 billion dollars in
the next 5 years. China has agaim
stateg. that NATO is necessary, not
only necessary but US presence s
necessary and unless we take -cognis-
ance of these major facts we cannot
come to any meaningful assessment or
solution of our disputes.

There -are always two kinds of dis-
putes. One kind of disputes is where
our real vital interests are involved
for which the country will fight, lixe
the position of China when China said
that it will fight if the U.S. forces
should advance towards the Yalu river
in North Korea. It did fight. Then
there was the Soviet move for the
introduction of nuclear arms in Cuba
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when President Kennedy made it clear
to Khrushchev that US would rather
fight than leave this move unchalleng-
ed. Then there are vital interests
which are pressed with seemingly
equal fervour but which are clearly
negotiable and must be differentiated.

I am now coming to our relations
with China. This ig the major pro-
blem with us. One of my colleagues
has analysed this problem before me
We have always shown our utmost
willingness to come to an honourable
settlement with China. The Foreign
Minister said in Rajya Sabha: “We
are willing and ready to hold bilateral
discussions with Ching on the pro-
blems that bedevil our mutual rela-
tions. We cap assure China that we
have no desire or intention to inter-
fere in her internal affairs. We re-
gard Tibet as part of China." Again
the Foreign Minister gave an assur-
ance in this House “We are more
than willing to be friends with
China.” Our Prime Minister has said
s0 many times and I quote her words
from an interview:

“I would not say we fee] threaten-
ed by China but one can never be
quite sure what they are going to
do. They say that the Soviet Unlon
and India together are attempting
to encircle China. Thig is utter
nonsense.”

“Then there is the matter of Tibet.
We are said sometimes to be encourag-
ing revolt but we have neither the
capacity nor the resources to do 80.
We have always recognised China's
sovereignty there.” The Foreign
Minister and the Prime Minister have
repeatedly ang categorically made it
clear that all these are trumped up
charges that China has been making.
We are absolutely not interested either
in Tibet and they need have no fear
about any collusion by this country in
their alleged encirclement by Russia.

Now, what hag been the Chinese
position? We do not khow what is
really at the back of the Chinese mind.
All that we know is either from visi-
tors, who have visited Peking, or from
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newspaper reports. Sir Alec Dauglas
Hume -ame back with the impression
that unless the POW issue is resolved
there cannot be any normalisation of
Sino-Indian relations. There was an
Italian delegation which went there.
To that also the Chinese Foreign
Minister assured that Peking was not
intransigent towards New Delhi. There
is a joint editorial of Oct. 1, 1972 by
Peking's official journals—People's
Daily, the Red Flag and the Liberation
Army Daily—and I will like to quote
from that:

“Bven if a country previously
adopted a policy hostile to China but
indicated its readinesg to change Its
policv we will hold talks with it
for improvement of relations.”
This formulationn of Peking's policy
is one which can be takep to be as
close an official communication of
Chinese willingness to normalise rela-
tions with us ag any,

China has been using the United
Nations forum for abusing us. But I
think we ghould not be over-sensitive
to all this and we should try to find
out what {s really at the back of their
mind. What appears to me to be
pertinent is that today China is
obsessed with encirclement by UBSR.-
Anything directly or indirectly ¢On-
nected with that throws them off bal-
ance from objective thinking.

It has been mentioned that it is the
Indo-Soviet Treaty which has been at
the root of bag relations between
India and China, It is said that if we
can assure our Chinese friends that
this Treaty or especially clause 9 of
this Treaty is not directed against
them, our relations with China can be
normalised though Premler
does not leave hig visitors in doubt
that thig clause 9 is directed againat
them. He has continuously said it is
direetly aimed at Chinag even though
we have assured China in every way
that that is not our intention.

15.00 hrs

There is a line of thinking which
has beep advanced by many people—
1 just mention the name of Shri Piloo
Mody—that if we can somehow ab-
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rogate Indo-Soviet Treaty then things
will automatically work themselves
out. Even it you do it as a theoreti-
cal exercise it simply cannot be done
in today’s context. Why it cannot be
done? It cannot normalise our rela-
tions with China because our relations
with China mean the settlement of
the major dispute that we have had
regarding the occupation of our
Aksaichin region. That dispute ought
to be resolved first. Can China in
any way give up Aksai Chin as long
as the state of confrontation with the
U.S.S.R. continues? I am just saying,
even if you gilve up Soviet Treaty,
even if you do that, it gimply cannot
solve all our problems. My submis-
sion to you is that this short-cut which
we are thinking does not lead us any-
where. We ought to have a clear
understanding of our interests and I
would like to sound a ward of warn-
ing to the Ministry of External
Affajrs, who must be examining It
from every angle, that there cannot
be a major breakthrough in our rela-
tiong with China at the present time.
Whatever be the number of state-
ments we issue, whatever else we do,
s0 long as the problem of Aksal Chin
remaing we simply cannot normalise
our relations with China. And, In
that context, I would say that we can
only go in for limited normalisation
of relations. Even that will not be
easy.

If only China should see its error in
introducing arms to Pakistan, their
giving of assistance to some misguided
rebels in this country, would be a step
in the right direction. I would only
say that there can be no major break-
through with Chiha, whatever we may
do. But this does not mean that we
should follow a sterile or mnegative
policy. We should keep on our efforts
and try our best for the normalise-
tion of relations with China.

SHR] B. V. NAIK (Kanara): Mr.
Deputy Speaker, Sir First, there is
the question of Indian nationals
abroad. We have about six millions
persons of Indian origin in foreign
countries both in Africa, Asia and
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other continents. The Report of the
External Affairs Ministry does not
make any mention about these na-
tionads who are abroad. Most of
them look forward to India as the
place of their last refuge and, I think,
as a country of their origin we owe a
sort of a duty to them and, I think,
it would be appreciated, if you are
able to say something about thege
Indians.

I feel that the world of 1973 is not
like the world before. We have to
see particularly United States as one
of the major industrial powers in the
world with about 50 per cent of the
material production.

It has wundergone considerable
amount of change and this change
has been brought about, I think, prin-
cipally by three shocks: firstly, the
material shock; the competition from
Japan on the materialistic plane; se-
condly, the moral shock and that has
come from China, when they saw
that during the course of the last 20
years, an ideology which they thought
would not thrive in the continent,
has been successful; and, thirdly, the
most apparent military shock has
been provided by Viet Nam.

In this context, Sir, I think that the
continued presence of the WUnited
States as a military power in the
Asian Continent has limited pros-
pects. It was Viet Nam yesterday,
Cambodia today. But, I think within
the course of the next few years the
public pressure from the people of
the United States as well as the hard
realities of this post-shock period will
make the United States and its demo-
cratic Government understand that it
is mo use to continue in the Asian
continent and jnevitably the United
States would like to withdraw.

In these circumstances, if we have
to project our foreign policy in the
next flve or ten years, we have to
give, if possible, in this vacuum to be
created, a second look at particular-
ly what is called as the Brezhnev doc-
trine of the Russians who have advo-
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cated a collective Asian security in
this continent. Though it may not be
aimed at the Chinese, I think collec-
tive security even in the words of
the friend of Shri Piloo Mody, name-
ly Mr. Robert Mc-Namara has come
to be accepted as a wanted and essen-
tial factor of the military defence of
the small, medium and big nations of
the world. In these circumstances, in
the light of the Indo-Soviet Treaty,
I would like that the External Affairs
Ministry should be able to study
afresh and make up its mind on this
concept of collective Asian security,

as put forth by Brezhnev.

This does not mean that our foreign
policy has invarlably to toe, this or
that ideology. The fact that we shall
be getting closer on defence matters
with Russia need not put us neces-
sarily in the communist camp, nor
need our commitment to the demo-
cratic ideals of our society put us in
the American camp, The foreign
policy is divorced from all this. We
should do what we think is good
for our people and our country and
our Government. Therefore, a more
dynamic interpretation of our con-
cept or theory of non-alignment is
necessary.

I think Americans are excellent
engineers, excellent managers, and
there should be no hestitation and no
mental inhibition on our part in tak-
ing the technological advantages of
the advanced Western societies of the
United States and her technological
advancement.

In this context, 1 would also say
that our concept of gelf-reliance
should not be in respect of the inter-
mediate stages, but in respect of the
end-products like food, fartilisers,
oil, cement and a myriad other things
which we need for having self suffi-
ciency.

In cdnclusion, I would say that dis-
armament which wag advocated so
strongly has yielded tremendous re-
sults in countries like Japan and
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Germany. It was during this period
when they were spending nothing at
all on armaments, that they have re-
gistered about 12 to 15 per cent rise
in national income or national growth.
Similarly, with the American assis-
tance to Iran, there has been about
12 to 14 per cent rise in their nation-
al economic growth.

In these circumstances, ultimately
advocating that the world of wisdom,
peace and progress of humanity lies
in disarmament, I support the De-

mands of the External Affairs
Ministry.
MR. DEPUTY-SPEAKER. Now,

the hon. Minister.

SHRI PILOO MODY (Godhra):
They must be clapping on the Sup-
reme Court judgment.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Mr. Deputy-Speaker Sir, this has been
a comprehensive debate in whicn
senior and important Leaders of Op-
position parties have participated, and
there have been speeches from the Con-
gress benches also. and if I may say
so, on the whole, the debate has been
very useful, and I have greatly bene-
fited by the views that have been
expressed by hon. Members. My task
has been greatly lightened by the in-
tervention of my colleague, Shri
Surendra Pal Singh, Minister of State,
who has touched upon certain aspects
about which questions had been rais-
ed by hon. members from this side
as well as from the Opposition ben-
ches, and has replied to them.

There have been several outstand-
ing speeches from the Congress ben-
ches. Many of the points raised by
Opposition leaders and Opposition
members have been replied to by the
members of the Congress party on
this side (Interruptions). Even the
points raised by Shri Piloo Mody were
not ignored and several hon. mem-
bers on this side have given replies
to them....
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SHRI VASANT SATHE (Akola):
....to  which ho doe; not want to
listen bazavs2 he has plugged his ears
with cotton wool. This is not a new
habit. Previously he used to hold his
fingers against his ears.

SHRI SWARAN SINGH: Even if
his ears are open, the thing will not
reach his mind.

SHRI PILOO MODY: It is the
only substitute I have for a turban.

SHRI SWARAN SINGH: A very
poor substitute for that, because tur-
baned people always keep their ears
open.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): But their minds shut!

SHRI SWARAN SINGH: The
speeches could be broadly divided
into two or three categories. The
principal party or group in Opposi-
tion, the CPI (Marxist) put across
their view point through Shri Saroj
Mukherjee, This was effectively re-
plied to by my young colleague, Shri
Goswami. Then Prof. Hiren
_Mukherjee spoke. I will touch upon
certain points that he raised. But
after that our senior member, Dr.
Henry Austin, gave a ver benefitting
reply. Then Shri Viswanathap the
young, knowledgeable and fluent
speaker from the DMK, who was very
liberal in the use of his adjectives,
spoke. I must say that he had made
a good use of the dictionary because
every bad adjective that he could
think of was used against our policy.

But with all the effort I could muster -

to understand him, I wag unable to
follow the content of the adjectives
he used because in most of the opera-
tive parts his opinion was in favour
of the decision taken by Government.
For instance, he was in full-support
of the joint India-Bangladesh decla-
ration on the question of the prisoners
of war and the repatriation of Ban-
galis and Pakistanis. I will touch
upon certain points that he raised,
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but our friend, Shri Sant Bux Singh,
replied to almost all the points that
were raised by Shri Viswanathan.

Then the Jan Sangh leader, Shri
Atal Bihari Vajpayee, raised some
points, I will mention them, though

some of them have already been re-
plied to. There have been very effec-
tive speeches on our side by Shri
Stephen, Shrimati Maya Ray, Shri
Vasant Sathe; today Shri Hari
Kishore Singh also made a very fine
speech. Shri B. R. Bhagat has re-
plied to many of the points raised by
Shri Vajpayee and also by Shri Piloo
Mody, particularly when Shri Piloo
Mody tried to criticise the Indo-
Soviet Treaty of Peace, Friendship
and Co-operation and also the general
relationship to have with the USSR,
very friendly relation: very purpose-
ful relation.

SHRI PILOO MODY: How did
you reply to me, Beli Ram?

SHRI SWARAN SINGH: At that
time you were either not present or
you had plugged your cotton quite
firmly.

Now, there have been several
speeches which have just been heard
by the hon. Members.

—

SHRI PILOO MODY: Now that
everything is replied, he can sit down.

SHRI SWARAN SINGH: I have
strong temptation to do that, but un-
fortunately for Mr. Piloo Mody, what
I say is not meant here only for our
House: there is a much bigger
audience the world over, and there
are certain aspects of our relations
with our neighbours and our reac-
tions to the Pakistan response to the
joint Indo-Bangladesh  proposals.
These are matters about which I am
sure the House would like to hear
some comments from me.

First of all, I would like to say a
few words about our relations with
our neighbours, The most important
country that naturally comes to one'’s
mind in this respect is Bangladesh.
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Our relations of closest friendship and
understanding with the people and
the government of Bangladesh con-
tinue to be consolidated and streng-
thened. Our friendship is based not
only on sentiments of common his-
tory and culture but also on a com-
mon dedication to shared jdeals of
democracy, socialism and secularism.
It is a remarkable feat that Bangla-
desh should have adopted a constitu-
tion and held its first general elec-
tions in peace and freedom within 15
months of its liberation.  Sheikh
Mujibur Rahman and the Awami
League have been returned to power
in Bangladesh with a massive majo-
rity. This represents an unmistak-
able tribute to Sheikh Mujibur
Rahman and the places he occupies
in the hearts of his people. It is
also an indication of the faith of the
people and the leaders of Bangladesh
in the ideals which are enshrined in
the Bangladesh constitution. I am
sure the House will join me in wish-
ing the government and the people of
Bangladesh every success in the
tasks that they have set for them-
selves.

The political achievements of Ban-
gladesh have been matched by the
economic rehabilitation of the coun-
try. There has been a marked reco-
very in the production of tea, jute,
steel, fertilisers and cement, All this
is especlally praiseworthy for a coun-
try which so recently went through
so harrowing a struggle and devasta-
tion. The overall picture of Bangla-
desh today is of a stable and confident
country well set on the path to fur-
ther progress. We share Bangladesh’s
pride in 1ts achievements,

The House is aware of the econo-
mic co-operation we have undertaken
with Bangladesh which is the biggest
endeavour of its kind that we have
taken up with any country. Our co-
operation with Bangladesh spreads
into many spheres of activity and we
shall contlnue to develop this co-
operation in the years to come.
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The ground has been well laid and
institutions firmly established for
further co-operation in such funda-
mental flelds as flood control, river
waters and power development. We
anticipate that the year ahead will
see further economic collaboration on
the basis of equality and mutual
benefit.

Direct co-operation between India
and Bangladesh is paralleled in the
field of international relations by
closest consulation and co-ordinated
efforts. One effect of that was the
joint Indo-Bangladesh declaration on
the prisoners of war and the repatria-
tion of Banglees and Pakistanis.

We welcome the fact that Afghan-
istan and, most recently, Lebanon
have accorded recognition to Bangla-
desh. We shall actively support
Bangladesh’'s admission to the non-
aligned conference and to the United
Nations Organisation. the large majo-
rity of whose members have already
recognised the State of Bangladesh.
We are also happy to note that Ban-
gladesh has been admitted as a mem-
ber of the ECAFE and attended the
annual conference in Tokyo which
concluded only the other day.

Our relations with our other close
neighbours also are excellent. As the
House is no doubt aware, I paid a
short visit to Burma earlier this
month, and I had long discussions
with their Foreign Minister and other
Ministers. I had also the honour of
meeting U Ne win, Chairman of the
Revolutionary Council and Prime

‘Minister of the Union of Burma.

Our exchange of views took place
in an extremely friendly atmosphere
of complete understanding. We have
no problems beween our two ecoun-
tries; in our discussions we found
several flelds in which there are good
prospects of economiec, cultural and
technical collaboration. We intend at
high level to explore these further in
the course of the year and we hope
to arrive at concrete projects for co-
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operation. We share very similar
views on the major problems affect-
ing peace in our area; on non-align-
ment, the tranquility of the Indian
Ocean void of rivalry and tension,
and both our countries are anxious
for good and healthy relations with
all our mneighbours. I found full
understanding in Burma of the steps
we are taking for normalizing the
situation in the Indian sub-continent.

Several hon. Members from the
Opposition benches and also from this
side made reference to our relations
with our close neighbour, Sri Lanka.

Our Prime Minister will be going
to Sri Lanka in a few days' time at
the invitation of Sri Lanka Prime
Minister. Such high-level exchanges
reflect our common thinking on many
issues of world importance and our
close bilateral cooperation.

I should like here to pay homage
to the memory of one of the great
sons of Sri Lanka, Dudley Senana-
vake, who died last week and whose
contribution to Sri Lanka and to Indo-
Sri Lanka friendship is well known.

We have a sizable economic ex-
change with Sri Lanka. During the
past year there was a meeting of the
Indo-Sri Lanka Joint Commission
which has revealed further scope for
industrial and technical collaboration
which we hope to develop. On the
international field, we have an iden-
tity of views on m-av problems of
peace and security in our part of the
world in which Sri Lanka's distin-

guished Prime Minister has played a.

leading role.

The House is no doubt aware that
it was at the initiative of Sri Lanka
that the question of keeping Indian
Ocean as an area free from big power
rivalry and as a zone of ‘peace was
taken up in the United Nations and
also in the non-aligned Conference.
We continue to lend our strong sup-
port to this initiative taken by Sri
Lanka.
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Afghanistan is also our near neigh-
our. I am happy to say that our tra-
ditional friendship with Afghanistan
based on mutual interests, identity of
political views and strong economic
ties, continues to be further streng-
thened. We have developed a sizable
economic exchange; our trade has
risen in the past year by several
crores of rupees and I am confident
that in the future our cooperation will
grow even more rapidly in all
spheres,

Another important neighbour of
ours is Bhutan and we are very
happy that we were able to sponsor
membership of Bhutan in the United
Nations. Bhutan is making very rapid
progress, both internally as well as
externally.

India's relations with Bhutan have
been very cordial and friendly. The
late King Jigme Dorji Wangchuk was
instrumental in forging very close
ties with India. His open and forth-
right support to the cause of Bangla-
desh and his recognition of Bangla-
desh within hours of India having
done so was greatly appreciated in
India.

I should like to say that this was
entirely at the initiative of his late
Majesty; we did not approach him
at all in this connection. His un-
timely demise on 21st July 1972 was
very widely and deeply mourned in
India.

The new King, Jigme Singye
Wangchuk, who succeeded on 24th
July, 1972, is following the policy of
his father in forging close ties bet-
ween India and Bhutan. He has also
stated very categorically that ne-
change was contemplated in the Indo-
Bhutan Treaty of 1949, to which both
India and Bhutan attach great impor-
tance.

Ever since Bhutan's entry into the
U.N. in September 1871 we both have
been working in very close concert
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at the U.N. and other international
agencies to which Bhutan has been
admitted.

It is our aim to strengthen our fri-
endship and cooperation with Bhutan
in all fields. Bhutan has made note-
worthy progress under the first two
Five Year Plans of Bhutan. With the
help of India's Planning Commission,
Bhutan initiated her Third Plan
mn April last - year with an out-
lay of Rs. 35 crores. Qut of this
amount, India has agreed to provide
Rs. 33 crores. Indian aid has re-
sulted in the economic development
of Bhutan in several vital sectors
such as agriculture, industry, power
generation, education, road construc-
tion, transport and communication.
The Bhutan Government have wel-
comed the valuable assistance ren-
dered by the Planning Commission in
framing their five year plans and
have accepted Planning Commission’s
suggestion for annual reviews by the
Commission of the progress of their
plans.

I would, at this stage, while men-
tioning about our neighbours, like to
say a few words about the present
situation in Sikkim about which se-
veral hon. Members from the Oppo-
sition Benches including the hon.
Member of the C.PIL (M) made a
reference. There were several other
references also made in that
connection.

I would like to take this opport-
unity of mentioning the present situa-
tion in Sikkim. After the general
elections in Sikkim recently, the ten-
sion had aggravated as there were
charges of malpractices, corruption
and rigging up of elections on the
part of Sikkim authorities.

While popular demonstrations were
taking place. the arrest of the Pre-
sident of the Sikkim Janata Congress.
‘Shri K. C. Pradhan, by the Sikkim
Durbar led to strong resentment and
there was a mass upsurge against
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the Sikkim rule. Police excesses re-
sulting in large scale casualties fur-
ther aggravated the situation.

As the law and order broke down,
the Chogyal requested for our help
which we immediately extended.
This is one of our responsibilities in
our relations with Sikkim.

I might mention that in normal
circumstances also we are helping
Sikkim in its administration by lend-
ing the services of highly experienced
Administrator and other officials on
the request of the Chogyal and of the
Government of Sikkim.

The hon. Members probably know
that we are giving considerable
economic assistance to Sikkim. Thus
is approximately Rs. 5 crores per year
which is very significant considering
that Sikkim has a population of only
2} lakhs. The present position is
that the law and order situation has
returned to normal and the Sikkimese
officials and police have resumed their
responsibilities.

Of course we have also lent them
support and in the initial stages,
army had to be called out to stabilise
the situation. The popular leaders
are also actively cooperating with the
Indian administrator in the restora-
tion of law and order and for restor-
ing the normalcy. We hope that as
a result of the discussions between
all the parties concerned and in a
spirit of reconciliation, necessary con-
stitutional and administrative reforms
wil] be brought about which will en-
sure peace, communal harmony, good
administration and democratic set up
in Sikkim. We hope that this pro-
cess, about which the Chogyal him-
self made an announcement, wil] be
initiated before long and an effort
will be made through our good offi-
ces to bring about a real reconcilia-
tion amongst the people of Sikkim
and every effort will be made so that
the legitimate aspirations of the peo-
ple are realised. -
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SHRI INDRAJIT GUPTA (Ali-
pore): Who will judge that the legi-
timate aspiration is realised?

SHRI SWARAN SINGH: The
people themselves will judge. Our
role will be to bring about that re-
conciliation and we would be, by
lending our good officers, able to
restore law and order and also nor-
malcy. We hope that by this pro-
cess among the various elements in
Sikkim and the Chogyal also—he is
also an important part of the institu-
tions of Sikkim—there will be genuine
reconciliation and the aspirations of
1he people would be realised. I will
not advise our going into greater de-
tails because this is a matter in which
we should respect the wishes of the
people of Sikkim primarily.

‘While talking of neighbours, natu-
rally the House expects me to give
our reactions to the present situation
in relation to Pakistan, which is our
other neighbour. I would like to say
that after the conclusion of Simla
Agreement, we have to recognise the
fact that one important provision of
the Simla Agreement has been comn-
pletely implemented. This was not un
€asy provision. This related to an
agreement about the delineation of
the line of control in Jammu and
Kashmir. The House is aware of the
difficult terrain in the Jammu and
Kashmir area. Soon after the cessa-
tion of hostilities and the establish-
ment of cease-fire, for the two sides
to get together and agree upon the
line of control meant protracted nego-
tiations and discussions. But it is a
happy thought for me to recall that
this agreement was arrived at and
1his is actually new signed on mosaic
maps ap initialled by the military
commanders and these maps have been
approveg by the two Governments.
That cleared the way for troop with
drawals, and the troops were with-
drawn. ‘The areas vacated thereby
have now been occupied by the civili-
ans who were displaced at the time
of the conflict. This was an import-
ant aspect of the Simla Agreement
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and we are happy that this part has
been' completely implemented,

As the House is no doubt aware,
thereafter unfortunately President
Bhutto and the Government of Pakis-
tan adopted a somewhat negative
attitude. On our soundings that we
should start now discussing the other
agreements arrived at and incorpora-
ted in the Simla Agreement, we got
the reply and it was also publicly
etated that Pakistan attached the first
priority to the question of prisoners
of war and that the other normalisa-
tion measures like restoration of dip-
lomatic relations, restoration of over-
flights and communications and seve-
ral other matters mentioned in the
Simla Agreement could not be dis-
cussed. Therefore, no progress could
be made. President Bhutto took ano-
ther very queer attitude. President
Bhutto said, on the important ques-
tion of recognition and on taking
steps for normalisation of realations
with Bangladesh, that he would like
to await the outcome of the elements
in Bangladesh.

This was an attitude for which
there was ng justification whatsoever.
So far as international affairs go, I
have not heard any example, or any
incident or precedent, where a third
party may say that they are rot pre-
pared to deal with another country
because electionsg are going to take
place in that country. That was an
attitude which was absolutely un-
warranted.  Still we persevered, we
did not give up hope. The elections
in Bangladesh were held. I have al-
ready made a mention of that. But

_in this connection, I have to mention

that again. The Bangladesh leaders
naturally got pre-occupied with their
first genera] elections according to
their new Constitution. At the ear-
liest possible moment after the elec-
tions, India and Bangladesh got toge-
ther and evolved a joint declaration.
I need not say much on this docu-
ment because this declaration, I
think, is a proposal which has receiv-
ed almost universal support in the
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country and without any dissent in
any part of the world. There is no
doubt there was one voice of dissen-
sion raised on the floor of the House
by the leader of the Jan Sangh party,
and he used expressions without
realising the import of those expres-
sions,

Here is a joint declaration evolved
by consultation between two indepen-
dent governments, India and Bangla-
desh, and we made an offer io try
and solve an essentially humanitarian
problem. We deliberately took a
decision to keep the political issues
apart. That does not mean that our
stand on the political issues is given
up. In fact we do strongly continue
to hold the view that continued non-
recognition of Bangladesh by Pakistan
is a negative factor in the situation of
the Indian sub-continent, This will
continue to be the major obstacle in
the way of normalisation of conditions
in the Indian sub-continent and this
will be an obstacle in the way of
establishment of durable peace. This
position continues to be good because
this is the only sound position that is
possible and feasible under these cir-
cumstances. Knowing that fully well,
both India and Bangladesh made the
proposal in order to solve the humani-
tarian problem. What is the response
of Pakistan to this?

I would like to take the House into
confidence about our present thinking
in this matter. As the hon. Members
are aware, during the past year Pakis-
tan has been carrying on world-wide
propaganda on the prisoners of war
with the set objective of obtaining a
unilateral settlement without fulfill-
ing its obligations towards Bangla-
desh. This has been their main pre-

occupation. India’s approach has
consistently been that Pakistan
should remove the obstacle in the

way of holding tripartite talks so
that Bangladesh can participate as a
sovereign country in the discussion
for resolving the various issues ema-
nating from the December 1971 con-
flict. Pakistan has not only refused
to take the necessary steps to recog-
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nise the realities in the sub-continent
but has also been using wholly nega-
tive tactics, which has been the prin-
cipal factor for the delay in the reso-
lution of the humanitarian problems.
Despite Pakistan's continued hosti-
lity and negative attitude, the Gov-
ernments of Bangladesh and India,
guided by their desire tp find an im-
mediate solution to the humanitarian
problems resulting from the Decem-
ber 1971 conflict, issued the Joint De-
claration of April 17, 1973. This De-
claration suggested a fair and practi-
cal solution of the humanitarian pro-
blems, by separating them from the
political issues. The Declaration
visualises simultaneous repatariation
of the Pakistani prisoners of war and
civilian internees, the Bangalees forci-
bly detained in Pakistan and the
Pakistan nationals in Bangladesh who
have declared their allegiance to Pak-
istan and have asked for repatriation
to Pakistan.

The Joint Declaration provides clear
and concrete proof that the Govern-
ments of India and Bangladesh have
no intention of using the prisoners of
war for extracting any kind of politi-
ca] concessions from Pakistan. The
world at large has welcomed the cons-
tructive nature of the Joint Declara-
tion and has acknowledged the fact
that, by this gesture, Bangladesh and
India have demonstrated their desire
to find an immediate solution for the
humanitarian issues. They have fur-
ther commented that the ball is clear-
1y in Pakistan’s court and it would be
unwise on the part of Pakistan to try
to introduce political elements or
quibble on its terms.

However, it is a matter of regret
and disappointment that the state-
ment issued by Pakistan on April 20
should not only attempt to reintro-
duce political considerations but also
set forth an extreme position calling
for the one-sided resolution of the
issueg affecting Pakistan. It is strange
logic to argue that while Pakistani
perisoners of war and civilian inter-
neeg in India should be returned
forthwith, Paklstan is not prepared
to fulfil its obligations towards those
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of its nationals in Bangladesh who
have openly declared their allegiance
to Pakistan and have asked for re-
patriation. It needs to be reiterated
here that the attitude of Government
of Bangladesh towards these people
has been most humane and construc-
tive. It was primarily due to the
vision and magnanimity shown by the
Prime Minister of Bangladesh and
his Government that out of a total of
about 6,00,000 non-Bengalees, a majo-
rity has decided to stay on in Bangla-
desh. That is a matter which is con-
veniently forgotten in this context.
Only an estimated 250,000 have
declared their allegiance to Pakistan
and are desirous of repatriation. I
would like-to add that Bangladesh
Government undertook elaborate ar-
rangements to ascertain their allegi-
ance and their desires in the matter
of repatriation and these people have
made their statements solemnly before
magistrates declaring that they are
Pakistani nationals and that they are
desiroug of going to Pakistan. [t is not
a case inp which all the non-Banglees
are to be sent across but only those
who have expressed their desire im
more or less a formal manner before
the magistrates. All that Bangladesh
has done is to make it possible for the
return to Pakistan of pergong in
Bangladesh who avowedly owe allegi-
ance to Pakistan and not to Bangla-
desh. Their number is only about
one-third of the mnon-Banglees in
Bangladesh. Thus, there is no ques-
tion of Pakigtan being asked to take
a so-called ‘ethnic, linguistic or poli-
tical minority’ as such, as alleged by
Pakistan; it is only a question of
Pakistan taking back those who regard
Pakistan as their country. As for the
rest of the non-Bangalees, Bangladesh
has made it perfectly clear that those
owing allegiance to Bangladesh will
be enabled to remain in that country
as equal citizens. There is no arbi-
trary expulsion, no option taken under
duress, as alleged by Pakistan. In
the face of these facts the expression
of distress and concern, in the Pakis-
tan Government’s statement about the
fate of these people, is, to say the
least. totally misplaced.
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The Pakistan Government's own
record of dealing with nearly 4,00,000
Bengalees who have been forcibly
detained in Pakistan, stands out in
marked contrast. The civil servants
amongst them numbering 16000 were
summarily dismissed in July last year.
The military personnel of Bangladesh
origin numbering nearly 28,000 have
been detained in camps. Those Ban-
galees who have been caught while
trying to escape from Pakistan after
selling all their belongings are being
jailed. Are these persons to be treat-
ed on the same footing as the 195
Pakistani prisoners of war charged
with criminal offences by the Bangla-
desh Government? It is to be noted
that in the latter case there has been
an extremely careful shifting of evid-
ence by the Bangladesh Government
whi¢h has revealed their involvement
in heinous crimes against innocent
civilians, including women and children,

The Bangladesh Government has it-
self declared that the trials will be
held .in accordance with universally
recognised juridical norms. Eminent
international jurists, according to the
Bangladesh Government's statement,
will be invited to observe the trials
and the accused will be afforded all
facilities to arrange for their defence
and to engage counsel of their choice,
including foreign counsel. There can-
not be a more fair treatment of these
persons. Even on this subject, the
international community will not fail
to notice that. whereas at one time
Pakistan's spokesmen had been sug-
gesting that they would be quite re-
conciled to the trial of about a thou-
sand or more prisoners of war by
Bangladesh provided the rest of the
prisoners of war were released, now
Pakistan is making it a condition that
even the 195 persons against whom
there is a clear-cut evidence of in-
volvement in crimes should not be
tried by the Bangladesh Government

‘and, further, it is threatened that if

the Bangladesh Government goes
ahead with these trials, the Pakistan
Government will have to bring to trial
some Bangalees in Pakistan. It is a
very strange case Of, what should I
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say, judicial reprisals that, it Pakls-
tani prisoners of war are to be tried,
then, as a retaliatory measure, the
Bangalees who are held in Pakistan
will be tried. One has heard of many
retaliations. But this is perhaps a
new form of judicial reprisals.

The spokesman of the Government
of Bangladesh has rightly commented
on this and has stated that if such
trials of innocent Bengalis are held
in Pakistan, it would constitute a
crude attempt at blackmail and judi-
cial reprisals in violation of all canons
of international civilised conduct:
These are also our reactions with
regard to the statement made by
Pakistan.

Having said all that, how should we
deal with the situation? The most
important thing that has to be done
is that before finalising our joint and
common attitude, we have to consult
the Bangladesh Government. We
have already in}tlated that process
and we hope to evolve a joint and
common attitude that has to be adopt-
ed while dealing with this problem
and, I am sure, as a result of thege
consultations, a joint approach will be
possible, It is our intention to evolve
that joint approach,

I would also like to say that we do
not take a completely negative attitude
in this situation notwithstanding the
various unsatisfactory features in the
statement of the Pakistan Government.
1 cannot help expressing the hope that
the Pakistan Government will still
review their position and accept the
bagis principle of the joint Indo-
Bangladesh declaration, namely, that
all humanitarian issues emanating
from the 1971 conflict should be set-
tled together and that these issues
have to be separated from political
considerations. If this principle is
accepted, we are quite certain that
the way will be cleared for the im-
mediate repatration of the Pakistani
prisoners of war and civilian inter-
nees as well as the tranded Bangalee
nationals in Pakistan and Pakistanis
in Bangladesh.
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This is our approach. I would also
like to add that we have received a
formal communication from the Min-
ister of state for Foreign Affairs of
Pakistan. We will, after consulta-
tions with the Government of Bangla-
desh, as already indicated by me, be
able to send a reply to that communica-
:;om in the light of our joint consulta-

n.

I would like to say on the end that
if the basic concepts of the Simla
Agreement about which the Pakistan
statement has again reiterated their
desire to adhere to in letter and
spirit, are actually translated into ac-
tion and the problem is tackled in the
humanitarian  spirit, the spirit in
which we had made this offer jointly—
the joint offer by India and Bangla-
desh—, I am sure that this problem
which involves several lakhs of peo-
ple, of Bangalees, Pakistanis and pri-
soners-of-war and civilian internees,
can be tackled; the only way to re-
solve this problem is to take a huma-
nitarian view of the type that we
have indicated in our joint declara-
tion.. ...

SHRI SHYAMNANDAN MISHRA:
In view of what you have stated, we
fail to understand how Pakistan has
declared that deadlock with India has
been broken.

SHRI SWARAN SINGH: I wish I
could answer for Pakistan. But what
I mean to say is that one does get an
impression that they appear to be
blowing hot and cold at the same
breath, but it is pot unusual and it
will be our effort to shift this matter
and try to find out if there is really a
meeting point; our endeavour will be
to find a meeting point.

Another close neighbour of ours,
Nepal, was mentioned. I would not
like to take much time of the House
on this. I would like to say that our
relations with Nepal are very close,
very friendly. Our contribution to
their economic development is the
largest as compared to any other
country. Our contribution is of the
order of Rs. 10 crores per annum.
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So far, our aid to Nepal comes to
Rs. 100 crores. Our aid covers such
vital areas as road construction, air-
port constuctior, major hydel and
irrigation projects, water supply
schemes including one in the city of
Kathmundu, aid to the only univer-
sity in Nepal, namely, the Tribhuvan
University, horticultural schemes,
forest research institutes, geological
surveys, establishment of industrial
estates, etc, It has been a very pur-
posefu] cooperation in the economic
fielg with Nepal. Of the amount of
aid Air India gives to foreign coun-
tries, Nepal is the largest 'recipient.

On trade and transit, I think, a
point was missed by the hon. Member
who raised this point that, probably,
there were some Nepalese traders
concerned. They are not, in the first
instance, Nepalese traders. It is true
that there were some Indian traders
who were trying to import goods into
India, trying to smuggle across to our
territory. All these were banhed
goods and so, they were making un-
ccnscionable profits, That was the
essential point about which the Indian
and Nepal Governments were un-
happy, and both the Governments
came to an agreement about that,
because smuggling is a matter of
mutual concern, both to India and the
Nepal, Nepal itself has been interest-
ed in channelising trade through
legitimate hands and has viewed with
concern any smuggling activity acrosg
the Indo-Nepalese border.

For instance, they have nationalised
their jute exports, just a few weeks
ago. This is indicative of their deep
concern in this matter so that this
smuggling may be stopped and I do
not think that the point mentioned by
him was ever their concern. May be
that some traders might have appro-
acheq the hon. Member to raise his
voice on their behalf, but, certainly,
it does not come in the way of the
continuance of close and friendly
relations between our two countries,
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India and Nepal. We have excellent
relations with Nepal., It is an open
border. No travel document is re-
quired to travel across the Indo-
Nepalese border. The supply of
goods across the border also is com-
pletely free. This is one of the rela-
tionships which is the envy of many
other neighbouring countrieg in the
whole world and we are deliberately
pursuing this policy so that there
should be mutual friendship, mutual
help and this should strengthen our
relations with Nepal and we intend to
continue these relations,

Other important matters were also
referred to and, with your permission,
I would like to make a brief mention
of some of these matters. Mention
was made of our relations with the
United States. Now, this is a subject
on which ong can say a great deal and
some hon, Members have spoken with
a great deal of feeling and emotion
on this subject. We ourselves in the
House discussed this question some
time back particularly in relation to
the decision of the Government of the
Uniteq States of America to supply
arms to Pakistan. We expressed in
no uncertain terms our total opposi-
tion to that policy of the United
States. Our relations with the
United States which had been at a
very low ebb during the past two
years showed signs of improvement
towards the end of last year. ‘There
were expressions of desire from both
sides to normalise and strengthen
these relations. On November 30,
1972, I stated that we were prepared
to develop our relations with the
United States op the basis of equa-
lity, reciprocity, mutual interest and
in the light of the new realities ob-
taining in the sub-continent. There
had been similar expressions of a
desire for a better relation on the
part of the United States Govern-
ment. It has been the Government’'s
policy to develop friendly relations
with all countries including the Unit-
ed States of America.
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A principal obstacle in the Indo-US
relations has been the American
supply of arms to Pakistan. The Gov-
ernment of India had hoped that this
policy would come to an end and
thus pave the way for the establish-
ment of a durable peace in the sub-
continent. The United States Govern-
ment’s recent decision to lift the
embargo on the supply of arms to
Pakistan has caused us much
disappointment and concern. This con-
cern has been widely shared by Par-
liament and the public, We have con-
veyed our strong feelings to the United
States Government and it is our con-
viction that the supply of arms by
the United States to Pakistan will
seriously impede the normalisation of
Indo-Pak relations and jeopardise the
prospects of a durable peace in the
Indian sub-continent. It may also
pose a serious threat to India's secu-
rity.

During the recent visits of Mr. Ken-
neth Rush and Mr. Joseph Sisco 1
‘again took the opportunity of pointing
out to them the consequences of the
supply of US arms to Pakistan. I do
hope that the US Government will
take note of our serious concern and
help in the process of a detente and
reconciliation and preaceful co-opera-
tion in the sub-continent

16,00 hrs.

Several hon. Members spoke about
our relations with China. I  have
nothing very important to report in
this connection but still I would like
to take the opportunity to state our
position and our assessment.

Since I spoke in the House in De-
cember last year, there have been a
few stray but significant indications
of improved Chinese attitude.

While one cannot say that the basic
Chinese attitude has undergone any
significant change, one has to Tecog-
nise that at socia] and official functions

APRIL 24, 1973

Grants, 1873-74 264
the Chinese attitude now is more re-
laxed and congenial than in the past.
I am particularly referring to the nor-
mal attitude adopted by the Chinese
officials and diplomats all over the
world towards our representatives.

We also notice some lessening of the
propaganda against India and a slight-
ly more realistic attitude towards the
situation on the Indian sub-continent.

We are happy to note that the loud-
speaker propaganda on the Sikkim-
Tibet border has now ceased.

We have always hoped that things
will gradually change and there will
be greater normalcy of relations bct-
ween India and China. Given the
goodwill and sincerity on both sides,
I think this should not be difficult.

India and China are two big coun-
tries with a long common frontier.
They are close neighbours and 1t is in
their interest to have friendly rela-
tions with each other. It is our policy
to work for improvement of our rela-
tions with China.

Certain references were made
about our relations with the USSR
and 1 would like to take this oppor-
tunity of reiterating once again that
we attach the greatest importance to
our relations with the USSR. Our
relations are friendly and cordial and
close and there has been meaningful
and purposeful cooperation in the
political fleld and in the economic field
and we are highly satisfled with our
relationship with the USSR. It is un-
fortunate that some discordent notes
were uttered here without any justi-
fleation. I was particularly” amazed at
the attitude adopted by the leader of
the Swatantra party, Shri Piloo Mody.
I went through the record of his speech
when the Indo-Soviet Treaty was be-
ing discussed. And, I would leave it
to the hon. Members to compare the
speech that he delivered today with
the speech that he delivered at the
time when the Indo-Soviet Treaty was
being discussed on the floor of the
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House and the difference will be sur-
prising. My colleague rightly points
out that he was not the President of
the Swatantra Party at that time...

SHRI PILOO MODY: I would like
to draw the attention of the hon.
Minister that if it is still possible for
him he may read my speech of yes-
terday and also the speech which I
made at the time when the Indo-
Soviet Treaty was signed and he will
find no contradiction in them at all.

SHRI SWARAN SINGH: 1 would
only like to say that the first major
statement by any non-congress leader
in the country in support of the Indo-
‘Soviet Treaty was made by late Shri
Rajaji. In very clear terms he said
that this is a Treaty which is in the
mutual interest of both India and
USSR. He had also said this is very
much in the interest of India and in
the interest of USSR. Now, I am
sure that even my friend Shri Indra-
jit Gupta...

SHRI PILOO MODY: Nehru must
be turning in his grave after having
read the Indo-Soviet Treaty which the
‘hon. Minister has accepted.

SHRI SWARAN SINGH: For one
reason neither Rajaji nor Jawahar Lal
Nehru is in the grave. They were
cremated according to the Hindu rites.
But their ideas are with us and I
have quoted the ideas and a public
statement of his leader and I will be
gratefu] if at his leisure he can do
gome research work and then quote
any statement by any of our leaders
which might show that what we are

doing today is different from what was.

stated by those leaders.

1 would like to say a word about
the matter which was referred to by
Shri Vajpayee, that is, the fact tha
Mr. Dange addressed the meeting in
Moscow. He takes exception to this.
T thought that the institutions in India
where we permit various political
parties to have their say and to make
any statement, either inside the coun-
try or abroad, is something which all
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of us value. As a country it shows
that we value the right of freedom of
expression. And those ideas were the
ideas of one political party. There
was no question of ever equating a
non-official representative with the re-
presentatives of the government. In
that gathering both the representa-
tives of the government were invited
and also the leaders of political parties
of not only the communist party but
the leaders of several other politlical
parties from other countries were
also invited and naturally they parti-
cipated in the celebrations and made
their statements. To use that as a
handle to criticise USSR is nothing
else but a sign of lack of appreciation
of the true depth of relationship.

SHRI PILOO MODY: Not only that
he represented you also.

SHRI SWARAN SINGH:
he did not represent you.

I hope

SHRI PILOO MODY: That is the
only correct thing you have said so
far. Nor in future I will let him do
it.

SHRI SWARAN SINGH: I would
say in all earnestness that we should
try to make a distinction between who
is our friend who is our friend who
stands with us on moments of trial;
who is our friend who stands with us
on moments of need and should not
try to equate that only with the idea
of so-called equidistance. I would
like to say that this doctrine of equi-
distance between friends and crities;
equidistance between good and evil
is something which is totally unac-
ceptable to us.

SHRI SHYAMNANDAN MISHRA:
It is the failure of your diplomacy
which has placed you in that position.

SHRI SWARAN SINGH: We were
together and partners in this diplo-
macy. In fact the recent diplomacy,
it I may say so, after the split of the
party has been able to crystalise the
issues, both internal and external, in
a clear form and we are proud of
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taking clear-cut attitudes not only on
the internal issues but also on exter-
na] matters.

Now, Sir, there is only one area and
1 will talk about it briefly. I think
the House expects me to make some
comment because several hon. Mem-
bers have mentioned about Iran and
Gulf Area.

The West Asia crisis, apart from
being by far the major preoccupa-
tion of the Arab countries in the arca,
is an issue fraught with serious im-
plications for world peace,

The House is fully aware of our
stand on this issue, notably the vaca-
tion of aggresssion by Israel and the
restoration of the rights of the Pales-
tinian people. This continuing ag-
gression has built up an explosive
frustration which manifests itself in
acts of violence and in inexcusable
and flugrant violations of sovereignty
by premeditated and planned attacks
by Israel. We witnessed very recent-
ly another outrageous example of
such an aggression by Israeli armed
forces on Lebanon where civilians
were indiscriminately shot down. The
matter came up before the Security
Council during the past week, and we
kept close touch with our Arab
friends, The resultant resolution was
no doubt of a compromise nature and
Lebanon ultimately agreed to it. We
would have preferred a more speci-
fic and action-oriented resolution to
prevent the recurrence of such un-
provoked Israeli aggression.

A further resolution on Egypt has
been adopted and it calls for a full
report by the Secretary-General on
the
further consideration of the situation
by the Council. We hope this resolu-
tion will provide a fresh opportunity
for some purposeful action, which is
long overdue.

1 may be excused if I were to make
a reference to the remark made by

Prof. Hiren Mukerjee who said that
our Prime Minister had only sent a
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message of sympathy to President
Nixon and not to the Belgian Prime
Minister. This is not correct. I have
checked up. Our Prime Minister sent
a message not only to President Nixon
but also to the Belgian Prime Minister
on the assassinations at Khartoum.
So, we do not make any distinction on
these humanitarian issues.

Now, I would like to say a few
words about Gulf States—an area
which 1 visited not long ago. In
January-February this year I paid
visits to the States of Oman, Qatar,
the U.A.E, Bahrain and Kuwait. On
all sides there was ample evidence of
the historic ties that have linked these
countries with India, particularly in
commerce and trade and in cultural
exchange. These factors have gene-
rated spontaneous goodwill towards
India among the people and among
their leaders. In all these States
there is intense aetivity for utilising
their wvast natural resources for
modernization and for establishing
newly gained independerice on firm
economic and political foundations.
In this process, we believe there is
great scope for economic co-operation
between India and the Gulf Estates,
and we found a lively interest in such
economic and technical co-operation..
The exchange of delegations of experts
with all these States has already
started and will further increase in
the near future.

We found all the Gulf States fully
sharing our conviction that the Gulf
should be an area of peace, open to
all for peaceful purposes and free from
tension, from domination or outside
interference. We glso share this poli-
¢y with these countries in regard to
the Indian Ocean of which the Gulf
forms a vital extension.

Sir, with Iraq we have recently
signed important agreements on oil
supplies both in the short and in the
long term and there is considerable
scope, which experts are now studying
for participation in joint projects both
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in Iraq as well as in India. In other
commercial, technical and cultural
fields also, we both intend to intensify
our collaboration. We have with
Iraq an identify of views on a
number of fundamental issues, such
as on non-alignment, peaceful co-
existence and both of us are following
a socialistic pattern of society suited to
the genius and capacity of our respec-
tive peoples. We are glad to observe
that Iraq has mastered her initial
difficulties in the nationalisation of
her oil resources.

Professor Mukherjee, Shri Vajpayee,
Shri Sant Bux Singh and other hon.
Members while mentioning Iran have
drawn attention to reports of re-
armament. On this issue I had also,
on an earlier occasion, made a state-
ment. This House has expressed con-
cern that this, in turn, should not lead
.to rearmament in Pakistan, which, of
course, is a partner of Iran in CENTO
and in the R.C.D. Naturally, we watch
closely and constantly assess the
strategic implicationg of such develop-
ments particularly in our part of the
world. We are aware from sad ex-
perience that the armament of Pakis-
tan has supported policies of militant
confrontation with disastrous consequ-
ences to peace in our sub-continent.
Our frendship with Iran is longstand-
ing with deep cultural roots, common
traditions and historic ties. We have
a sizeable commercial exchange. Iran
is already participating in our oil
refinery in Madras. There are great
possibilities in petro-chemicals gs well
as in other economic and technical
fields. We have been pursuing these
matters and in some cases are now
negotiating agreements, and we intend
to strengthen this co-operation further
and thus give modern content to our
relationship.

The Hon. Speaker had directed in
the morning that I should inform the
House of the unfortunate incident at
Oslo. I have made inquiries, and I
would like to say briefly that on
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Sunday, the 22nd April, 1973, an
attempt was made to set fire to the
Indian Chancery in Oslo. The en-
trance hall of the office as well as some
parts of the reception room were total-
ly gutted. However there wag little
damage to the other rooms and the
Embassy records are perfectly safe.

The miscreants left a hand-written
poster on the signboard of the
Chancery demanding that the priso-
ners of war should be set free. They
had written this poster in English,
Norwegian and Urdu and had signed
it ‘Green Shirts’ in Norwegian. The
Norwegian Police are investigating
the incident and we are also sending
a senior security officer to help the
Norwegian Police in their investiga-
tions.

This is a typical case of a misguid-
ed terrorist activity. In view of our
sincere effort to resolve the humani-
tarian problem I hope that better
sense will prevail and this type of in-
cidents will not be repeated. India is
not a country which can submit to
this type of blackmail. These inci-
dents can be counter-productive.

SHRI SHYAMNANDAN MISHRA:
When did the Ministry receive this
information? Why was it not con-
veyed to the House yesterday?

SHRI SWARAN SINGH: I shall
check up and I shall find out why it
was not conveyed.

SHRI ATAL BIHARI VAJPAYEE:
Was there no chowkidar who was
there at the gate of the Embassy?

SHRI SWARAN SINGH: 1 have
tried to touch upon several aspects.
There are other important problems
in the world and Shri Krishna
Menon rightly drew our attention to
the important question of disarma-
ment,

There is no doubt that disarmament
is the most important question facing
the international community and the
world. I would not like to go into
detail although a great deal can be
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said; it may be that when I have some
other opportunity I shall try to
elaborate this problem. Whereas
some sort of limitation has already
been accepted in the matter of anti-
ballistic missiles between the two
superpowers a great deal more has
to be done. Even in the sphere of
nuclear weapon tests there are coun-
tries which are outside the present
partial test ban. France and China
are not signatories and are not parties
even to such partial or limited agree-
ments, But for the developing count-
ries, for a large number of countries,
disarmament in the conventional fleld
is a matter of high importance.

The General Assembly had adopted
a resolution that there should be a
world conference on disarmament.
Countries are not yet forthright in
taking action to implement that re-
solution. There are hesitationg on
the part of important countries even
in the matter of participation in these
discussions.

To sum up I would like to say that
the progress made in thig respect is
rather disappointing. But the in-
ternational community has to continue
its efforts and try to create a situa-
tion, an atmosphere, where further
progress could be made. May be
that the general emergence of detente
and the relaxation of tensions in
Europe, even in Asia, the signing of
the Paris peace agreement in relation
to Vietnam, peace agreement in Laos
—these are moves in the direction in
which ultimately there will be greater
willingness to discuss this important
guestion of disarmament.

SHR] SHYAMNANDAN MISHRA:
Should not the House discuss this
subject sometime? Why does not
Government come forward with a
motion for discussion of the problem
of disarmament?
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SHRI SWARAN SINGH: If the
House can spare the .time; I would
be glad to discuss it.

SHRI SHYAMNANDAN MISHRA:
Every Parliament discusses it.

SHRI SWARAN SINGH: The
House is busy now with more im-
portant matters and I do not think
there will be time at any rate during
the current session. But this is an
important matter and we should dis-
cuss it in the House and outside,

In the financial field 1 share Shri
Krishna Menon's anxiety that a great
deal of unsettling effecE has been
generated by the very erratic behavi-
our of various currencies; the ques-
tion of balance of payments the IMF
and also the linKage of wvarious
currencies with each other or with
gold or the delinking of it. These
are very important matters but I hope
the House would agree that within
this short ‘time; we cannot discuss
this very important subject.

1 would like to say that progres-
sively a consensus is getting evolved
in the country about the basic pro-
blems that face us in the international
relations. There may be diffe-
rences in emphasis put across on one
or othesr occasion there may be
several other occasions but I think
on the whole we can look back with
satisfaction that the conduct of our
external relations. our relations with
our neighbours and our efforts to
resolve problems have by and large,
yielded success, and in this I will
continue to count upon the co-opera-
tion, support and advice of the House.
Thank you.

SHRI SHYAMNANDAN MISHRA:
One question—about the appointment
of a gentleman to the post of High
Commissioner against whom certain
charges are pending. This is a serious
matter. We must hear something
from the hon. Minister on this point.

SHRI SWARAN SINGH: I will look

into that aspect. At the moment, I
have not Iooked into it.
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SHRI SHYAMNANDAN MISHRA:
Since yesterday, the hon. Minister did
not think it necessary to look into
this matter?

MR. DEPUTY-SPEAKER: These are
individual questions. Even so, he has
offered to look into it

SHRI PILOO MODY: Has he really
finished?

MR. DEPUTY-SPEAKER: I will put
the cut motions moved by Shri Saroj
Mukherjee, Shri H. N. Mukerjee and

Shri Mavalankar to the vote of the
House.

All the cut motions were put and
negatived.
SHRI P. G. MAVALANKAR: I
want to press my cut motion No, 29,

MR. DEPUTY-SPEAKER: Mr.
Mavalankar, you are comparatively
new to the House. Unless you men-
tion the particular cut motion you
want to be put to the House separate-
1y, you cannot challenge a division on
all the cut motions.

SHRI P. G. MAVALANKAR:
Sir, I have already mentioned it.

MR. DEPUTY-SPEAKER: That
stage is over. I have declared the cut
motions as lost. You ghould have
been more alert.

SHRI PILOO MODY:. He means to
say that you may do it mext year.

No,

MR. D_EPUTY—SPEAKER: Order,
order.

The question is:

“That the respective sums not

exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order
paper be granted to the President
to complete the sums necessary to
defray the charges tHat will come
in course of payment during the
year ending the 31st day of March,
1874, in respect of the head of
demand entered in the second
column thereof against Demand No
28 relating to the Ministry of Ex-
ternal Affairs".

The motion was adopted.
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[The motion for Demand for Grant,

which was adopted by the Lok Sabha,
is reproduced below.—Ed.]

DemAnDp No. 28—MINISTRY oF ExTex-
NAL AFFAIRS

“That a sum not exceeding
Rs. 68,57,77,000 on Revenue Account
and not exceeding Rs. 1,50,00,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Ministry of External Affairs’.”

MiINISTRY oF DEFENCE

MR, DEPUTY-SPEAKER: The
House will now take up discussion
and voting on Demand Nos, 19 to 24
relating to the Ministry ot Defence for
which seven hours have beep allotted.

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the serial
numbers of the cut motions they
would like tg move. The\y will be
treated as moved.

DemaNp No. 19—MINISTRY OF DEFENCE

MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 1,06,73,000 on Revenue Account
and not exceeding Rs. 20,01,94,000
on Capital Account be granted to
the President to complete the sum

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Ministry of Defence'”

Demanp No. 20—DEerFENCE
ARMY

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not
Rs. 8,57,64,17,000 on

SERVICES—

exceeding
Revenue
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[Mr. Deputy-Speaker]

Account be granted to the President
to complete the sum necessary to
Defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Defence Ser-
vices—Army'."”

Demano No. 21—Derence Services—
Navy

MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 72,84,17,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in regpect of ’'Defence Services—
Navy'” .

Demanp No, 22—DerFEnce SERVICES—

Air FORCE

MR. DEPUTY-SPEAKER:. Motion
moved :

“That a sum not exceeding
Rs. 2,75,71,67,000 on Revenue Ac-
count be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Defence Services
=—Air Force".”
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No. 24—DerFENcE CaPITAL—
OUuTLAY ;

MR. DEPUTY-SPEAKER: Motion

moved -

“That a sum not exceeding
Rs. 1,63,38,33,000 on Capital Aceount
be granted to the President to com-
plete the sum necessary to detfray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Defence Capital Out-
]a’n.n
SHRI BHOGENDRA JHA (Jai-

nagar): I beg to move:

“That the demand under the head
Ministry of Defence be reduced to
Re, 1.7

[Failure to appoint more officers
by promotion than direct recruit-

ment. (1)]

“That the demand under the head,

Ministry of Defence be reduced

to Re. 1.”

[Failure ta provide common
mess for officers and jawans. (2)]
“That the demand under the head

Ministry of Defence be reduced by
Rs. 100."

[Need for becoming fully selt-
reliant in the matter of arms and
ammunitions. (3)]

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”

[Need to end dependence on
Britain and U.S,A. in the matter
of arms and ammunitions. (4)]

Demanpy No. 23—DEFENCE SERVICES—
PENSIONS, EIC.

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100."

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 50,33,33,000 on Revenue Account
be granted to the President to com-
pletie the sum necessary to defray
the chargeg which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Defence Services—
Pensions, etc.’.”

[Need to increase the pay of
military officers and jawans, (5)]
“That the demand under the head

Ministry of Defence be reduced by
Rs. 100.” )

[Need to improve the service
conditions of military officers and
jawans. (8)]

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100.”
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[Need to adopt democratic sys-
tem (nstead of the old . British
system in the matter of mutual
relations among officers and
jawans. (7))

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100.”

[Need to modernise arms and
ammunitions. (8)]
DR. SARADISH ROY (Bolpur): I

beg to move:

“That the demand under the head
Ministry of Defence be reduced to
Re. 17

[Failure to reduce the Defence
expenditure in spite of reduction
of tension in the sub-continent
(29].

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[Fuilure to attain self-sufficiency
in the matter of Defence items.
(30$)].

“That the demand under the head
Ministry of Defence be reduced to
Rs. 100.”

[Need to provide more job
opportunities in Defence Services
for members of Scheduleq Castes
and Scheduled Tribes. (31)].

“That the demand under the head
Defence Services—Army be reduced
by Rs. 100.”

[Need to grant ‘A’ class ration
to Jawans on duty at Borders in
difficult terrain, High altitude and
extremely cold weather. (32)].

“That the demand under the head
Defence Services—Army be reduced
by Re. 100."

[Need to introduce compensa-
tion scheme for trainee pilots who
meet with fatal accidents during
training. (33)]
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“That the demand under the head
Defence Services..Arm: be recuced

by Re 100.” .

[Need to safeguard some em-
ployees of Carter Pooler and Co.
Private Ltd., Calcutta so that they
can join their duties with safety
and security of life. (34)]

“That the demand under the head
Defence Services—Army be reduced
by Rs. 100.”

[Failure to implement the In-
dustrial Tribunal award in respect
of some employees of Mazagon
Dock Ltd, (35)]

“That the demand under the head
Defence Services—Army be reduced
by Rs. 100.”

[Need to abolish ‘“Piece work
system” in ordnance factories.
(36)]

“That the demand under the head
Detence Services—Army be reduced
by Rs. 100.”

[Need to grant 8.33 per cent

bonus to Defence employees. (37)]

SHRI N. SREEKANTAN NAIR
(Quilon): I beg to move:

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.”

[Inadequate recruitment of the
officerg in the Armed Forces,
especially for the technlcal divi-
sions, (39)]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.”

[Poor scales of pay and pension
to the rank and file Soldiers,
Sailors and Airmen. (40)]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.”

[Failure to set up o;dnar_nce
factories in backward States like
Kerala. (41)]
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[Shri N. Sreekantan Nair)

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[Policy of termination of sérvice
of the personnel without assigning
any reason. (42)]

SHRI P. G. MAVALANKAR
(Ahmedabad); 1 beg to move;

“That the demand under the hﬁnd
Ministry of Defence be reduced to
Re. 1.”

[Failure to radically reorient
the entire Defence Organisation
which will meet the needs of the
modern and democratic Republic
of India. (43)) -

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[Failure to formulate a clear
cut policy regarding the produc-
tion of Atom Bombs. (44)]

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.

[Failure to speedily and effec-
tively modernise the Indian Armed
Forces, particularly in terms of
defence equipment, tools, arms and
ammunitions. (45))

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100.”

[Need for strengthening the Na-
tional Cadet Corps in the entire
country, (46)]

“That the demand under the head
Ministry of Defence be reduced. by
Rs. 100"

[Need for increasing the health
and hospital facilities and ameni-
ties for the Defence personnel.
“4m
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“That the demand under the head

Mmisfry of Defence be reduced by
Rs. 100.”

[Need to give immediate and
better assistance to the families
of the Jawansg and Officers who
are killed while fighting and per-
forming their duties, (48)]

“That the demand under the head

Ministry of Defence be reduced by
Rs. 100.” .

[Need for adequate housing
facilities for Defence workers.
(49))

MR. DEPUTY-SPEAKER: The de-
mandsg and the cut motions are before
the House,

*DR. SARADISH ROY (Bolpur):
Mr. Deputy Speaker, Sir, I rise to
oppose the Demands of the Ministry
of Defence, During the last ten years
the defence expenditure has recorded
a five-time increase but in the annual
report it has been stated that at the
global level there has apparently
been a lessening of tension. It fur-
ther says, “and yet there has beep no
move in the direction of reducing
defence expenditure etc.” The Gov-
ernment have expressed regrets that
the defence expenditure in other coun-
tries of the world has not been reduc-
ed but I feel that such an expres-
sion of regrets is mnot quite justified
nor doeg it behave well of us because
we have not beep able to reduce the
defence expenditure ourselves. Sir, as
a result of this continuous increase in
the defence expenditure we find that
during the last 10 years the econommic
development of the country hag re-
ceived a set back and the plan targets
have not been tully achieved. We also
feel, Sir, that in the prevailing cir-
cumstances there is no likelihood of
any aggression on India by any foreign
power and because of the adverse
impact that increased defence ex-
penditure creates on the economy we

*The original speech was delivered

in Bengali.
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find no justifiable reason for the in-
creased expenditure and hence I op-
pose it. The report suggests that a
great measure of self-sufficiency and
self-reliance has been achieved in the
matters of defence production. I will
read out a paragraph from the report
which will go to ghow that even
though we proclaim to have gained
self-sufficiency but in fact we have not
achieved it fully and we have to con-
tinue to depend on jmports, 1 quote:

“The indigenous content in the
Vijayant tank is now of the order
of 70 per cent and is expected to
reach 85 per cent by the end of
1873-74. The indigenous content of
the Shaktiman truck increased from
78 per cent in 1969-70 to 78.15 per
cent in 1871-72; the indigenous con-
tent of Nissan Patrol from 33140 to
35.41 per cent.”

The report reads further to say, “in
the course of next three years all the
three vehicles are expected to be en-
tirely indigenous except for the items
which are not economically feasible to
manufacture within the country.”

Thus it is very clear, even according
to Government's own report that we
have to depend on foreign imports for
the production of defence vehicles.

The report further says that steps
have been taken to avoid duplication
of production of defence requirements.
Had it been really so, we would have
been glad but in the name of avoid-
ing duplication of production the Gov-
ernment have created an avenue for
buying goods from the private in-
dustries in country which are domi-
nated by the monopoly houses.

From the report we find that Gov-
ernment proposes to set up a Special
Steel Project to provide special gteel
for defence requirement at a cost of
Rs. 48.01 crores by the Ministry of
Defence. We all know Sir, that the
country is faced with an acute short-
age of special steel and ag a result of
this many factories have been closed
down owing to its shortage. The Gov-
ernment have g plan for augmenting
production of special steel in the
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Durgapur Steel/Project and a new
plan at Salem but far from fulfilling
these projects, we find that the Min-
istry of Defence will now set up a
separate special steel project for its
own requirement. We cannot find any
logic in it,

The report makes another interegt-
ing revelation which only proves how
this Government is in league with the
thonopoly houses of this country and
how behind the screen of “avoiding
duplication” they are in fact trying
touphold the cause of the monopoly
house in this country and I quote
from page 47 of the report:

“As a step towardg growing self-
reliance, a decision has been taken
to set up a joint venture with M/s.
India Piston to manufacture very
sophisticated piston assembly re-
quired for the Vijayanta tank.
Licence to set up this venture in the
name of M/s Bharat Pistons has
been obtained. An annual foreign
exchange saving of Rs. 30 lakhs is
anticipated when the factory goes
into production.”

What do we find in this scheme.
A joint venture will be set up, A pri-
vate sector company—the Bharat Pis-
tons will worg in collaboration with
the Indian Pistong for the defence and
this will result in a small saving of
Rs. 30 lakhs of rupees and the Gov-
ernment in foreign exchange a year.
Sir, it is too well known a fact that
the Bharat Pistons is being controlled
by one of the owners of the 75 mono-
poly houses and because some such
the Government
have chosep to form the joint sector
with such a firm. Sir, I tried to find
out the top brass of the Indian piston
but I could not get their names but it
is very clear, that in the name of
defence requirements and avoidence of
duplication Government is trying to
promote the interest of the private
sector and they are hand in gloves
with them,

We also find, 8ir, that while the
production in the ordnance factories
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[Dr. Saradish Roy]
have increased 4 to 5 times the
strength of workers working in these
factories, has not been increased ade-
quately. This is not all but to make
things worse, the Government are
retrenching many workers and many
have been retrenched for political
considerations. We know Sir, that 32
ordnance factory workers Have been
retrenched for political reasons. The
dissatisfaction among the workers
have further been aggravated owing
to the ‘piece work system’. The power
shortage almost become a permanent
feature and ‘piece work’ workerg be-
come the worst sufferers when there
is a power cut. I will therefore urge

upop this Government that they must

look into this aspect of the workers
grievances and try to remove them.
The Government should also ensure
that the benefits of the Pay Commis-
sion Report should be given to them
and they should also be given bonus.

Sir, in the year 1871 a Defence
Metallurgical Research Cell which was
located in Ichapur was removed by
the Government to Hyderabad despite
protests against this move. This cell
was doing a very useful work at
Ichapur, There are 4 ordnance fac-
tories and 3 steel projects around
Calcutta and the cell could have been
of great help to all these projects but
for no apparent justification the Gov-
ermment chose to shift it to Hyderabad
and according to our information it is
not being properly utilised there and
I would draw the Government's atten-
tion in this regard.

A few days., ago, there was a dis-
cussion about the unrest among the
workers of the Mazagon Dock Work-
ers. They had gone to a tribunal and
even though the tribunal has given its
decision, the Government has, so far,
not honoured the decision of the tri-
bunal and instead {e* have gone tO
the court. This clearly exposes that
the Gowernment do not want to put
into practice what they proudly pro-
fess. While this Government has
committeq itself to the cause of
‘Garibi Hatao', we find that they are
reluctant to honour the Ilegitimate
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demands of the labourerg and the
working class as is quite evident from
the instant case,

Sir, the Central Government have
taken over the management of the
Caterpooler Private Ltd., but 14 em-
ployees of this firm cannot join their
duty as a security of their life is not
secured. , Many representations have
been made but nothing has been done
so far. 1 would, therefore, avail of
this opportunity to draw the attention
of the Hon. Minister to this fact and
urge that these employees should be
allowed to resume their work and
security of their life should be assur-
ed.

From the report we find, Sir, that
we are now exporting arms produced
in our country. We feel that it goes
against our heritage. On the one hand
we proclaim ourselves to be a peace
loving non-aligned country and on the
other hand by exporting® arms to
foreign countries we are trying to

. follow the footsteps. of the capitalists

belligerent nations. Earnings from
armg export runs counter to our policy
of non-alignment,

Sir, the report alsp reveals that
is a shortage of technical personnel
and as such many of the defence
wings had to put up with shortage in
staff. This is really an astounding
revelation because we find that lakhs
of technically qualified young persons
arz moving from piller to post for
jobs of any description. This only
proves Sir, that the recruitment of
guch technical personnel is not being
done properly and political reasons
may be one of the contributing factors
for this lopsided policy of recruitment.
We know it Sir, that Government con-
centrate on a few regions of this coun-
try for recruitment of army personnel
but instead of this if the resources
available in the different regions of
‘ha country are tapped properly then
there is no reason why the Ministry
should suffer from the shortage of
technical personnel. We also find from
the report Sir, that against the demand
of 2250 nurses the Defence Ministry
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could get only 1627 nurses and it is
as paradoxical ag the above illustra-
- tion because it is a common knowledge
that a large number of tralned nurses
are there who are yet to be employed
gainfully,

I would now like to say a few
words about the policy of discrimina-
.tion that is being pursued by this
Government in regard to the issue of
ration to the jawans and to the offi-
cers, The jawans are posted in the
hilly borders of our country and are
given a C class ration. They are asked
to go to the rugged and cold heights
of the mountains to keep a constant
vigil on border with only seven days
ration as contrasting to this we find
that the officers of the army who keeps
miles away from the borders and are
lodged in comparative comfortable
houses are issued A class rations, This
discrimination is sagging the enthusi-
asm of our brave jawans who are
suffering from a constant feeling of
discrimination and I would therefore
suggest that immediate steps should
be taken to bring an end to this act
of discrimination.

In reply to questiong in this House,
ithe Hon. Minister has stated that
trainee pilots will not be entitled to
any compensation for any fatal acei-
dent that may take place during the
period of their training and only some
ad hoc payment will be made to them
and their families. But iromically
enough Sir, we have found that all the
trainee pilots who died in accidents
auring the period of their training
have not been paid even this ad hoc
amount. I know that payments have
been made only in such cases in res-
pect of which there were Parliament
questions while others languished. I
therefore guggest that the Ministry
must as a matter of policy pay com-
pensation immediately to the next of
the kin or the family members of the
trainee pilot who died in accident for
it is not possible for every such family
to have an access to the Members of
Parliament and merely on this account
they should not suffer. I hope the
hon. Minister will look into the whole
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procedure and streamiline it in such a
way that payment of compensation is
made free from leverage and it is
made automatic in all cases.

Sir, now I will show how the jawans
are utilised by this Government for
serving their party interests. The
Hindusthan Standard, this is not our
party paper but a paper which great-
ly supports the Government's policles,
in its editions dated the 15-12-1972
published a photograph on the front
page which was titled as below:

“Army jawans busy constructing a
Bailey bridge over the Kestopore
canal connecting Nazrul Islam
avenue and Salt Lake for forth-
coming congress session at Salt
Lake.”

Thus the jawans were made to work
for the Congress Session and not one
but 4 bridges were built by them. A
question was also raised in this
House—Unstarred Question No. 1419,
In reply to the guestion the Govern-
ment had accepted that 4 bridges were
constructed. Why it was done? The
answer says, “‘the agsistance was pro-
vided in pursuance of the policy to
provide—whether it is feasible or
pecessary—to aid civil authorities.”
Please note the words to aid eclvil
authorities. Who will pay the money? .
The answer says, the payment will be
made by the civil authorities. It must
be noted here Sir, that at that time’
the Congress party was holding Its
annual session at the Salt Lake and to
facilitate the arrival of the delegates
to thig session, this Government had

- pressed the army into action to set up,

not one but 4 bridges. The report
abounds in references to the different
places where the army was utilised for
non-military purposes but strangely
enough the Report has chosen not to
make any mention about the construc-
tion of 4 bridges by the army for the
Congress session at Salt Lake, Cal-
cutta. And even the money for the
construction of .these bridges has not
been paid either by the local autho-
rittes or by AICC.
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[Dr. Saradish Roy]

Sir, recently the Indian army has
been sent tp Sikkim, India's relations
with Sikkim revolve round three sub-
jects—Defence, External Affairs, and
Communications. But now we find
that the Inidan army has been gent to
Sikkim to run the internal adminis-
tration of that country. It may be
argued that the Chogyal or the Poli-
tical parties of Sikkim had invited the
Indian army to go there. May be it
is s0. The people were agitating for
their democratic rights. Their glogan
was “we do not want Chogyal We
do not want Chogyal's gon”. But the
movement has been turned for. A
little while ago the hon, Minister for
External Affairs said in this very
House in his reply to the deabte on
foreign affairs that the army will do
the reconciliation work. Therefore, it
means that Chogyal will remain and
his ant! people rule will also remain.
Thus we find that in Sikkim the
Indian army has been utilised to sup-
presg the aspirations of the people for
a democratic rule and the army has
gone tp suppress the popular move-
ment of the masses. We have no
better expectations from this Govern-
ment because in our own country we
have seen how this Government have
utilised the army for suppressing the
people's movement and they canmot be
expected to do better outside the
country.

Sir, I will conclude my ° speech by
showing how erring airforce officers
are allowed to go free on the 20th of
March, 1973 an unstarred question
No. 5250 was put to the Minister about
the unauthorised imports by Indian
Alr Force officerg in Indian Air Force
planes. In part (a) of the question it
was asked, “whether he will lay on
the Table of the House a list of smug-
gled goods seized and handed over to
the customs authorities”, In reply
Minister stated, “The goods seized and
handed- over to the Customs autho-
rities were TV sets, Tape Recorders,
Transistors, Mixies, Electric Fans,
Electric Ovens, Electric - Hair Dryers,
Liquor bottles, Sarees, Umbrellas, Per-
fume/Cosmetics, Glassg-ware, Tapes/
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Suit/Shirt/Trougers pieces, Watches/
Time pieces, Dry fruit etc. part (c) of
the question enquired, “the designa-
tion of Indian Air Force personnel in-
volved in it and the nature of disci-
plinary action takep against each of
the personnel involved in the inci-
dents”. In reply the Minister has
stated, “Two Group Captaing have
been awarded *“Displeasure” of the
Chiet of the Air Staff. One Wing
Commander has been removed from
the Command of the Squardon, one
Squadron Leader has been awarded
“Displeasure” of the CAS.... Three
flight Lieutenants have been awarded
Severe Displeasure of the CAS...."

Thus the airforce officers were
caught red handed while smuggling
goods into India and the punishments
given to them were only “Displeas-
sure” and “Severe Displeasure”,

Theretore, Sir, I oppose the demands
because the increased defence expendi-
ture is retarding the economic pro-
gress of our country and the Govern-
ment is encouraging the private mono-
poly houses to feather thelr own nests
through their supplies to Defence units
and this they are dolng under Govern-
ment’s willing patronage.
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17.09 hrs. e =y

SHRI N. SBREEKANTAN NAIR
(Quilon): After the December war
of 19871 this country has become quite
conscious of its armed forces. We
do not grudge in fact, no section of
this House would grudge giving a
sum of Rs. 140482 crores for revenue
expenditure and another Rs. 106.36
crores for capital expenditure. In
fact, there is only a very nominal in-
crease in the allotment for this year,
compared to the revised estimates of
the last year. We would not grudge
another couple of hundred crores if
that could possibly be utilised.

Unfortunately, the Ministry when
they speak of the Armed Forces, they
only think of the brass hats with
stars and stripes embossed on their
liveries and swords, the highly paid
officers who get all facilities and very
fat salaries, perquisites and allow-
ances. They sit somewhere com-
fortably sheltered behind the army
and send the jawans to the front...
(Interruptions) I am talking of the
senior officers. I do not say that they
are not necessary. But, after all,
what do you give to the poor jawans?
What do you give to the Field Mar-
shals? The Commander who ‘was
about to retire was given an exten-
sion of service and made a Field Mar-

APRIL 24,

1973 Grants, 1973-74

296
shal. What has he brought to this
country? He says, ‘Had I not been
the commander in the Army, India
would have been defeated. I was in-
vited to Pakistan but I did not go.
Had I gone, this country would have
been defeated’ Such useless com-
manders should have been kicked out
long ago. Is it honourable for a Com-
mander, a very senior officer of the
rank of Field Marshal, to put this
country to ridicule? But this has
happened and what action have you
taken? That man should have been
kicked out....(Interruptions) He
made that statement, you know. It
is very -disgraceful also. This man
had perhaps been put in that position
because of the fact that a previous
Defence Minister who is known to us
all, was inimical towards him. That
enmity gave him the occasion to come
to the top and from that time on-
wards, because the Minister happen-
ed to be a Malayalee, he started
harassing all Malayaleeg in the ranks
and officers. I do warn the Minister
to go into the question as to how far
this parochialism reigns supreme in
the various services. I wrote a let-
ter and I talked to you in the Cen-
tral Hall also, about an ordinary per-
sonnel who has been sent out of the
Air-Force. 1 am just reading that
letter which was sent by the brother
of that man who is in the Hindustan
Insecticides, Udyogmandal and I am
the President of the Union of that
unit. He wrote to me and a copy
was sent to you,

“Shri Jagajeevan Ramji, Defence
Minister:
Discharged vide:- A. F. Rules

1969, Chapter III, Rule 15, clause-
(k). ‘Service no longer required’.

I am the brother of Muraleed-
haran N. I visited O.C. on 11th
January, 1978 and requested for
a clarification. But no such clari-
fication came from him. The can-
didate has just to leave the Air
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Force on the due date as per the
order for ‘Teason unknown'. His
superiors stated that the candidate
is a good student airman and they
have nothing to say against him.

1 understand, there is no reason
whatsoever for the sudden dis-
charge of my brother. His charac-
ter ig good, he had no political acti-
vities, he has not been arrested or
jailed so far and I learn that the
verifications given by the Police
Establishments are not against him.
Against all these if the Air Force
records show a bad report on him
I am prepared if an opportunity is
given to challenge the authenticity
of such reports and prove that it
is not correct. But with the neces-
sary powers and channels that your
big office has got to check up, it
may be verifled and let us be told
the reasons for my brother's dis-
charge. I feel I can provide neces-
sary satisfactory answers if the
matter is enquired into. This I re-
quest you humbly so that a life is
not spoiled or detroyed most pro-
bably ag a result of incorrect in-
formation that you have received
against my brother.”

In the higher echelons of these ser-
vices you find this sort of discrimina-
tion. He used to promote whomso-
ever he wanted and demote whomso-
ver he wanted . .

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): He has
nothing to do with the Air Force.

SHRI N. SREEKANTAN NAIR:
The whole approach in the Armed
Forces ig parochial. I come from a
State from whom jawans have coms
who have fought very bravely. You
see how the paper tigers in the mid-
dle-east have been suffering and how
Pakistani warlords have been suffer-
ing at the hands of our intelligent
young men. These young men must
be given all encouragement. What do
you give them? What is the remune-
ration of these young people? The
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poor jawan gets monthly sslary of
Rs. 47. If he comes under Combat
Entry, he gets Combat Entry salary
of Rs. 50. His annual increment is
Rs. 1. This is shown in your publi-
cation: Armed Forceg Personnel and
Civilians in Defence Establishment.
This is applicable to all officers of
ranks including non-commissioned
officers. The rank appointment pay
ranges from Rs. 5 for Lance Naik
upto Rs. 30 for a battalion havildar
Major. It ig an insult to the men
who by their perserverence by their
courage and discipline, serve the
country. They are used as fodder and
they face the first on slaught of the
enemy. He has to go and retire after
10 yars. After 10 years service he
gets a pension of Rs. 40 or Rs. 485.
How can he live in this amount?
What happens to those who are de-
pendent upon him? You say: We
are drawing the attention of the State
Government. Is this the way of treat-
ing your own employees? Why should
you be dependent upon the State
Governments at all because the dis-
trict level officers do not want to go
into this question? My friend was
wrong when he said there is no re-
servation. There is resrvation in the
public sector and government depart-
ments but who is to see that reserva-
tion is complied with? So, this re-
servation is only on paper. Neither
the Centre nor the State Governments
take care of these people. Their
attitude is to let them go to dogs.
This is not a decent attitude which is
taken towards these people who have
come forward to sacrifice for the
country. There must be officers both
at the district and State level to look
after them. Sir, hundreds of such
semi-demented fellows come to me
from various parts of the country
soliciting for a letter to the Prime
Minister or President. The poor souls
think that a letter from an ordinary
M.P. to the President or the Prime
Minmster will wipe out all the red
tape and alter the service rules. So,
instead of depending on the Btate
governments and district boards the
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[Shri N. Sreekantan Nair)
Ministry must have their own estab-
lishenent to follow up the resettle-
ment and Re-employment schemes.

My friend referred to 60,000 people
who are retired every year. Out of
these at least 45,000 require help for
reseitlement and re-employment. Let
there be an officer in each State to
whom they might to go seek help.
There is nobody to whom they can
approach. 1If they go to Commander-
in-Chief’s house they will be arrested
or kicked out. .

Then there is another class of
people-3,500 people—who are sent out
every year as incapcitate. What is
their lot? They do not get any pen-
sion until and unless it is proved this
incapacity became ag a result of
enemy action or unavoidable accident
in the course of duty. I have seen
several inecidents which broke my
heart when a board of doctors is sit-
ting over suich a case and saying this
is a natural happening and as guch,
nothing can be given. There are
hundreds of such cases. Why not give
minimum pension in such cases?

This is a human question and must
be tackled. You must also see to it
that the cream of the youth in this
country is recruited without any pre-
judice. I think it is only because of
the projudices or reservations of cer-
tain areas otherwise in this country
if you want me to produce a thousand
graduate engineers I can give you all
only from my own State of Kerala.
There are quotas for each State and
they cannot go beyond that quota.

Then you employ temporary com-
missioned officers. That is a misno-
mer. Why you recruit temporary offi-
eers when you can have permanent
officers, You are spoiling not only
their life but you are denying the
chance to others. We must consider
thig is the most important national
work they are doing and for that you
must recruit most proper people.

1 would enly submit that you must
somehow implement the recommen-
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dations of the Pay Panel in toto but
you must take into consideration that
the Jawans are given more than what
you give to the officers and more con-
sideration should be given for the
pension to those who have incapcitat-
ed either due to action on duty or
in the course of one's duty and also
to those who retire after completing
their normal tenure of 10 years. We
must give him a sufficient amount
which would at least enable him to
make both ends meet when he lives
alone as a single individual.

SHRI BRIJ RAJ SINGH-KOTAH
(Jhalawar): I rise to support the
Demands relating to the Ministry of
Defence. Defence policy encompasses
practically all activities of a modern
State. In its widest application it
means having a strong economic base,
a cohesive social gtructure, clan or
nationalism of the strongest type,
inter-relations with foreign countries,
foreign policy and finally the defence
apparatus.

Sinee a war is a continuation of
State policy by other means, diplo-
macy assumes a very crucial role and
it has to plug the loopholes of the
security screen ‘where sometimes
some limitations occur. Modern
Armed Forces are increasingly getting
highly complicated and need sophis-
ticated organisation and are also very
costly, even for the affluent nation’'s,
what to talk of India. Theée con-
straints in making an efficient and
powerful force are inherent, apparent
and many. We spend about Rs. 3.5
per cent of our gross national pro-
duct on our defence. But we must
also remember, when we compare
this figure with that spent by others,
when people talk that it is too low,
that we have to spend much more
just to keep ourselves together. The
call for a bigger army or navy or the
role of India, I belleve, has to be
viewed with this in the perspective.
But when people talk about big pro-
jects, we have to consider that not
only the financial implications are
there, but we have to gather scien-
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tific ;nd managerial skills that we can
command and this is a bottle-neck
for us,

17.18 hrs,
[SErr 8. A. Kaorr in the Chair]

-In anything concerning defence,
time-factor is very important, and
solutions to our security and military
problems need to be worked out
within the limitations of this frame-
work, I mean, with reference to the
nuclear response,

We all know that we have lagged
behind in this particular field. But
now the time-factor comes in with
all its importance, for we have a
chance to leap frog and come abreast
with the world in regard to the
multifarious uses of the laser. Time
is always of importance in a country's
defence and in acquiring a weapon
system.

India's defence role must cater to
what it means, that is, to safeguard
India against territorial aggression
and protect its integrity.

When Our Prime Minister said
‘India has no ambitions to become a
dominant power’, it automatically
put at rest the fears of smaller perip-
heral nations who otherwise would be
tempted to become pawns In the
power-game of the super-powers to
our deteriment.

The general euphoria after 1971 and
our victory over Pakistan should not
lull us into a false sense of security.
For, today, I feel that Pakistan is
much stronger militarily, and it does
not have the encumbrance of Bangla
Desh on its hand. There is also its
close relationship with the Middle
East Islamic countries coupled with
the recent development in Iran of its
rearming itself with some 2 billion
dollars worth of modern military
equipment. : "
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For this, India must not lower her
guard, for we must counteract the
efforts of Pakistan in securing mili-
tary aid from these different aid-giv-
ing countries. We must also see ‘that
Iran’s growing ambition reflecting the
past glories of Darius's empire is
kept in our mind. We must realise
that the breathing space afforded
must be effectively wused to consoli-
date our defence preparedness on
a sound footing, wherever shortfalls
have been highlighted.

I will come to the Air Force. The
Subramaniam Committee on Aeron-
eutics which was formed sometime
back had made certain recommenda-
tions. On page 37 of the Defence.
report, it has been said that we have
an acute need for an advanced strike
aircraft. Our own development of
the HF-24, despite its excellent re-
cord, does not quite meet this role.
We all know that even for sophis-
ticated countries like Sweden,
America, Russia or any other western
country, the development of a new
weapons system and bringing it into
Operational service takes anything
upto ten years and several crores of
rupees, It seems that thinking has
not crystallised in the Ministry of
Defence as to what we have to do to
meet this vital gap. Are we to ac-
quire a‘plane or are we to make it
ourselves or what? On this, I say
that a speedior decision is needed.

There are countries which produce
‘planes which may meet this require-
ment, chief among them being Russia,
France and the USA. The USA can
be ruled out because of obvious fac-
tors. But our growing cordial rela-
tionship with Russia has so far not
yielded any response as far as MIG-
23 for an advanced strike aircraft
goes. May be there is some thinking
towards the Mirage fighter, but I will
request Government to apply its
mind to this very important problem.
Indigenous development can be acce-
lerated and perfected if we decide to
choose an aircraft from one of these



303 Demands for

[Shri Brij Raj Singh Kotah]
types end produce it under licence
but it must be soon.

I may at this juncture also say that
during the .present Air Chief
Marshal, O. P. Mehra's stewardship
of HAL, he reduced the man hours
required to produce an aircraft in
HAL. The general toning up given
there is to be welcomed. But the
dependence on ancillaries and com-
ponents, specially special types of
alloys that go to make an aircraft,
needs to be overcome. In thig res-
pect, I welcome the announcement of
the setting up of g special alloy fac-
tory at Kanpur to produce the super
alloys that are vitally needed to pro-
duce aircraft. Together with this we
need more radar, communications
equipment, radar jammers, short take
off landing aircraft, more helicopters,
computers, missiles of various types
and anti-aircraft defence units.

To come to the Navy, I shall say
that if you look at the map of the
Indian Ocean, you will find that India
projects into it somewhat like an air-
craft carrier does into the sea. So
it is obvious that the naval role of
India has got to grow and play a
more important part in the economy
and defence of our country. There-
fore, an objective cost-effective study
of various weapons systems available
to us has got to be made. We have
to modernise our aircraft carrier; we
have to see whether the present air-
craft carried on it, the Sea Hawk,
cannot be improved upon or replaced.

Modern naval needs are more and
more under the water today. We have
to get better sonar equipment and the
anti-submarine warfare weapong that
are most important today. The most
single glaring need which I feel the
Navy has is the lack of a maritime
anti-submarine aircraft. We are
flogging the old Super <Constellation
for this work and they do not carry
the punch to destroy the submarine.
They can only report it back to the
headquarters. What we need is an
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aircraft which which will not only be
able to gearch for submarines but will
also deliver the punch.

India has a very long costline go-
ing up to 3,500 miles,. We must jearn
a lesson from what China is doing.
They have what is called a “mosquito
fleet,” small, modern, fast vessels
carrying missiles, etc. which can deal
effiectively and singe the berad of the
enemy in his own home port, like we
did in the last operations.

It is good to note that we are deve-
loping the basis at the Andamans and
Nicobar and at Okha and Goa. These
are old recommendations but recent-
ly put to use. In view of this, there
is the need that the growth of the
merchant navy must be co-ordinated
with the needs of the navy in times
of war. I may also say that the pro-
gress in the Mazagon docks is not
entirely to my personal satisfaction.
They are entirely there to make
the frigate programme and other
vessels of war, and they should not
get into the more lucrative civil jobs.
The navy has a role also of keeping
the growing ambitions of Iran in
Check in the Indian Ocean.

Lastly I will come to the army.
Our army has a glorious past and has
proved to the world that India can
do what it means to do. There have
been various shortcomings which
have been noted. I may recount
briefly some of them. Our mountain
divisions need greater fire power and
moreg mobility by acquiring aircraft
and helicopters. We need armoured
personnel carriers and more anti-tank
weapons, We need more anti-aircraft
guns to defend our neked industrial
complexes and vital installations.
There i8 a need for more bridging
equipment and rivercraft. We need
more transportation, whether it be
three-tonne trucks or the bigger ones
or the jeeps. We need more training
and perhaps equipment for counter-
insurgency work. We need more
radar, more electronics equipment,
better signals and wirelesg equipment
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monitoring equipment. There is, I
feel, a shortage in the production of
proximity fuses of all types. Modern
weaponry, a8 I mentioned, is very
comlex. It needs a very high skill of
administration and efficiency in mov-
ing supplies and stockpiling them at
the forward bases. Building up of a
good legistical infra-structure needs
greater co-ordination within the ser-
vices and other services that they
"have to rely upon.

The scale of pay hag been revised,
but I would still say that a lot needs
to be done to attract the cream of
Indian people to join the armed for-
ces. Keeping in view what has been
said by the Field-Marshal when he
retired, a reorganisation in artillery,
armoured corps and infantry is to be
seriously studied. We need better
field guns; multi-barrelled guns like
the Russians use are desirable. Grea-
ter concept of fire power base has to
be utilised in our defence forces,
especially in the army.

The Vijayanta tank also, I presume,
needs to be put to greater use, and
we have to see how the tank is
to be utilised effectively in the deserts
of Rajasthan, keeping in view the
roughness of the terrian. The Bha-
rat Dynamics, Ltd., at Hyderabad 1s
producing anti-tank missiles. Some
of them have been used rather spar-
ingly in the last conflict. I wént to
know whether we are developing the
second generation missile of this
type, because from the information I
have, may be range of the present
missiles is not quite enough. In the
procurement and acquiring of new
weapons, care should be taken that
we acquire the best available under
the circumstances.

In that, no political or ideological
question need be mixed up. I should
like to say that the views of the EME,
which is the maintenance arm of
these weapons, must be co-ordinated
with the needs of the fighting arm.
They must acquire weapons in full
harmony.
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It is gratifying to note that our
allotment on the research and deve-
lopment organisation has increased
five fold since 1962; we are now
spending more than Rs. 30 crores. I
hope this will continue. Much of to-
day's defence production is based on
the sound foundation laid down by
the Defence Minister Mr, Menon and
I am glad to note that our ordinance
factories are making goods worth
about Rs. 300 crores today, I ghould
like to say, at the same time, that the
ordinance factories were reorganised
and perhaps decentralised also. I
should like to know whether it has
helped ip speedier decisions or in im-
plementing decisions more efficiently.
There is need for incentives to be
given for inventions,

The Defence Ministry must have »
contingency plan for all occasions, |
am particularly referring to this keep-
ing in mind what happened in March.
1971. Now-a-days quick responses
and reflexes are always needed in any
Defence set up. In this respect the
National Defence College grinds out
a lot of important and interesting
papers which we do not hear about,
but I hope the Ministry of Defence
does not put those interesting papers
in some pigeon hole to gather dust.

Lastly I should say that the Gov-
ernment should reconsider and revise
the rank structure, especially in the
army. I mention this because many
armies half the size of our country
have more than one full General, but
we have only one full General. Our
Army Commanders of the rank of Lt
Genera] command far bigger areas and
far more men than many full Gene-
rals including those of World War II.
I must also say that there have been
some complaints regarding promotions
of higher officers especially relating to
1971-72 period. 1 shall not go into
details, but I hope that if these cases
are genuine, they would be reviewed
by the new set up.

Coming to my home State of Raj-
asthan, 1 wish to state that more
guard had to be kept on the long
desert borders which we share with
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[Shri Brij Raj Singh Kota]
Pakistan. I will also request the
Minister to pay special attention to
the bereaved families. I know that
even today they have not got any re-
lief. Assistance is badly needed. If
cases are put before the Ministry
they should be speedily and favour-
ably disposed.

In conclusion, I should like to say
that there is an Increasing awareness
and participation of the people in
defence matters and national security.
Zea] has been generated. Government
ig also coming forward with more in-
formation in its Reports. Every year
I find there is a slight improvement
in disregarding the tendency to con-
ceal under the shroud of secrecy. 1
eompliment the Minister of Defence
for this welcome development and 1
hope that the points that I have made
in the brief time at my disposal today
will be considered.

SHRI MUKHTIAR SINGH MALIK
(Rohtak): Mr. Chairman, Sir, the de-
mands relating to the Ministry of
Defence are of utmost importance in-
asmuch as these are very closely con-
nected with the security and preserva-
tion of independence of our country.

Before dealing with the real pro-
blems, I would like to appea] to the
Defence Minister at the very outset
abovt the Pay Commission's Report
in regard to military personnel. For
the first time, in the history of
this country, the grades of the military
personnel are being. revised after
1048. Look at the hard conditions
under which they work. The Defence
Minister has experience of seeing the
conditions under which our jawans
work in the forward areas as also in
war while defending our borders in
Kashmir. Compare their work with
their counterparts in the civil service.
They are working under very difficult
conditions. I would appeal that their
service conditions should be liberalis-
ed and they should be given the maxi-
mum benefit. I think that the hop.
Minister for Defence will get the
recommendations of the Pay Commis-
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sion about pay and service conditions
analysed critically before taking any
decision on them. On the one hand
there are profiteers, black-marketeers
etc. who suck the blood of their poor
customers and on the other hand,
there are corrupt officials who suck
the blood of these poor people when
they seek justice from them. Look at
the jawans and the officers in the
army who are working under very
hard conditions giving their blood for
the service of the country. These
things are to be compared.

Our country had won a magnificent
victory during 1971 war for which our
three Wings of the armed forces
should be highly congratulated upon.
I would like to appeal to the Defence
Minister that there should be no com-
placency on our part. Pakistan is try-
ing to get arms from China & USA.
This is a force to reckon with. History
points out that the defeat and humi-
liation with which Pakistan has met
is bound to make Pakistan react. It
is trying to secure arms and replinish
itself with the U.S. and Chinese arms
It is getting modern aeroplanes from
France—they are getting 17 modern
aeroplanes from them, With the
Chinese and U.S. military hard-wares.
Pakistan war machine as a force to
reckon with. Therefore, we should
not be complacent about that. Pakis-
tan has not left the warlike posture.
It has raised four infantry divisions.
Pakistan has not terminated the state
of war declared in December, 1971
It had in particular strengthened its
air force. All our hopes of the suc-
cess of Simla agreement have heen
belied, This iz not my assessment
alone. Please see the bottom of page
6 of this report of the Defence Minis-
try. Trat speaks volumes about that.
Not only this. No less a military ex-
pert than the Field Marshal Manek-
shaw himself, on military strategy.
had expressed that Pakistan might
strike ggainst us in two to three
vears’ time. Therefore, we have tn
guard ourselves against this contin-
gency. The Government of Indla may
make any concessions. You may vac-
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ate the occupied areas. You may re-
lease the prisoners-of-war. You may
forego your claims for war compen-
sation. But nothing is going to better
Pakistan in its unholy designs against
India. History must repeat itself.
Pakistan is following the footsteps of
Mohammed Ghori who made 13 at-
tempts against Prithvi Raj Chauhan.
Pakistan has attacked us three times
without any provocation. It is again
preparing itself to launch another at-
tack on us. In these circumstances. 1
would appea] to the Defence Minister
not to be complacent.

We note some increase in defence
allocation as against last year. But
I would like to know whether the fig-
gure which has swollen up to Rs. 1600
crores is a real one or it is due to
price hike. The wars against Pakis-
tan in 1985 and 1971 have shown us
the good use that that country puts
its tank force. I would like to re-
mind the House of our reverses in the
Chhamb area in 1965 and again in
1971. In order to combat this menace,
we should have ample anti-tank wea-
ponary and ground to ground anti-
tank missile battalions.

The House is well aware of my par-
ty's policy in regard to production of
nuclear weapons. I dare say that the
country by and large wishes it. The
possession and production of nuclear
weapons like Hydrogen bamb and at-
tom bomb will give the country as a
whnle and our armed forces an added
confidence in ourselves. When we are
in possession of the natural resources
and the technical knowhow, why
should the Government fee] shy to go
nuclear. The policy of indecision and
hesitancy in regard to the production
of nuclear weapons must be given up
the earliest opportunity.

I would like to touch about the tail
and teeth ratio in the army. The
Defence Ministry provides us with
some figures. I think these are quite
imaginary, May I ask, how is this
ratio calculated? The minimum the
gap between the teeth and the tail the
maximum is the fighting efficiency of
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our jawns. The frills must kept to
the barest minimum. The organisa-
tion supporting forces like the ASC,
Ordnance and the like must be so
streamlineqd as to ensure the maximum
fighting efficiency of the jawans. The
administrative tai] should, therefora,
be the shortest possible so that the
bite of the teeth is deep and quick.
These things have to be kept in mind.
There are so many wings and bran-
ches of the army like BSF, Territorial
Army, NCC, Reserve, Auxiliary Force,
etc. Why should we divide our atten-
tion between so many things? Why
should we not have only one army?
Now a jawan from the army goe: lo
the BSF, when he retires from the
army as reservist after 17 years of
service. The plight of the people in the
Territorial Army is miserable; their
condition is pathetic. In spite of their
repeated representations to the Rash-
trapathi, the Prime Minister and the
Defence Minister, the legitimatte de-
mands have not been conceded. It is
one of their legitimate demands that
they should be treated as ex-military
men so that after their three months’
training they can be employed in any
defence installation or companies in
the public or private sector or in Gov-
ernment service. Now nobody is go-
ing to employ them when they have
three months of training in a year.
They are poor but brave people. They
displayed valour and heroism on the
front in the 1871 war. Many of them
received gallantry awards. Mere lip
sympathy would not do for them. So,
I would say that all these branches
should be abolished. The NCC is not
going to serve any purpose. In the
BSF you recruit only retired people.
In the Territorial army you train them
only for three months. So, why not
keep all of them in the regular Army?

I would like to say a few words in
regard to the mnavy. I think the
House would agree that our young
navy gave a very good account of
itself during the 1971 war. Still, it
is very inadequate for its assigned
task. Safeguarding a coast of 3,400
miles is a very formidable task for
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[Shri Mukhtiar Singh Malik]
the navy. We must, therefore, expand
our navy. Government must have »
five-year naval expansion programme
or plan and modernise the Navy. 1
would suggest that old ar.d aging ships
must be discarded. We should ac-
Quire one more aircraft carrier like
the one ‘Vikrant' which we already
possess. India’s role in the region of
the Indian Ocean will largely depend
on the size and might of our naval
arm.

Shri Braj Raj Singh referred to the
rank structure. Now we have a re-
tireq Field Marshal. There js a Con-
vention in all the countries who h.ive
a Field Marshall that the Service
Chief must be senior in rank to the
map who hag retired. While we have
got a retired Field Marshal the per-
sent incumbent as the Chief of Army
Staff has got orly the rank of full
General. I have every appreciation for
the work done by Field Marshal
Manekghaw. But the present Chief
of Army Staff should not be junior to
a retired officer. Therefore, we
should upgrade the post of the pre-
sent incumbent to that of a Field Mar-
shal. At the same time, the post of
the G.0.C.-in-C should be upgraded
to the rank of a full General. It is
rather anomalous to have a Corps
Commander and the G.0.C-in-C
have the same rank, namely that of
Lt. General I think the G.0.C.-in-C
should be of the rank of General and
the Chief of Army staff should be of
the rank of Field Marshal.

Now, 1 would like to mention about
the promotions made in the Indian
Air Force. In the days of Mr. Krishna
Menon and even Pandit Nehru, when
promotions were made out of turn,
there was a great furore on the floor
of Parliament. But now, how could
Air Chief Marshal O. P. Mehra be
allowed to sit over the head of his
two geniors, Air Marshal Engineer and
Ajr Marshal Shivdev Singh? They
were senior in rank. They were sup-
erseded When Mr O. P. Mehra was
made Air Chief Marshal, they were
in service. They did not like to serve
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under him. Mr. Shivdev Singh was
a senior officer and he retired the
very day. Mr. O, P. Mehra was made
Air Chief Marshal. He did not want
to serve under him for a day. Seo,
he went on leave ad retired. Similar
was the case with Air Marshal
Engineer. ’

Why are these things done’ I
learn that the Defence Ministry had
made a recommendation in favour of
the senior officers for appointment to
this post. But the recommendation
was modified in the Prime Minister's
secretariat.

Then, I would like to mention what
is the condition of the Survey of
India. The most important job of the
Survey of India was the preparation
of maps for Armed Forces. There-
fore, it was manned by Military per-
sonnel and was headed by a Brigadier.
The Government has been playing 2
joke by plaeing it under various
Ministries, including the Ministry of
Agriculture.

The Army authorities have mnow
written to the Committee of Secre-
taries that their requirements are not
being fulfilled in the present set-up.
The postings to the Department are
not being done on grounds of merit
There was even a security hazard,
Essential maps required by the armed
forces have not been provided, thua
affecting operational efficiency. What
is the Government doing about it

The appointment of the Surveyor
General of India has not been made
for a very long tima past, I think. ior
the last few years. It has not got
clearance. ... N

SHRI JAGJIVAN RAM: That is not
under the Defence Ministry.

SHRI MUKHTIAR SINGH MALIK:
It should be under the Defence Min-
istry. It is directly connected with
the preparation of maps for the armed
forces. It is very essential and neces-
sary in the event of war. But it 1s
not getting clearance from the Prime
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Minister’s secretariat.
not sanctioned®®

I think, that is

SHRI JAGJIVAN RAM: There is no
basis.

SHRI MUKHTIAR SINGH MALIK:
Now, I would like to draw the atten-
tiori of the hon. Minister....

MR. CHAIRMAN: You have ex-
ceeded your time,

Mg FYArEt & R 16 fAae @

7q § dfFT W F qiv B e

IqT AP § | WA AT HGAT HT F
TF faqe ¥ & L |

st wza fegrdt amady © @
oft wgew, wwer & v g fw
7T & frde w1 Tvew 7@ faan sman
T g 9gA qd §, 99 &1
g eTrew W ¥ woAn fgear adt
T frasm e fedw
& fau Trgw A § @ fean
| gafan awt gTe w1 @
v frae w2 &ifom

ganfaadirn : @ oF fawz

¥ @wew ®wTT

SHRI MUKHTIAR SINGH MALIK:
I would like to draw the attention of
the hon. Minister for Defence Produe-
tion to some of the most important
items which are neither locally pro-
duced nor easily available from out-
side in the event of a war. For ins-
tance, smoke ammunition for various
weapons. In spite of our best efforts,
in the 1971 war, it was nowhere avail-
able; we had to go in search of it all
the world over and we did not get it.
So, it is very essential for our defenc=
preparedness that we produce it in
the country without further loss of
time. Also, take for instance the
ammunition for 100 mm, and 130 mm.
field artillery guns. These guns are
imported from Russia, but even the
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ammunition has to be imported from
Russia, and in the event of g war, it
becomes a problem for us to get it
So is the case with ammunition for
tank guns, Russian tanks, particular-
ly in the case of T.54 and T.55. Then
there are the:L.80 guns used for air
defence which are manually operatad,
There are also the L.70 guns which
are radar operated. Thers are re-
ports right from 1965 that these are
all ineffective and need to be replac-
ed, but the Government has not taken
any steps in this direction,

Radar of L.70 is not a low level
radar whereas most of the air raids
are made at low level. The radar
produced by the HAL proved a failure
in 1971. What has the Government
done to replace the radar?

MR. CHAIRMAN: The hon. Mem-
ber mentioned something about the
Prime Minister's office. He alsp men-
tioned the name of a Member of the
Rajya Sabha, which is not proper, 1
shall check up the record, and if it 1s
there it will be expunged.

AN HON. MEMBER:
other House.

** is in the

SHRI SHYAMANANDAN MISHRA:
That stands on a different footing. So
far as Prime Minister's office is con-
cerned, there can be po objection to
this having been mentioned.

MR. CHAIRMAN: If it is this, there
will be no difficulty. I shall have to
check up the record. . If the name of
the Member of the Rajya Sabha is
there, it will be expunged.

SHRI JAGJIVAN RAM: I have al-
ready said that has no basis.

SHRI VISHWANATH  PRATAP
SINGH (Phulpur): Mr. Chairman,
first I must thank you for having tried
to protect me from the aggression of
time that was taking place. I am
happy, you have succeeded. I will

**Expunged as ordered by the Chair.
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now try to do what best I can in the
few minutes that I have....

AN HON. MEMBER: You can con-
tinue tomorrow also.

SHRI VISHWANATH PRATAP
SINGH: Well, I have been rewardeu
for my patience.

For the first time, in the Annual Re-
port of the Defence Ministry, an inte-
grated approach to Defence Policy
hag been made in the chapter on
Defence Management. It is for the
first time that the concept of na-
tional security has been spelt out, the
need to assess threat in the interna-
tional context has been recognised, ad
hoc planning in defence has been re-
jected and the complementary nature
of defence and development expendi-
ture has been acknowledged.

1800 hrs.

I hail this as a crystallisation of a
thought process which was necessi-
tated by repeated aggression on our
borders. Ever since Independence
there had been many a security crisis,
but never has been our leadership so
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clear in the definition and projection
of nationa] security objectives as in
the crisis of 1971. In this crisis not
only went the products of our ord-
nance factories, but also went a full
ten months of diplomatic effort, a pro-
per balancing of global powers, and
the snows of the Himﬁyu too. Con-
tingencies were thought of and alter-
natives were worked out. And it was
this appreciation of national security
in its widest sense that even Enter-
prise could not put us off keel.: Hac
there been any woolliness in our
thinking, the mere appearance of such
a gigantic force would have elicited
panicky responses—the very gbjective
for which the Enterprise ‘was sent.
Now, in thig wider concept of national
security, threat assessment cannot be
confined to merely keeping an inver-
tory of likely adversaries' stockpiles....

MR. CHAIRMAN: You can continue
tomorrow.

18.02 hrs.

The Lok Sabhg then adjourned till
Eleven of the Clock on Wednesday,
April 25, 1973/ Vaisakha 5, 1895 (Saka),



